Tuesday, May 5, 1964
Vaisakha 15, 1886 (Saka)

Third Series, No.65

LOK SABHA
DEBATES

Seventh Session
(Third Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CONTENTS
No. 65—Tuesday, May 5, 1964/Vaisakha 15, 1885 (Saka)

COLUMNS
Oral Answers to Questions—3

*Starred Questions Nos. 1306, 1307, 1309 to 1315 14211—44

Short Notice Question No. 24 . . . 14244—52
Written Answers to Questions—

Starred Questions Nos. 1308 and 13.5 to 1322 . . . 14252—$8

Unstarred Questions Nos. 2814 to 2841 2843 to 2860, 2862 to

2867, 2869 ard 2870 . . 14258—095
Fapers laid on the Table . . . . . . . 14295—9'}'
Parliamentary Committees—

Minutes —Laid onthe Table . . . . . 14298
Messages from Rajya Sabha . . . . . 14298-99
Committee on Private Members’ Bills and Resolutions—

Forty-fourth Report presented . . . . . 14299
Committee on Petitions—

Second Report presented . . . . 14299
Re. Next Session of Lok Sabha . 14299—300
D:ugs and Cosmetics (Amendment) Bills

Motion to consider, as passed by Rajya Sabha 14300—362

Dr. D. S. Raju 14300—04, 14356—62
Shri D. C. Sharma . . . . 14304—10
Dr. U. Misra . . . . . . I14310—1I12
Dr. Sarojini Mahishi . . . . . 14312~—17
Shri Mohsin . . . . . 14317—24
Shri Gauri Shankar l\akkar . . . . 14324—29
Shri Chandrabhan Singh . . . . 14320—34
Shri A. T. Sarma . . . . . 14334—38
Shri Rameshwaranand . . . 14338—44
Shri Sinhasan Singh . 14345—50
Shri Balakrishnan - 14350—55
Shri Sonavane - 14355-56

Clauses 2 to 32 and 1 . 14362

Motion to pass—

Dr. D. S. Raju . . . . . . . 14362

*The sign + marke” above the name of a Member indicates that the Question
wa s actually asked on the floor of the House by that Member.

604 (ai) LSD—L.



Indian Railways (Amendment) Bill— COLUMNs ‘

Motion to consider, as passed by Rajya Sabha . . 14363—408
Shri S. V. Ramaswamy . . . 14363—65, 14394 —405§
Shri Nambiar . . . . . . . 14366—59
Shri K. L. More . . . . . . . 14369—72
Shri C. K. Bhattacharyya . . . . . . 14372-73
Shri U. M. Trivedi . . . . 14373—81
Shgi M. P. Swamy . . . . 14381—83
Shri Mohsin . . . . . . 14383—87
Shri Muthu Gounder . . . 14387—90
Shri S. M. Banerjee . . 14390-94

Clauses 2to 4and 1 . . 14406—08

Motion to pass—
Shri S. V. Ramaswamy . . 14407

Durgah Khawaja Saheb (Amendment) Blll—

Motion to consider, as passed by Rajya Sabha . 14408—16
Shri Humayun Kabir . . . . 14408 —09-
Shri S. M. Banerjee . . . . . 14409—16

Shri Sham Lal Saraf . . . . 14416



LOK SABHA DEBATES

14211
LOK SABHA

Tuesday, May 5, 1964/Vaisakha 15,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Letters for Andaman and Nicobar
Islands
*1306. .Shrimati Savitri Nigam:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that many
letters addressed to persons in Anda-
man Islands in general and in Port
Blair in particular are delivered to
their respective addresses after long
delay because these letters are sub-
jected to censorship by the local Po-
lice;

(b) whether any complaints have
been received by the Superinterdent
of Post Offices, Barrackpore (Calcutta)
in this regard; and

(c) if so, the action being taken in
the matter?

The Deputy Minister in the Depart.
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). No. Sir.

(c) Does not arise.

Shrimati  Savitri Nigam: May I
know if the hon. Minister is aware
that this news wag published in vari-
ous newspapers and the Postmaster
General himself had apologised and
said that this thing had happened and
that he was very sorry? I wan: to
know whether the Minister is aware
of these facts or not.

Shri Bhagavati: Certain news ap-
peared in the press; but, as a matter

14212

of fact, no delay occurred due to in-
terception. It is true that partly the
delay is due to the present arrange-
ment of mail transport. Once a week
first-class mail and air-surcharged
second-class mail are carried by IAC
service as also once by the Indian Air
Force air service and twice in a month
by vessels from Calcutta and Madras.
So. this delay is partly due to this
arrangement of mail transport and not
due to interception.

Mr. Speaker: Would it not have
been better if the Minister had said
in the very first instance that the de-
lay wag there but it was not due to
interception but due to other causes?

Shri Bhagavati: The question was
whether delay was due to intercep-
tion.

Shrimati Savitri Nigam: May I
know if it is a fact that some of the
letters are taken away by the Police
people from out of the Post Office
for interception; if that is so, why
has this rule been broken and why
has this been allowed?

Shri Bhagavati: The policy regard-
ing interception of postal articles un-
der section 26 of the Indian Post Office
Act is the concern of the Home Minis-
try of the Central Government as
also of the Home Departments of the
State Governments. The Postal De-
partment hag nothing to do with that.
As to whether there was intercep-
tion in certain cases or not, I think, I
cannot divulge that.

Shrimati Savitri Nigam: My ques-
tion was entirely different. 1 wanted
to know whether the Postmaster has
the right to take the letters out of
the Post Office premises for the Po-
lice Officers.
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Shri Bhagavati: I do not think 1
can divulge gll these things because
that will not be in the public interest.

Wl dEw A AT o Fdr
ag w= § fr 9z 03 29rE qgeR
AFMAF T & I %z 9T
o9AT qifRT gAF £ TE qEO AV
fomst fr 37 § $¥17 #7 fear wafs
TG IT oo M W FT afedr
wgrasT afzqmEr w1 dwi@ & =@y
TARTT § FAT © T F TAT H9A
# Oawr & aew fgar war; afx g,
ar 3as gAY afus a7 qer 3
FTFAT FTO § A ErFQA F A0
IR T T TFIT FT 2T FT FA
Fraw § ?

. weaw wgww gt fr fafgd
ERE kAl o

st AiET w0 aEr 3F
aw gifee ¥ oy 70 g6 w7 feaw
afer mgrosn afegren w1 g @
SRR il

weaw wem - A3 fafzai
I 317 w1 & 0T WA agew ggronn
afeqrem &1 qvw Iw W@

= WET T @ 7
afegrer &1 qfe w3 Gt 7 wiww & foi
TFY TAFwA § F0w FEar a1 gAtAT S5
F1 oo a7 Fr Fr wfvnr o # frar

Mr. Speaker: Order, order. Shri Ka-
pur Singh.

Shri Kapur Singh: Are the Govern-
ernment aware that indiscriminate
censorship imposed on foreign mail
results not only in frequent delays
but also in pilferation and confiscatory
theft; if so, what do the Government
propose to do?

Mr. Speaker; We are on the Anda-
man Island only.
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Shri Kapur Singh: It is about cen-
sorship. My own letters are not only
delayed but stolen, whenever I write

them.
> - 3

Mr. Speaker: Dr. Singhvi.

Shri Kapur Singh: Will the Gov-
ernment take note?

Dr. L. M. Singhvi; Under what pro-
visions of law does the Government
subject any mail including the mail
specified in this question to censorship
and has it been represented to the
Government that it is necessary for
them to lay down objective legal cri-
teria for such censorship?

Shri Bhagavati: I only stated that
under section 26 of the Indian Postal
Act, the Home Ministry, the Home
Departments of the State Govern-
ments or any other competent autho-
rity can ask the Postal Department
to intercept postal articles. As to in
what cases they have done so, I can-
not give these facts because it will
be against the public interest.

Dr. L. M. Singhvi: The second part
of my question relates to ....

Mr. Speaker: Next Question. Here
we are concerned only with the delay
in Andamans, not with interception in
general. That is the difficulty.

Mechanisation of Ports for Export of
Iron Ore

. +
«1307,J Shri Subodh Hansda:
" Shri P. Venkatasubbaiah:

Will the Minister of Transport be
pleased to state:

(a) whether Government propose
to develop fully mechanised ports for
the purpose of export of iron ore in
the current year;

(b) if so, which are the ports to
be developed for this purpose; and

(c), the amount to be spent for this
purpoge and whether this involves any
foreign exchange requirement and
how this foreign exdhange require-
ment is to be met?
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The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
A statement is laid on the table of
the Sabha. [Placed in Library. See
No. LT—2863|64),

Shri Subodh Hansda: From the
statement I find that the contracts for
the construction of the ore berth and
ore loading plant have been awarded
by the State Government. I would
like to know whether the construc-
tion of this Paradeep port is entrust-
ed with the State Government or it
is entrusted with the Central Govern-
ment.

Shri Mohiuddin: The Paradeep port
is being constructed by the State Gov-
ernment with the financial and tech-
nical help of the Central Government.

Shri Subodh Hansda: To meet the
foreign exchange requirements  for
the development of the Paradeep port,
the application has been made to the
World Bank. I would like to know
when this application was made and
what is the result of that application.

Shri Mohiuddin: We have not re-
ceived any final reply yet.

Shri Sham Lal Saraf: May I know
whether along with the development
of the Paradeep port, the connecting
railway lines have actually been made

_so that there the loading and un-
loading of the ore at the port will
keep pace with the progress made
in the port itself?

Shri Mohiuddin: I hope that con-
nected actions are being taken by
the Railway Ministry as well. It is no
use constructing the port without the
railway lines. ’

Shri P, Venkatasubbaiah: In view of
the importance of these ports for the
export of iron ore, may I know whe-
ther the Government propose to deve-
lop the second port on the east coast,
namely, Kakinada port which ig very
suitable for the export of iron ore
and, if so, what action Government
propose to take in the matter?

. < e mmerasamanna AU, AUUYU \M4asald)
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Shri Mohiuddin: On the eastern
coast, Visakhapatnam is being deve-
loped to handle 6 to 7 million tons of
iron ore ....

Mr. Speaker: Whether this port is
going to be developed or not?

Shri Mohiuddin: No, Sir.

Shri D. C. Sharma: In the statement
Wwe get a very fine picture of six ports
which are going to be developed for
this kind of thing. But all these are
going to be developed in 1964 or 1965
or 1968. May I know what is the
present capacity for handling this
kind of thing and whether that is
sufficient or not? That is the question.

Shri Mohiuddin: The present ex-
port is about 75 to 76 lakh tons of ore
and in most of these ports the handl-
ing is done either manually or part-
ly manually and partly mechanically
by cranes and so on. Of course, this
system of handling is not found sa-
tisfactory. Therefore, attempis are
being made to increase the mechani-
cal handling of the ore.

Shri S. C. Samanta: May I know
whether the mechanical devices pro-
posed to be made at Visakhapatnam,
Haldia and Paradeep will be suffici-
ent for the export of iron ore in the
eastern region and, if not, whether the
S;lcutta port will also be mechanis-

?

Shri Mohiuddin: Haldia docks will
be mechanised to the extent of handl-
ing about 2 million tons. It is expected
that when these developments take
place for the mechanised handling of
ore at the ports of Visakhapatnam
and Paradeep, they will be sufficient
for the time being.

st amare fag 0 sa T waEd
fas mamAgT #1055 ¥ ww oF
TE WO 9T AET-IRw ¥ A frdy
WETT KT ISH & FWE o qE
A ?

Nt qg@eda - 2 wmEa ger
Tt mfFaT qufrs 78 gam 1 fag
qAA-Aiv #Y 8, afen o S o
I31E ITFAT
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Shri Kapur Singh: Is it true that
Government are allocating g sum of
Rs 13 crores for the development of
Paradeep port, and if so, how do they
propose to acquire commensurate ad-
ministrative ‘control over its work-
ing?

Shri Mohiuddin; I have stateq that
the Government propose to give them
loan for the devclopment of the Para-
deep port. It will be a loan and not
any investment by the Central Gov-
ernment,

Dr. Sarojini Mahishi: In view of
the increased export of iron ore from
the Bellary District to Marmagoa,
may I know what will be the rise in
the loading capacity at the Marmagoa
port after mechanisation?

Shri Mohiuddin: Marmagoa will
have a very high capacity; it is ex-
pected to have about 7 million tons
capacity.

Collision of U.S. Freighter with
Indian Fishing Craft

+
*1309. f Shri P, C. Borooah:
‘\_ Shri Onkar Lal Berwa:

Will the Minister of Transport be
pleased to state:

(a) whether the U.S. freighter
‘Excelsior’ collided with two Indian
fishing craft near Bombay on the 12th
April, 1964;

(b) if so, the extent of damage
caused to life and property; and

(c) whether an inquiry has been
conducted into the causes of the acci-
dent and if so, the result thereof?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
The U.S. Freighter collided with one
fishing craft, “Vithal Prasad”.

(b) There was no loss of life. The
fishing craft was wrecked and is 8
total loss.

(¢) A preliminary enquiry into this
causulty by the Mercantile Marine
Department, Bombay, is in prngress.
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Shri P. C. Borooah: May I know
whether anything has come out from
the preliminary investigation to justi-
fy a judicial inquiry into the matter?

Shri Mohiuddin: That will depend
upon the report of the preliminarv
inquiry.

Shri P. C, Borooah: At what place

" did the collision take place, whether

in the Indian waters or on the high
seas, and which provision of the law
was violated?

Shri Mohiuddin: The present report
is that it took place at about 20 miles
north of Bombay. And as the ship
destroyed was an Indian registered
ship, an Indian inaquiry is being made
under the Indian Shipping Act.

= HET AW F@r - AT
AAMLE FEi9d & wAOiA A=At
ATTA FIT TFHT A7 FT WL Wi
®1 A w7 7701 & 70 A g e
AT ATFIT T AGHT AT 59
ar ¥ Fa1 frge-mgr A7 2

t qESEw 30§ qgArfests we-
FFT g1 T

ot form A A v 7zme
T 3, 39 F AL A g Ty
a1 FEOET  AFAHE q A wAT 7

it REREW T2 7 37 7 qRIfeR
g Fr frad wmg AT & W AT az-
FrETE Fidr F

Teleprinter Machines

+
( Shri Kapur Singh:
| Shri Buta Singh:
"'lslo.J Shri Gulshan:
9 Shri Daljit Singh:
| Shri Yashpal Singh:
| Shri Nambiar:

Will the Minister of Posts
Telegraphs be pleased to state:

and

(a) whether the new Olivetti Tele-
printer Machines manufactured in
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Madras Factory and supplied to
various Telegraph  Offices in India
were found to be defective in their
ribbon and tape movement mecha-
nism;

(b) whether as g result of such
defects, smooth and continuous work
could not be ensured between diffe-
rent Telegraph Stations resulting in
avoidable delay in transmission and
reception; and

(c) if so, the steps Government pro-
pose to take to improve matters?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) to (c). Difficulties
experienced cannot be attributable to
‘defects in the ribbon and tape move-
ment mechanism of the Hindustan
teleprinters. Such difficulties may be
caused by defective paper tape or
ribbon; the matter is under investiga-
tion.

Shri Kapur Singh: May I know
whether the Olivetti telegraphic
typewriters have been otherwise found
‘satisfactory in Indian conditions, and
if not, whether our arrangements
‘with the original patent-holders per-
‘mit of suitable modifications?

Shri Bhagavati: So far, some diffi-
culties have been experienced, but it
cannot be said that those difficulties
are due to some defects in the mecha-
nism of those Olivetti machines. It
is felt that possibly these difficulties
are due mainly to defective quality of
paper tape and also defective quality
-of ribbon and ink.

Shri Kapur Simgh: He has said in
the main answer that it was all right,
but now he says that there was some-
thing wrong with the ribbon.

Shri Bhagavati: What I have said
is that it is not felt that there is any
defect in the machine itself. It may
be that the quality of the paper tape
or the ribbon may not be up to the
standard. So, these things are now
being examined. It is rather early . .

Mr. Speaker: I heard the hon. Minis-
ter to say in the main answer that
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there was nothing wrong with the
ribbon, Have I heard him aright?

Shri Kapur Singh: The hon. Minis-
ter gave the House to understand that
as far as the ribbon was concerned,
it was all right. Now he says it
might possibly be the ribbon.

Shri Bhagavati: What I read out
was:

“Difficulties experienced cannot
be attributable to defects in the
ribbon and tape movement mecha-
nism of the Hindustan teleprin<
ters.”

Shri Indrajit Gupta: Is any part of
this Olivetti teleprinter machine still
imported, or are all the components
manufactured in this Madras factory,
and are there any foreign technicians
employed in the Madras factory?

Shri Bhagavati: We even now have
to import about 74 per cent of these
parts from abroad, but we are trying
progressively to manufacture al] these
parts here in India.

Shrimati Savitri Nigam: It has beeu
a general complaint that these
machines are defective, whether it is
the ribbon or the ink that is defective,
Why has not an enquiry been made
so far? Now who is making the enm-
quiry, an official from outside the
Post and Telegraph Department or am
expert?

Shri Bhagavati: We have already
asked the Circles to give all informa-
tion regarding the working of this
machine, and we have been receiving
information from the different Circles.
From these informations we have not
exactly come to a conclusion but we
think that there may be defects in the
paper or ribbon or in some other
thing. So, some more investigation is
found necessary.

Shrimati Savitri Nigam: My ques-
tion was who was making this en-
quiry.

Shri Bhagavati: The department 1s
making the enquiry.



ot aqare fag ;0 o fedwe Tg
we § 37 F fok g X fFe &)
farT sgaar § AR 39 F faame
a1 qanA foar qar g 7

o Ay FRE AR faT &
faars a1 qawA fomr W@ ?

ot oqum fag : fsg At A g
FIIT ®/IT e f@q, 37 & fasrs w47
g3 fear aar g ?

Shri Bhagavati: There is even diffi-
culty in getting this paper. We do
not import this paper. We get all
this paper from Indian manufactur-
ers. Formerly, the Bharat Carbon &
Ribbon Co., Ltd.,, New Delhi supplied
us this paper. Now there is another
company, the Rolls Prints Co., Cal-
cutta, which is supplying this paper
to us. I think there will be some
improvement now.

ArfERY gra wasl w8 afa

*232¢. »t WIw AR T&T AT
q T Ffy 7 T FOE Y A
Far fa

(%) Frag v @ fe wa g 9fq
g ferErE & FTer F% FT Ty
FTHIT A2 1 AT E forg & For g
% 3fg ¥ wem 97 Sfga v agar
8

(=) afz g, @1 37 wfoERt #1
de T & o3 gt F49r ITw
faa § ; =i

(7) 37 AfadeE F w1 frm
ST | § & wfaw g ?

awm qar wfy "0 § aw-afaa
(st fad) - (F) o gt F afwg
fratae &gt faam mar & 1 oF wAe
AT AT 4T, IF F ST FIE
o= a9 ATferRtEy, aarfat @ e

FrI gued gifF aHT qooo HT
o aifyw F1grat &

(@) Thr-Tar 3 furerd safas
&  TST G &7 § | IRT FY A
arr iz Gimfat # fagg fagaw
JUTT FT AATEWAT I F (AT gHEw
ST § qAEfq TeIT GSAT HY EATAHT
FTAE R | Fwirg ETFTC A T ERE
F I I ALAAT T &, BT AEATRY
@ WiT AR 7 gard FrEnfeat §
TETTAT HT ATTLAFAT 1A & | RISA(WT
Aefmt 9 wger g fe
gaare/gfeat & fagoor & fag &
g F y wfawa &1 gwra o
fer 1

() w@F usA { IR v qawA
FEAL §F qF@ F WA 0 qfqwd
g &1 wyaa & fafaw usai # g
AT & gERE wiFs Ioded Ag)

g

[(a) Yes, Sir. No aceurate asscss-
ments have been made, One estimate
made is that overall losses caused by
insects, other animal pests, diseases
and weeds come to about rupees 1,000
crores per annum,

(b) Plant protection is primarily
the responsibility of State Govern-
ments, Plant Protection Organisa-
tions have been established in all
States for taking effective control
measures against plant pest and
diseases, The Central Govt, also helps
the State Governments wherever re-
quired by way of technical advice and
assistance in ground and aerial opera-
tions. For the distribution of pesti-
cides and manually operated spray-
ers|dusters the Central Government
has offered a subsidy of 25 per cent.

(¢) The losses inflicted in each State
are estimated at about 20 per cent of
the value of the crops. Comparative
figures of damage caused in different
States are not available.]



= siwTe s ATA  FAAFT F
3o fag & it gare fea & 7 FJaT A
NITEW § FAT A AT i qGAT
& & WIS IA Fi WTgaT Agr Y A
I @l FqT FIIO E, FAT WA TIAT

g7

Shri Shinde: I have not been able
to follow the question.
Mr, Speaker: Has one Dr. Singh

of America given some suggestions
and have we accepted them and done
anything about them?

Shri Shinde: A number of sugges-
tions are made from time to time and
all suggestions are welcome, There
is a technical expert organisation
attached to the Ministry of Food and
Agriculture and they examine gene-
rally the technical progress and we
are trying to utilise the technical
advances made in different countries
in regard to plant protection
measures,

ot WETT W AT@T . AY AALHT
¥ wro fag & @ At & 99 frar

& T arTA g A W ad e fran @
fir ferr g g & 7 o A @

o fqg ¥ FFATA &1 HAATT FAT §,

IN TR Y AT FT A AT I Y

TFATA FOHIrAT FA G 7

Shri Shinde: These estimates are
broad estimates and no accurate esti-
mates are possible, But the Govern-
ment of India in the Ministry of Food
and Agriculture with the help of the
different States are trying to have
estimates, and the Government of
India has got in a broad way some

idea of the damage that is caused due
to various pests and diseases,

ot TRmEAT ¢ v AT
Frz oo g TR gAL Fhe A I
F1 e A<y &, fed wiow ® PRl
fasg *q ¥ aar e frw &7
¥ & ? oz A7 gefe &1 AT
g1 § 7 Fan Tw werey & ofY T A
F1E weawor foar g 7

Shri Shinde: I think it is not con-
fined to a particular State, It is all
over India. Varioug crops are affec-
ted by various types of diseases and
there are various research institutions
which are working as specialised
organisations to locate the causes as
to why these pests and diseases crop
up.

st TR . AT I9F 4T TET
feedr & = wrAr wfgg | SRS
Tgq =g fedl wmet § 0

W NERA : & rET A T awat
fe 70 S ¥ w=E fe @ &0
FFImEAFT AU AT ? JAr A
growry § ?

Shri Shinde: It is not possible to
indicate that,

weaw g Oy fafrey awe
T Far g

N TRAAT 0 WY qqT & |

qeq WEAT W A AT gidT
at & fafreeT gar | q@ gt &Y

st vy fag - 1 Frery @iws
Mafedt ot gedt fuw @ a7
SEEAAr g7 & 9g WILd H 6T oqe{T
wify st & 7

Shri Shinde: Yes, Sir: attempts are
being made to see that as early as
possible our country attains self-suffi-
ciency within a reasonable period by
increasing the installed capacity for
the manufacture of pesticides and
plant protection equipment.

Shri P. Venkatasubbajah: The main
snag in implementing effectively the
programme of pest control ig financial
inability of the farmer. In that case,
whut arrangementg are proposed to be
inade Ly the Government to provide
the necessary financial assistance to
the farmer to implement the measure
undertaken by this Ministry?



Shri Shinde: In fact there are
credit facilities extended to farmers
in various forms. Moreover, as I
have already explained, 25 per cent
dubsidy is granted by the Centre for
equipment and pesticides. The State
Governments are also expectedq to
contribute their own share for subsi-
dising materials and equipment.

Shri Liladhar Kotoki: Has it come
to the notice of Government that the
insecticides that are applied are not
found to ke very efficacious and they
are also not adequately supplied and
in time when they are needed to fight
these pests; and, if so, what steps are
proposed to be taken by the Govern-
ment?

Shri A, M. Thomas: Attempts are
being made to supply these pesticides
in time and according to the require-
ments of the farmers. In fact, from
the figures it will be evident that the
.use of these pesticides js increasing,
At the beginning of the second Plan,
we sold about 9,445 tons of pesticides
valued at Rs, 1-:36 crores, but from the
beginning of the third Plan, it has in-
creased to Rs, 46 crores worth. In
1962, for instance, 45,908 tons of pesti-
cides have been sold, worth Rs. 75
crores. So, there has been a substan-
tial increase in the use of pesticides.
We are also aware of the importance
of the use of pesticides in view of the
large-scale destruction of crops due
to pests.

Shri Indrajit Gupta: Is it not a
fact that the present production of
pesticides in this country, both in the
private and the public sectors, is not
adequale to meet the actual require-
ments of cheap pesticides and, if so,
is the Government thinking of any
steps to encourage even the small-
scale and medium-scale producers to
come forward in order {o manufacture
pesticides?

Shri A. M. Thomas: With regard
{0 power sprayers and other things,
the rapacity has been recently in-
(G 1 by 12,500 units. At present,
{ pacity is only 4,000 units. So,
w we in fact licensed an additional

turing power units has since

capacity. We also want to make the
country self-sufficient both in the
matter of pesticides and in the equip-
ment for the use of pesticides.

Shri  Sinhasan Singh: The hon.
Minister replied that they want to be
self-sufficient. May I know how many
persons applied for permission or li-
cence to set up such factories and
what is the number of persons who
have not been granted permission?

Shri Shinde: I think notice is
required.

Shri A. M. Thomas: I have already
said that the number of manufac-
been
increased by 12,500, Licences have

been given for 12,500 units.

Shri Inder J. Malhotra: It has been
said that the total loss is 20 per cent
of the total production. So, may I
know what was the percentage 10
years back, and by how much we have
improved in respect of keeping the
damage due to pests, in check?

Shri A. M. Thomas: We have not
got statistics, As my colleague has
pointed out, these are only rough
figures.

Shri Bhagwat Jha Azad: Since the
Minister claims that there is enough
of these pesticides in the country, may
I know what are the reasons for its
not being made available to farmers
through the blocks in proper time and
at the right moment?

Shri Shinde: It has never been
claimed by the Government that pes-
ticides are adequately available in
the country. We are trying to im-
port and cover the deficit. The main
difficulty is, according to me, not the
availability but even the knowledge
of using the pesticides, and that
knowledge requires to be spread
among the agriculturists. It is very
encouraging to know that the agri-
culturists are taking with very great
enthusiasm to the use of pesticides.
But it is not a fact that the availabi-
lity is the only limiting factor.
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Shri Shashi Ranjan: In recent years
there has been a demand for the pro-
duction of potato, May I know what
steps the Government have taken
against the damage to potato crop,
particularly, against this particular
disease known as nemotitis?

Shri A. M. Thomas: In fact, some
researches have been made relating to
this, and we are taking certain mea-
sures; we have not found that these
have been cent per cent effective.

Control in Food Trade

*1312. Shri Harish Chandra Mathur:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the nature of control in food

trade introduced so far;

(b) the impact it has on prices and
traditional traders; and

(c) whether Government are aware
that there are long queues and wheat
worth Rs. 2 only is sold at a time in
Rajasthan?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) There ic licensing
control on the wholesale trade in
foodgrains, the roller flour mills and
the rice mills. Forward trading in
foodgrains is banned.

(b) It is difficult to isolate the
effects of any particular measure on
prices. Traders are adjusting them-
selves to the contro! measures adopt-
ed.

(c) Nowhere in Rajasthan is the
distribution restricted to wheat worth
two rupees at a time It was only in
Bikaner City that such a restriclion
was imposed for a day or two due to
delay in arrival of imported wheat.

Shri Harish Chamdra Mathur: Is 1t
not a fact that the trade has not yet
reconciled itself to the new arrange-
ments and is making representations
which provoked the hon. Minister of
Food and Agriculture to say some-
thing at their annual conference and,
it so, may I know what are the diffi-

Oral Answers 14228
culties which are being pointed out by
the trade and what is the Govern-
ment’s reaction? The strategic con-
trols are almost ineffective so far.

The Minister of Food and Agri-
culture (Shri Swaran Singh): It s
correct that the reaction of the trade
when we promulgated this licensing
order was not favourable. That re-
action was not unexpected because
they were accustomed to function in
an aimosphere where there was prac-
tically no control, My own assessment
is that as a result of persistent efforts
made by the State Governments and
also as a result of various discussions
that the trade representatives have
had with me and my colleagues at
the Centre, the trade is now getting
reconciled to the fact that they will
have to submit. to discipline. Parti-
cularly about Rajasthan, their repre-
sentatives saw me yesterday and to-
day also and I have been left with
this impression that they fully re-
alise the importance, both to the con-
sumer as well ag to the grower, of
introducing discipline, and my own
agsessment is that they will cooperate
with the regulatory measures that we
have adopted.

Shri Harish Chandra Mathur: Ig it
not a fact that it is not the strategic
controls but the arrivals in the mar-
ket which determine the price and, if
it is so, may I know what further-
steps the Minister contemplates to
take to see that there is not a big
margin between what the producer
gets and what the consumer pzays?

Shri Swaran Singh: It is true that
arrivals in the market do affect the
level of prices. But it will not be
correct to say that the regulatory
measures do not. have any effect on
the price, The regulatory measures
did have a powerful effect, because
after the creation of the wheat zones,

for instance, the prices in certain
areas, where there is a considerable
quantity of wheat, have shown a

tendency not to shoot up and, there-
fore, it is the combined effect of both
the arrivals as well as the control



meesufes; both these factors are
having an effect on the price level,

Shri Harish Chandra Mathur: What
about the second part of the ques-
tion about the margin which Govern-
ment want to allow between what the
producer gets and what the consumer
pays? That is most important.

Shri Swaran Singh: It is true; it is
our intention to ensure—and we have
already 'mentioned it to the State
Governments—that at an appropriate
time, they can also impose a maxi-
mum price at which commodities
should be sold. If for the time being
the maximum is not being indicated,
it is obviously for this reason that if
we indicate the maximum, that might
become the actual. So, we are care-
fully watching the situation and we
will not hesitate to impose a maxi-
mum pnrice at a suitable time.

Shri Paliwal: In reply to part (c),
the hon. Minister said that except for
one day at Bikaner, there have been
no queues. May I know if he will
try to get further information whe-
ther at Jaipur itself wheat has not
been available for several davs to-
gether?

Shri A, M. Thomas: In fact, we have
made enquiries from the Rajasthan
Government and the information re-
ceived from them indicates that the
position stated in this question that
only Rs. 2 worth of wheat is sold at a
time in Rajasthan was obtaining only
in Bikaner city for some time. Now
any quantity would be available. That
would be borne out by the fact that
in Rajasthan there was offtake of
about 60,000 tons of wheat in March
alone, In April, we have allotted an-
other 60,000 tons, whereag the entire
consumption in Rajasthan in 1963 of
imported wheat was only about 25,000
tons for the entire year.
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Shri Jashvant Mehta: After the
formation of wheat zones, in some
deficit States there is shortage of
wheat. May I know how the Govern-
ment proposes to find out a solution
to this problem in the deficit States
where there is shortage of wheat at
present and there is a hue and cry?

Shri Swaran Singh: This is proposed
to be tackled in two ways. From the
States where there is surplus, it will
be moved to States where there is
deficit. This movement will take
place at a price which is likely to be
less than the normal trade price at
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which the commodity will be ex-
changed. If there is still further
shortfall, this will be made up by

supplying imported wheat,

Shri Jashvant Mehta: Which are the
States, apart from Gujarat and
Rajasthan, where there is shortage?

Mr. Speaker; Order,
Banerjee.

order—Shri

Shri S. M. Banerjee: I want to
know whether it has been brought to
the notice of the hon. Minister that
prices of wheat, apart from Rajas-
than, have gone up in Uttar Pradesh
and other States also? If this is
true, I want to know whether the
Government of India have decided or
are proposing to introduce State
Trading in foodgrains if the trade
does not behave properly?

Shri Swaran Singh: T do not know
which State is in the mind of the hon.
Member. But the information is that
even in Uttar Pradesh the prices of
wheat have come down to a very con-
siderable extent as compared to the
high prices that prevailed some time
ago. At the present moment it is
felt that these strategic controls that
have been introduced, namely, the
control of movement and, secondly,
the licensing orders, are likely to
have a considerable check upon the
behaviour of prices.

Shri Indrajit Gupta: Has the Gov-
ernment’s attention been drawn to
the news that in order to evade the
regulated minimum price to be paid
for paddy all the rice mill owners
round about Calcutta have «losed
down their mills during the last few
days; if so, may I know what action
the Government propose to take to
see that these mills are reopened?

Shri Swaran Singh: I will take the
information from the hon. Member
and make further enquiries,

Shri Nath Pai: Does the hon. Minis-
ter know that as a result of the crea-
tion of these zones—it was, I think,
well-intentioned—some  States are
suffering as a result of the exorbitant
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rise in prices, Bombay being one of
them where wheat is currently gell-
ing at Rs. 36 a maund as against
Rs. 13?7 If he is aware of it, may I
know what steps are being taken to
alleviate the suffering of the average
consumer? I hope he will not give
the reply that let the people who
want indigenous wheat pay for 1it. Is
he aware of the exorbitantly high
prices...... !

Mr. Speaker: Let him not antici-
pate the answer.

Shri Nath Pai: I thought he did not
grasp my question.

Shri Swaran Singh: Sir, it was not
unexpected that controlling the move-
ment of foodgrains and trying to
conserve supplies in areas where pro-
duction is large might create a situa-
tion in the States which were de-
pendent upon the supply of foodgrains
from those surplus areas. Such a
situation might arise, but this is
sought to be controlled. I have every
reason to believe that it will be con-
trolled by making indigenous wheat
available from the surplus States.
Already there have been talks bet-
ween the representatives of the Gov-
ernments of Maharashtra, Gujarat
and Madhya Pradesh. They will
move wheat, it is hoped, on a State
to State account. That is the latest
information we have. Even from
Punjab, if there is any surplus wheat
available, it will be moved there.
But let us not forget that of the total
consumption of wheat there a very
large percentage is imported wheat
which is available at controlled rates.

Railway Passes for Officers

¢1313. Shri Ramanathan Chettiar:
Will the Minister of Railways be
pleased to state the categories of
Officers who are entitled to travel in
air conditioned coaches while travel-
ling (i) on duty; (ii) on privilege
passes; and (iii) on P.T.Os.?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz



Khan): A statement is laid on the
Table of the Sabha.

STATEMENT

The following categories of Rail-
way Officers are entitled to travel in
air conditioned coaches while travel-
ling on dutyiprivilege passes ond pri-
vilege ticket orders:—

(i) On duty passes, officers of the
administrative grade are entitled to
travel free in air conditioned coach.

(ii) On privilege passes, all gazetted
officers are entitled to travel in air
conditioned coach only on payment of
1j3rd the difference between I slass
and air conditioned class fares.

(iii) On P.T.Os., all gazetted officers
are entitled to travel in  air-condi-
tioned coach on payment of 1{3rd of
the normal air conditioned class fare.

Shri Ramanathan Chettiar: May I
know whether these passes, which in
the pre-independence days were
known as ‘silver passes’ entitle the
families of officers also to avail of
them for the journey?

Shri Shahnawaz Khan: This ques-
tion relates to travel in  air-condi-
tioned coaches. If an officer wishes
to take his family with him hc has
to pay one-third of the fare,

Shri Ramanathan Chettiar; May I
know whether any instance of mis-
use by any category of officers has
come to the notice of the railway
authorities and, if so, what machinery
the railway authorities have to pre-

vent such malpractices by their
officers?
Shri Shahnawaz Khan: No sucn

instance hag come to our notice. If
anything does come to our notice, dis-
ciplinary action will be taken.

Mr. Speaker: Shri Thirumala Rao.

Shri Ramanathan Chettiar: My ques-
tion was about the machinery.

Mr. Speaker: They have got the
normal machinery.

Shri Ramanathan Chettiar: He only
said that no such instance has come
to his notice.

Mr. Speaker: The machinery is
there to check malpractices.
The Minister of Railways (Shri

Dasappa): So far as air-conditioned
coaches are concerned, we have not
had any information about any xind
of misuse on the part of an officer.
With regard to others, we have had
some cases of complaints with regard
to passes. The local officers, the
G. Ms. and others are fully authorised
to take cognisance of them.

Shri Thirumala Rao; What is the
definition of the word ‘family’? Who
all will constitute a family?

Shri Shahnawaz Khan: Wife and
children.

Shri D. C. Sharma: May I know on
what basis and on what principles of
socialist pattern of society. or on what
basis of equality of privileges these
officers of the administrative grade,
gazetted officers, are entitled to trave!
in air-conditioned coach on payment
of only one-third of the fare....

Mr. Speaker: This is entering into
an argument why this has been done.
He can only ask for information, not
enter into an argument,

Shri D. C. Sharma; I want informa-
tion on what basis they have selected
these officers.

Mr. Speaker: He wants to know the
reasons why this has been done.

Shri D. C. Sharma: Yes, on what
basis these persons have been select-
ed for this privilege. That is my
question.

Mr. Speaker: Therefore, I have dis-
allowed it.

Shri A. P. Sharma; May I know
whether the category of officers, other
than railway officers, who are entitl-
ed to travel in air-conditioned coaches
while on duty are also entitled for
one air-conditioned ticket fare as



travelling allowance for both ways

instead of daily allowance?

Mr, Speaker: He is reading a long
supplementary. '

Shri A. P. Sharma: In the railways
the officials are entitled to travel in
air-conditioned coaches while on duty.
But in other Government depart-
ments such officials who are entitled
to travel in air-conditioned coaches,
get one air-conditioned ticket fare as
travelling allowance. I want to know
the categories of officials, in govern-
ment departments other than in rail-
ways, who are entitled to this privi-
lege?

Mr. Speaker: How can he put this
question to the Railway Minister?

Shri Shahnawaz Khan: For the in-
formation of the hon. Member I may
say that only railway officers of the
administrative grade are entitled to
travel in air-conditioned coaches
while on duty free of cost. Regard-
ing other officers, a separate question
may be asked.
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Dr, L. M. Singhvi: In view of the
statement which has been made by
the Railway Minister I would like to
know whether the Government nave,
at any time, considered extending the
facility of travelling by air-conditiop-
ed coach to Members of Parliament

on payment of one-third of the diffe-
rence .between first-class and air-
conditioned class; if not, why not?

Mr. Speaker: That is a different

question.

Shri D. C. Sharma: On a point of
erder, Sir,

Mr. Speaker: Do not bring.in Mem-
bers of Parliament here.

Dr. L. M, Singhvi: My submission,
if you would listen to it, is that a
question was just now asked as to
whether there are any rules regulat-
ing the extension of the facility to
persons who render any public ser-
vice. He just now said that there are
certain rules which govern them and
he went on to elaborate what those
rules were. Certainly, therefore,
the question arises as to why it has
not been considered that the same
facility will be extended also to ihis
category who render public service.

Mr. Speaker: He is only..........

(Interruptions)

Shri Kapur Singh: When we also
render public service, why are we
being excluded?

Mr, Speaker: Because we are not
railway servants. He is talking only
of railway servants,

Dr. L. M. Singhvi:
session of Parliament
moned.... (Interruptions)

Mr. Speaker: About others he has
said that others might know. About
railway servants he has given this
information. We are not included in
that category. Shri Sharma wants to
raise a point of order.
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Mr. Speaker: ] cannot remove the
discrimination during this question
now. If they are discriminated
against, there are other remedies, not
this question or these supplement-
aries,
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Shri Nambiar: May I know whe-
ther the Government could ever find
any difficulty in finding accommoda-
tion in the air-conditioned coaches
for the paying passengers due to the
fact that the railway officers are
occupying these seats more often?

Shri Shahnawaz Khan: It depends
on different trains and different
routes; sometimes there may be diffi-
culties; sometimes there are no diffi-
culties. But the principle that we
follow is “First come, first served”
and any person who makes the reser-
vation first, gets it.

Mr. Speaker: The only question is
whether the Railways have experi-
enced certain difficulties sometimes
that the holders of passes are numer-
ous or so many that the ticket holders,
those who have paid for the seats, do
not get accommodation.

Shri Shahnawaz Khan: The princi-
ple followed by the Railways in
reservation of seats in air-conditioned
compartments is that those who come
first are given the reservation first,
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whether one is a passholder or whe-
ther one is a ticketholder.

Intensive Agricultural Programme

*1314 Dr. L. M. Singhvi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that it is
proposed to start an intensive agri-
cultural programme in the Union
Territory of Delhi; and

(b) if so, the areas to be covered,
the outlay of the programme, and the
likely benefits from the programme?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Yes, Sir.

(b) (i) The Scheme covers all the
five Development Blocks of Delhi.

(ii) The estimated
50.88 lakhs.

outlay is Rs.

(iii) It is intended to bring about a
change in the pattern of agriculture
from food grains only to mixed farm-
ing, viz,, vegetable, quick growing
fruits, poultry, dairying and fisheries.

Dr. L. M. Singhvi: What steps are
proposed to be taken to create a spe-
cial administrative cadre for the
implementation of the package prog-
ramme and to secure active and
effective co-operation of local elective
bodies and voluntary organisations
for the package programme?

Shri Shinde: The cadre of officers
is already in the field. As far as the
Delhi Block is concerned, three bolcks
are covered by competent officers and
the same cadre of officers is to be
employed in the other two blocks.
About the general question which has
been raised by the hon, Member, it is
the very intention of the scheme that
the co-operation of the local bodies,
panchayat samitis etc., should be en-
listed for implementing this scheme
because without the co-operation of
the local people and agriculturists it
is not possible to implement these
schemes. Government is quite aware
of this point.



Dr. L. M. Singhvi: What steps are
proposed to be taken to recast and
reorient the pattern of rural credit
in this area and may 1 know whether
any foreign assistance has been com-
mitted for the larger purpose of the
package programme and for the spe-
cific purposes of increasing the rural
credit?

Shri Shinde: I do not think foreign
assistance is necessary for enlarging
the credit facilities. In fact, credit
facilities which are being made avail-
able through the Reserve Bank, the
local apex banks, etc, are quite ade-
quate in the sense that the Govern-
ment is specially concentrating on these
development blocks and the maximum
credit is being made available in these
package areas.
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Shri Shinde: All these people are
covered by the scheme and even the
progressive farmers’ cooperation is
sought in implementing the schemes.
Various subsidies, assistance in diffe-
rent forms, loan facilities etc. are
extended to the farmers falling within
those areas.

Shri Harish Chandra Mathur: Now
we have been operating this package
programme in various districts for
more than three years. May I know
what are the inadequacies and diffi-
culties which have come to the sur-
face and the improvements being
effected in this programme now?

Shri Shinde: Different assessments
are being made from time to time
about the implementation and the re-
sults of the activities carried on so far
by the Ministry, the local Govern-
ments and the local organisations.
Certain defects are being noticed in
the implementation and efforts are
being made to rectify those mistakes.

604(Ai) LSD—2.

But on the whole, it seems that these
package schemes are working extrs-
mely well and the results are encou-
raging, so to say.

Shri Harish Chamdra Mathur: Du-
ring the three years’ experience,
what are the major deficiencies which
have come to surface

The Minister of Food and Agricul-
ture (Shri Swaran Singh): There
are no major dificiencies. When we
implement a programme of this na-
ture where lakhs of farmers are in-
volved, we have to enthuse them and
make the necesary input factors avail-
able. There may be shortcomings
here and there but basically the
scheme is sound and there are no
major defects either in its concept or
in its implementation.

Shri Sonavame: May I know what
are the incentives provided to the
agriculturists under this intensive
agricultural programme and how it
differs from the package programme
and whether this intensive agricul-
tural programme will be extended
to outside Delhi area?

Shri Shimde: This question speci-
fically relates to Delhi. These package
schemes are made applicable in diffe-
rent districts all over India. Through
the methods of improved cultivation
and making easily available improved
agricultural implements, fertilisers,
seeds, pesticides and irrigation faci-
lities, these schemes are being popu=-
larised and even the credit is made
easily available and also the demons-
tration plots are organised. Assis-
tence in different forms is provided
in those areas.

Shri M. Malaichami: May I know
whether any attempt has been made
to link credit with marketing orga-
nisations and, if so, with what re-
sults?

Shri Shinde: At present, the exis-
ting marketing organisations are
working in different areas and those
marketing organisations, sale and
purchase societies, etc., are expected
to make storage facilities available to
the agriculturists and also to make



advances on the pledged goods with
the societies, etc.
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Dr. P. S. Deshmukh: May I know
whether any assessment of  better
production has been made in terms
of additional foodgrains production
during the last three years, and whe-
ther there is any estimate of the ad-
vantage of greater production that we
shall get in the Delhi area when we
implement this package programme?

The Minister of State in the Minis-

try of Food and Agriculture (Shri
A. M. Thomas): The results differ
from district to district. The crop-

cutting surveys which have been made,
however, indicate that there has
been a substantial increase in some
districts. For example, in Surat,
there was an increase of 22 per cent
during 1962-63, and 46 per cent
in . . .

Dr. P. S, Deshmukh: I want to know
the increase in terms of tons of food-
grains and not in terms of percentage.

Shri A. M. Thomas: It would be
known from the results of last year
that we have got an increase of 4
million tons in the matter of rice, but
that cannot be solely traced to the
package programme districts or any-
thing like that. But it is well known

that these package programme dis-
tricts are the best districts in the
country, and the production has re-
gistered an increase as a result of ‘he
application of these improved practices.

Dr. Sarojini Mahishi: May I know
how the package programme is con-
nected with the village production
plan?

Shri Shinde: It forms part practi-
cally of the village production plan
because the two are co-ordinated.
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Shri Shinde: As has already been
stated in the main answer, it is ex-
pected that the additional outlay that
is to be provided is to the tune of
Rs. 50 lakhs for increasing agricultural
production. The exact increase ex-
pected in agricultural production can-
not be estimated at this stage, though
roughly it is expected that there will
be an increase of 10 to 20 per cent
within a period of one or two years.

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that the farmers of Delhi are
finding it very difficult to fulfil the
targets because of irregular supply
of canal water from Punjab and short
supplies of indigenous and other
manures?

Shri A, M. Thomas: There is no
nack of adequate supply of fertilisers,
especially in these package programme
districts. With regard to the supply
of water, I shall enquire.
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Railway Employees

+

*1315. S Dr.‘P. Srinivasan:
\ Shri M. P. Swamy:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No, 49 on the 11th
February, 1964 and state the steps
since taken to reinstate those Rail-
way Employees who had been
removed from service under
Rules 148 (3) and 149 (3) of the
Indian Railway Establishment Code,
but were not the direct parties to the
appeals before the Supreme Court?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
wamy): Instructions in the matter
have since been issued to the Railway
administrations vide Railway
Board’s letter No. E (D&A) 63RG6-57
dated 28-4-1964, a copy -of which is
laid on the Table of the Sabha.
' [Placed in Library. See No. LT-2864/
64].

Dr. P. Srinlvasan: Will the hon.
Minister be pleased to reconsider the
question of payment of arrears for
the full period, irrespective of the
limitation period?

Shri S. V. Ramaswamy: It is a sug-
gestion for action.

Shri Nath Pai: How many emp-
loyees who were victimised as a re-
sult of participation in the strike on
the flimsy and untenable ground that
they used what the administration
called ‘abusive language’ still remain
to be reinstated and what does the
administration propose to do to rein-
state them?

Sh:ii S. V. Ramaswamy: I do not
have the facts as required by my hon.
friend offhand. But the total number
is somewhere about 62.

Shri Nambiar: Arising out of this
statement and the letter sent to the
General Managers, it is found that
only those who have been removed
from service within the last six years
are asked to be reinstated. May I
know why the reinstatement is
restricted to six years and not to all
those who were removed under rules
148 and 149 declared void by the
Supreme Court?

Shri S, V. Ramaswamy: Because of
Article 120 of the Limitation Act.

Shri M. P. Swamy: How many per-
sons have applied for reinstatement?

Shri S. V. Ramaswamy: Currently,
I do not have the figures. We will
have to collect them from the several
railway administrations.
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[(a) to (¢). Government have not
received any copy of the resolutions
stated to have been passed at the Joint
Session of the Congress Organisations
of th> Eastern States at Govindnagar.
The contents of the resolutions are
not therefore formally known to
Government.]
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Shri S. M. Banerjee: Now that the
Minister has stated that the entire
question of rehabilitation of these
unfortunate brothers and sisters will
be attended to on a war footing, is
a portion at least 50 per cent, of the
National Defence Fund likely to be
utilised for the rehabilitation work?

Shri Tyagi: No, Sir. I think as
regards rehabilitation, the Govern-
ment have provided sufficient funds
for the present. If the problem goes
on increasing, further funds shall be
sanctioned.

Shri Tridib Kumar Chaudhuri: Has
the attention of Government been
drawn to the reported remark of the
Union Health Minister while visiting
Hasanabad and other reception cen-
tres in the border, and have Govern-
ment received any report from that
Minister about the state of health
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arrangements and sanitary arrange-
ments and other things in those
reception centres? If go, are Govern-
ment satisfied that all these things are
really being done on a war footing in
the true sense of the term?

Shri Tyagi: Since that report was
received, immediate directions were
issued and some action hag been
taken. I am afraid the question has
come by surprise. I have not got
detailed information readily available.

Shri Hari Vishnu Kamath: Is the
fact of the resolutions of an important
meeting attended by Chief Ministers
and the State Congress chiefs not
having been communicated to the
Government, despite their publica-
tion in the press, symptomatic of a
lack of confidence on the part of the
State Governments and the State
Congress chiefs in the Central Gov-
ernment?

Shri Tyagi: The resolutions passed
by the organisation have their force
on the Government because they
indicate the policy which they desire
Government to follow. But these things
come through proper channel. The
AICC and the Working Committee sit
over these things and pass them on
to us.

Shri Harl Vishnu Kamath: My gques-
tion was whether thig is gymptomatic
of lack of confidence. ...

Mr. Speaker: He has amswered it.
I would have disallowed it.

Sart Indrajit Gupta: Does the
assurance that the problem will be
tackled on a war footing include the
decision that if it is necessary to
requigition land for agricultural pur-
pases, on which to settle these
refugee agriculturists, that also wiil
be done, and the usmal plea that land
is not available will be overridden?

Shri Tyagi: So long the State Gov-
ernments have been offering agricul-
tural lands to the Central Govern-
ment for the purpose. In case there
i{s dearth of land and there are refu-
gees to be settled, spare land must
surely bé requisitioned.
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Dr. L. M. Singhvi: What specific
and extraordinary steps are proposed
to be taken by Government to justify
the claim that this problem is being
tackled on a war footing? What would
be the total allocation for implement-
ing thig proposal?

Shri Tyagi: It is very difficult for
me t0 say. It depends upon the type
of action needed. Redtape has been
out and quite a lot of job is done on
telephone so that immediate action
may be taken.

Shri Nath Pai: He has a very poor
canception of war footing.

Shri H. P. Chatterjee: He has
stated that the problem will be dealt
with on a war footing. May I ask
whether the work is going on on the
scale of a war footing? May I point
out that in Andamans they first
decided to settle 20,000 refugees. That
was in 1932. But that has not yet
been done. There is a place in Anda-

Mr. Speaker: 1952 has nothing to do
with war footing.

Shri H. P. Chatterjee: My point is
that they have not fulfilled that even
now. So is this being tackled on a war

footing?

In Andamans there is an island
called Little Andamans, an area of
300 square miles, where they can
easily settle 50,000 refugees, if they
s0 desire. But now they are giving
that on lease to the Maharaja of
Patiala. It was shocking to hear this.
So I ask whether they are really
serious about tackling this problem on
a war footing, when this ig what has
been done ‘in the Andamans.

Mr. Speaker: Now he will sit down.
Shri Hem Barua.

Shri H. P. Chatterjee: My question
hag to be answered. -

Mr. Speaker: All were answeredk
He has only given information. There
was nothing to be elicited.

Shri H. P. Chatterjee: 50,000 refu-
geeg can dbe settled there.
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Mr. Speaker: That is also informa-
tion given.

Shri H. P. Chatterjee:
answer this question.

They must

Mr. Speaker: Al] these are sugges-
tions and information given to the
Minister. He will take note of them.

Shri Hem Barua: My question
pertains to the latter part of the
original question. Is it a fact that it
1s because of the insistence by the
eastern States that are facing the
problem of illegal Pakistani infil-
trants that on no account should the
process of expelling the illegal Pakis-
tani infiltrants be stopped or slowed
down, that Pakistan hag informed the
Government of India that she is no
more Interested in the second round
of Indo-Pakistan Home Ministers’
talks scheduled to be held sometime
during May 1964, with the idea that
ultimately they want to abandon
these talkg because of our insistence
on this particular aspect of the pro-
blem?

Mr. Speaker: I do not allow the
question. Shri Swell.

Shri Hem Barua: This is
important.

Mr. Speaker: It may be very im-
portant, but unless the supplemen-
tarieg are straight and concise, I have
decided not to allow them.

very

Shri Hem Barua: I will put it con-
cisely.

Shri Swell: Is it a fact that the
refugees in Assam comparatively are
being better looked after than those
in other places and that is because of
the active participation of the Chris-
tian Missions and the Ramakrishna
Mission in the work of taking care of
those refugees; if so, will Government
follow this pattern of making increas-
ing use of the services of these
various Missions rather than depend
on their own official agencies in order
to get the full and maximum value
for the money they are going to spend
on these refugees?
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Shri Tyagi: The refugees are being
very well looked after by all these
States, and they are very anxious to
see that all comforts gre provided to
them. If there are any non-official
agencies which want to lend some
type of help to us, I shall always
welcome it from whatever quarters
it may come.

Shri Swell: My question is whether
Government is going to make increas-
ing use of them.

Mr. Speaker: Order, order. He
will kindly sit down. The Member
says that these Missions, the Chris-
tian Missions and the Ramakrishna
Mission, are doing good service in
their own way, and he wants to know
whether Government would emulate
those methods go that maximum uti-
lisation of the money spent can be
made.

Shri Tyagi: I will obtain the infor-
mation from the camps and make up
my mind.

Shri Swell: When you come to
Assam, you can see.

Shrimati Jyotsna Chamda: May I
know whether Government has made
any attempt to assess how much
cultivable land can be got and from
which of the States for the agricul-
turist refugees?

Oral Answers

Shri Tyagi: Yes, Sir.
done.

Shri Nath Pai: We were assured
earlier that the question of the refu-
gees from East Pakistan and of infil-
trators would be taken up with a
view to finding a solution at the
second meeting of the Home Ministers
of the two countries. May I know
whether there is any truth in the
report that this meeting has been
cancelled, and if so, at whose ins-
tance?

Shri Tyagi:
about that.

Shri H. N. Mukerjee: Could I know
if there is any truth in the report that
quite a substantial quantity of land in

That has been

I have no information
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the Andamans, which has facilities
for the settlement of refugees has
‘been given over, under some kind of
agreement, to the Maharaja of
Patiala?

Shri Tyagi: I am afraid this ques-
tion is not relevant.

Mr. Speaker: The question has
been put by two or three Members.
“Their fear is that the land that might
‘be available for the settlement of
refugees is being given over to the
Maharaja of Patiala, so that these
displaced persons would be deprived
-of the facilities that they might other-
‘wise get.

Shri Tyagi: If land ig available for
the rehabilitation of refugees,
whether it is given to the Maharaja
of Patiala or to any 6ther person, 1
would persuade the Home Ministry
and also the person who has taken
over the land to hand it over to me
for the purpose.

Mr. Speaker: Papers to be laid.

Shri Hem Barua: You gave me an
impression—that was my impression,
it may be wrong—that you would
allow me an opportunity to put my
‘Question in a straight and precise
form.

Mr. Speaker: No. That is difficult
for me. If I give an opportunity to a
‘Member, and he does not utilise that
opportunity properly, I cannot give
him another opportunity.

Shri Hem Barua: I think I utjlised

it properly, but you judged it other-
wise,

Mr. Speaker: It is the fag erd of
the session, but I must say at this
stage that I will have to request the
hon. Members to put the supplemert-
aries in a straight and concise form.
Papers to be laid.
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Postal Life Insurance

Will the Minister of Posty an®
Telegraphs be pleased to state:

(a) whether a number of complaints
have been received during the last
two years from Postal Life Insurance
policy holders regarding the mainten-
ance of their accounts and allied
matters concerning their policies;

(b) if so, whether there is any
proposal to transfer this work to the
Life Tnsurance Corporation to facili-
tate better service to the insurers; and

(¢) if so, the braad outlines thereof?

The Deputy Minister in the Depars-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) There has been no
increase in the nwmber of complaints.

(b) A proposal to transfer the Postd
Life Insurance work to the Life In-
gsurance Corporation has been con-
sidered and it was decided that it
would be in the interest of Govern-
ment servants to continue this as &
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separate entity. Government was
convinced that the transfer of Postal
Life Insurance to Life Insurance Cor-
poration would result in withdrawal
of certain facilities now enjoyed by
P.L.I. insurants.

(¢) Does not arise.

Visit of U.S. Agriculture Seeretary
under PL 480 programme

Shri P. C. Borooah:
Shri Yashpa] Singh:
Shri Onkar Lal Berwa:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the U.S. Secretary for
Agriculture recently visited New Delhi
for discussions in relation to the
operation of the PL 480 programme
and utilisation of its counterpart funds
in rupeeg for agricultural develop-
ment in the country; and

*1318,

(b) if so, with what results?

The Minister of State in the Minis-
try of Food and Agriculiure (Shri
A. M, Thomas): (a) and (b). The
main object of the visit of Mr. Free-
man, Secretary, U.S. Department of
Agriculture, to India was to see the
progress made in the package pro-
graimme districts. Discussiong which
were held by him with the Ministry
of Food and Agriculture in New Delhi
did not specifically relate to the utili-
sation of PL 480 counterpart funds
in rupees for agricultural develop-
ment in the country, although the
measures for general egricultural
development and the question of
tuture imports urfler PL 480 were dis-
cussed in a general manner. No finaj
decisions were taken.
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Travelling on Duty by P. and T.
Officials

*1320. Shri Ramamathan Chettiar:
Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether Posts and Telegraphs
Officers while travelling on duty are
permitted to take their families aiong
with them in Government vehicles;



14257 Written Answers

(b) if so, whether any recovéry is
being made from them for such tra-
vels; and

(c) what machinery, if any, has
‘been devised to prevent such misuses?

The Deputy Minister in the Depart-
‘ment of Posts and Telegraphs (Shri
Bhagavati): (a) There is no restric~
‘tion under the rules against families
accompanying Government officers
travelling on duty in staff cars, which,
of course, are normally intended for
use at the headquarters station.

(b) the question of recovery «f any
.charges does not arise under the
-existing rules.

(c) Does not arise.
Rail link with Tripura

*1321. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the first rail link bet-
ween Tripura and the rest of the
country has been inaugurated; and

(b) if so, at what cost and the
length of the track laid?

The Deputy Minister in the Minis-
try of Railways (Shri S. V, Ramas-
wamy): (a) Yes Sir. The Kalkalighat-
Dharmanagar line which connezts Tri-
pura with the rest of the country,
was opened for goods and passenger
traffic on and from 1-4-1964.

(b) The line was estimated to cost
‘about Rs. 2.3 crores. The exact cost
will be known when all the expendi-
ture is booked ang the Completion
Report prepared. The length of the
track is 31.35 KM/19.48 miles.

Package Programme
*1322. Shri Ramanmathan Chettiar:

‘Will the Minister of Food and
Agriculture be pleased to state:

(a) whether there is any proposal
#o extend the package programme to
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other areas not covered by it at pre-
sent in the country; and

(b) if so, the main features thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr,
Ram Subhag Singh): (a) It is not pro-
posed to exteng the Intensive Agri-
cultural District Programme (Package
Programme), which is being imple-
mented in one selected district of
each State, to additional sreas during
the Third Plan period.

(b) Does not arise,

Confirmation of S.C. and S.T. Staff in
the P. and T, Deptt.

( Shri Gulshan:
2814 Shri Buta Singh:
* ) Shri Kapur Singh:
Shri Daljit Singh:

Will the Minister of Posts and
Telegraphs be pleased fo state:

(a) whether it ijs a fact that sepa-
rate rosters are maintained for confir-
mation of Scheduled Castegs and
Scheduled Tribes in various Posts and
Telegraphs Circles;

(b) if so, the total number of offi-
cials confirmed in the cadres of Ins-
pectors of Post Offices and Railway
Mail Service, Engineering Supervisors
and Telegraph Masters in each Circle
in 1958, 1959, 1960, 19681, 1962 and
1963; and

(c) the number of Scheduled Caste
and Scheduleq Tribe officials con-
firmed cadre-wise in each Circle
during the above period?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavatl): (a) to (¢). The infor-
mation is being collected and will be
laig on the Table of the Sabha.
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Non-departmental Telegraphists

Shri Guisham:

Bhri Buta Singh:

Bhri Kapur Singh:
| Shri Daljit Singh:

2815.

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) the number of non-depart-
mental telegraphists employed in the
principal telegraph offices in India
situated at Madras, New Delhi Agra,
Bombay and Calcutta during the last

14260

(b) whether any steps have been
taken to recruit regular staff in place
of the non-departmental telegraphists
whose number continueg steadily for
the last five years; and

(c) whether assistance of employ-
ment exchanges had been sought con-
cerning recruitment of regular staff
and if so, the result of such endea-
vours?

The Deputy Minister in the Depart-

five years 1958-59, 1959-60, 1960-61, ment of Posts and Telegraphs (Shri
1961-62 and 1962-83 respectively; Bhagavati): (a)
CTO CTO CTO CTO CTO
Madras New Agra Bombay Calcutta
Delhi
1958-59 35 39 38 4 107
1959-60 26 51 30 it 72
106 -61 27 73 35 23 9:
1961-62 . . 34 73 32 58
196263 . . . 23 78 38 51 22

(b) Yes.

(c) Recruitment of Telegraphists is’
made through advertisements in the
leading newspapers of the area. Ap-
plications are obtained through the
Employment Exchanges. Special
efforts are being made to bring the
regular cadre to its full authorised
strength as early as possible.

Non-departmental Tele-typists.

Shri Gulshan:
Shri Buta Singh:
Shri Kapur Singh:
Shri Daljit Singh:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) the number of non-depart-
mental (men) tele-typists recruited
during 1962 and 1963 in the Central
Telegraph Office, New Delhi;

(b) the number among them re-
cruited through employment ex-
changes;

(c) the number among them well-
qualified in typewriting;

(d) the period of training imparted
to them to learn work; and

2816.

(e) the per capita per hour (aver-
age) turn-over of the above workers
during 1962 and 1963?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) 1962—Nil. 1963—38.

(b) 38. 1
(e) ALl
(d) 2-3 weeks.

(e) Approximately 23 messages per
hour.

Road Development Plam

2817. Shri Liladhar Kotoki: Will
the Minister of Transport be pleased
to state: I

(a) whether Government have ac-
cepted the recommendations made
by the Chief Engineers on Road Deve-
lopment Plan for India (1961-81);

(b) to what extent it has been in-
cluded in the Third Five Year Plan;
and "

(c) to what extent it is proposed
to be implemented during the Fourth
Five Year Plan?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj
Babadur): (a) to (c). Detailed consi-
deration of the Report of Chief En-
gineers on Road Development Plan
for India (1961-81) has been deferred
till the receipt of the final report ot
the Committee on Transport Policy
and Coordination set up by the Gov-
ernment of India to examine the
question of co-ordination between the
different means of transport and
long-term policy issues involved in
their future @evelopment. Meanwhile,
however, the State Governments have
been advised that the broad order of
priorities indicated in the Report of
the Chief Engineers may be taken as
a general guide in formulating road
schemes for being undertaken in the
Third Five Year Plan. It is proposed
Yo follow the same broad order of
priorities with necessary adjustments
in the Fourth Plan also which is at
present in a preliminary stage of
preparation.

}  Mechaniseq Trawler Fishing

#818. Shri Liladhar Kotoki: Will
the Minister of Food and Agriewiture
be pleased to state:

(a) the steps, if amy, taken to in-
troduce mechanised trawler-fishing in
the deep waters of the Brahmaputra
river in Assam; and

(b) the details of the project, i
any, formulated for the purpose?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) A preliminary sur-
veyr was conducted for a short time
as a result of which it is now oon-
sidered desirable to take up fishing
with sea-worthy boats with different
types of gear, capablé of oOperating
throughout the year, on an experl-
mental basis,

(b) A scheme is being drawn up in
accordance with which the Govern-
ment of Assam will provide the boats
and the Government of India will
provide the personnel and gear for
the exploratory fishing operations.
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The Government of Assam have Leen
already requested to obtain designs
from the Central Institute of Techno-
logy and start construction of two
boats for which two engineg are al-
ready available.

Audit System of Co-operative
Societies

2819. Shrimati Ramdulari Sinha:
Will the Minister of Community
Development and Co-operation be:
pleased to state:

-(a) whether Government are devis-
ing some change in the existing audit
system of co-operutive societies; and

(b) if so, the nature and adminis-
trative set up of such change?

The Deputy Minister in the Minls-
try of Community Development and
Ceoperation (Shri Shyam Dhar Misra):
(a) and (b). No change is being con-
templated in the system under which
audit of cooperative institutions is
the stautory responsibility of the Re-
gistrar of Cooperative Societies.

The question of supplementing such
audit by test audits conducted by the
Auditor General will be examined

Assistance $0 States

2628. Shrimath Ramdulari . Sinha:
Will the Minister of Community Deve-
lepment and Ov-oparation be pleased
to state the amount given, State-wise,
to various State Governments during
1968-64 under the head “Co-opera-
tisn"?

The Deputy Minister in the Mimis-
try of Community Development and
Cooperation (Shri Shyam Dhar Mista):
A statement is laid on the table of the

House. [Placed in Library. See No.
LT-2865/64].
Co-operative Depesits

2821. Shrimat§ Ramdulart Sloha:
Will the Minister of Community
Development and Co-operation  be



pleased to state whether any State-
wise assessment has been made as to
‘the extent to which the national sav-
ings have affected the co-operative
deposits in each State?

The Deputy Minister in the Minis-
try of Community Development and

Cooperation (Shri Shyam  Dhar
‘Misxa): No assessment has been
made.
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Steam Locomotive Drivers
£823. Shri A. P, Sharma: Will the

Minister of Railways be pleased to
state:

(a) whether it is a fact that a
large number of steam locomotives

Drivers and Firemen have been de-
clared unfit for driving electric loco-
motives on the Eastern Railway and
have been thus put to a lot of diffi-
culty by way of transfers and demo-
tions;

(b) whether a large number of em-
ployees viz., supervisors, skilled, semi-
skilled and unskilled workers are
thrown out of employment as soon as
the work of electrification of a parti-
cular section is completed; and

(c) if so, what steps Government
have taken or propose to take to ab-
sorb such workers permanently in
the Electric Traction or other De-
partments of the Railways?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) to (¢). The information is
being collected and will be laid om
the Table of the Sabha.

Employees of Northerm Railway
Accounts Department

( Shri Gulsham:
| Shri Onkar Lal Berwa:
2824. { Shri P. H. Bheel:
| Shri Buta Singh:
L Shri Kapur Singh:
Will the Minister of Railways be
pleased to state:

(a) whether his attention has been
drawn to & recent judgement of the
Allahabad High Court according to
which the seniority of Government
employees once fixed cannot be alter-

(b) if so, whether the above deci-
sion is equally applicable in case of
clerical staff of the Northern Rail-
way Acocounts Department;

(c) whether the seniority position
of some of the Clerks Class I of the
Northern Railway Accounts Depart-
ment determined in 1957 in terms of
the late Controller of Railway Ac-
counts Letter No. 93 CRA|E|30 dated
the 4th August, 1931, was altered in
1961; and

(d) if so, what action has
taken to set matters right?

been



The Deputy Minister im the Mimis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, to the extent it ap-
peared in the press. However, a
copy of the judgement is being obtain-
ed.

(b) and (d). This will be examined
on receipt of a copy of the judgement.
(c) Yes.

Under-Bridge at Deoria Sadar Station

2825. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether any representation has
been made by the public or municipa-
lity of Deoria (U.P.) for the construc-
tion of an under-bridge at the site of
eastern and western sides of Deoria
Sadar Station (North-Eastern Rail-
way) in order to remove heavy traflic
congestion; and

(b) if so, the steps
propose to take?

Government

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): (a) and (b). In April, 1958
Municipal Board, Deoria had request-
ed for a road overjunder-bridge in
place of the existing level crossing at
eastern end of Deoria Station, but the
scheme could not be progressed due
to the Municipality or the State Gov-
ernment having not so far allocated
funds towards road authority’s por-
tion of the work, as required under
the extant rules. This scheme has
not been included in the State Gov-
ernment’s proposals for overlunder-
bridges during the Third Plan period.

Theft of Insured Postal Covers

 Shri Vishwa Nath Pandey:

Shri Buta Singh:

Shri Gulshan:

Shri Kapur Singh:

Shri Daljit Singh:

Shri Nambiar:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) the number of insured postal

covers stolen during 1st January to
31st March, 1064;

2826.

(b) the loss involved thereby;

(c) the amount recovered, if any;
and

(d) the number of postal employees
involved in these thefts?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) T1.

(b) Rs. 29321.55.
(c) Rs. 2880|-.
(d) 13 suspected.

Kamlahi Farm (Himachal Pradeshy

Shri Partap Singh:
Shri M. L. Dwivedi:
| Shri Wadiwa:
| Shri S. M. Banerjee:
Shri Ramachandra Ulaka:
| Shri Babunath Simgh:
‘ Shri Chuni Lal:

2827.

Shri Sonavane:
| Shri Sadhu Ram:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Kamlahi Farm in Himachal Pradesh
(Tutikandi, near Simla) was purchas-
ed by the Agriculture Ministry in 1962
for Rs. 1,01,240 from the Rani Sahiba
of Bhadri;

(b) whether the complete Kamlahi

property was purchased by the said
Rani for Rs. 7,775 only in ali;
(¢) whether an amount of about

Rs. 63,000 was spent by the Himachal
Pradesh Administration on the Farm
on petty repairs, electrification and
road construction prior to the pur-
chase of the property;

(d) whether the whole property
including buildings and trees was
evaluated by the Himachal Pradesh
Administration at Rs. 41,000 and later
on by the CP.W.D. at Rs. §9,000; but
ultimately it was mpurchased for a
much higher amount Rs, 1,01,240, if so
what are the reasons therefor;



(e) whether the amount Rs. 63,000
spent on repairs earlier was not de-
ducted from the amount finally paid
to the Rani Sahiba; and

(f) if so, whether any enquiry has
been or is proposed to be made into
this deal?

The Minister of State im the Minis-
try of Food and Agrioulture (Shri A.

M. Thomas): (a) Yes.
(b) Yes.
(c) Yes. The actual amount spent

was Rs. 65,084:63.

(d) It is true that the whole pro-
perty was initially evaluated by the
Himachal Pradesh Administration at
Rs. 41,000 and thereafter by the
CP.W.D. at Rs. 39,000. In the revis-
ed assessment of Rs. 1,01,240/-, the
cost of the main building, porches, out-
houses, poultry pens, external services,

trees etc. remains exactly the same as
that assessed by the CP.W.D. The
value of the land was, however, re-
assessed at Rs. 64,729 against Rs. 20,780
worked out by the C.P.W.D. The in-
crease was due to the fact that in the
course of an earlier settlement, the
land revenue in respect of building
sites was fixed at 12 times the rate
applicable to agricultural lands. The
C.P.W.D, on the other hand, had cal-
culated the value of both agricultural
land and building sites at the uniform
flat rate of Rs. 370°41 nP. per bigha.
The C.P.W.D. therefore, reassessed the
value of the Estate at Rs, 1,06,375.

The value of external services and
cost of repairs amounting to Rs. 5,135
was deducted from the total value.

The net payable amount thus worked
out to Rs. 1,01,240 as per details be-
low. The revised evaluation was ac-
cepted by the Ministries of Home
Affairs Finance and W.H.S.

Rs.
I. Main building 8202 as originally assessed by
C.P.W.D.
2. Porches or verandah 1166 DoAj
3. Out houscs 5759 Do.
4. Poultry pens 12280 Do.
5. External scrvices 25¢9 Do.
6. Cost of trees 11700 Do.
7. Land 64729 as rcassc«;cd by the C.P.W.D.
TortaL . 106375
Deductions . 5135
(¢) Cost of repairs 2626
(i) cost of external %rvncns 2509
5135
Net amount paid 101240

(e) No. The amount was spent by
the Himachal Pradesh Administration
for the proper functioning of the
poultry development scheme.

(f) In view of the reply to part
(d) of the question, it is not proposed
to make any enquiry.

Radio Licences
2828, J Shri Ramachandra Ulaka:
2 Shri Dhuleshwar Meena:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that a large
number of radio sets are being used

at present in the country without any
licences; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavatf): (a) Yes, Sir. The Gov-
ernment is aware that there is evasion
of radio licensing to some extent.

(b) The Govt. has appointed Assis-
tant Directors (Wireless) assisted by
Wireless License Inspectors in miost of
the Circles who are constantly engag-
ed in detecting such cases and bring--
ing the offenders to book.
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Electricity Rates for Agricultural
Purposes

Shri Jashvant Mehta:
Shri P. K. Deo:
Shri Yogendra Jha:

Will the Minister of Food and Agri-
-cultural be pleased to state:

2830.

(a) whether it is a fact that the
Planning Commission has recommend-
ed that electricity rates should be 9
nP. per K.W. for agricultural purposes;

(b) if so, how many States have
implemented this proposal; and

(c) the reaction of those States
which have not yet implemented the
suggestion of the Planning Commis-
sion?

The Minister of State in the Minis-
‘try of Agriculture (Dr, Ram Subhag
Singh): (a) Planning Commission has
not made any recommendation in this
regard. The Government of India
have, however, been urging the State
“Governments to persuade their Fle-
wtricity Boards to sanction supply of

electricity for agricultural purposesat
rates not exceeding 9 nP. per unit,

(b) and (c). The rate is either lower
than or in the neighbourhood of 9 nP.
in the States of Andhra Pradesh,
Jammu and Kashmir, Madras, Kerala,
Mysore, Orissa and Punjab. The rate,
however, still continues to be higher
than 9 nP. in other States which have
been requested again during the re-
cent Regional Conferences of the
Agricultural Production Board to re-
duce the rate. The matter is now
under the consideration of those
States.

LA.C. Services

2831. Shri P. C. Borooah: Will the
Minister of Transport be pleased to
state:

(a) how many Indian Airlines Cor-
poration services were cancelled in
Calcutta region during the period 15th
to 31st March, 1964; and

(b) the reasons therefor?

The Deputy Minister im the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). Out of 567 services sche-
duled to be operated by the Indian
Airlines Corporation in the Calcutta
Region during the period 15th March
to 31st March, 1964, 27 complete ser-
vices were cancelled. Out of these 27
services, 18 were cancelled due to non-
availability of airraft 7 due to bad
weather and 2 due to hartal at Chit-
tagong.

Telephone Revenue im Orissa
283%. f Shri Ramachandra Ulaka:
3 Shri Dhuleshwar Meena:
Will the Minister of Posts and Tele-
graphs be pleased to state:
(a) the total telephone revenue
outstanding at present in Orissa; and

(b) the steps taken or proposed to
be taken by Government to recover
the same?

The Deputy Minister in.the Depart-
ment of Posts and Telegraphs (Shri



Bhagavati): (a) A sum of Rs. 546
lakhs was outstanding on 1-11-1963,
out of which Rs. 425 lakhs was out-
standing for more than six months.

(b) In the case of private subscr:bers,
a Board has been constituted for re-
viewing periodically the position of
-outstandings against defaulters whose
telephone connections have already
been closed. The Board is making
special efforts to speed up collections
and 1o take recourse to legal action,
where necessary. Government  sub-
scribers are reminded and contacted
personally by officers at appropriate
level to expedite settlement of out-
standing bills. The disconnection of
telephones of both private and Gov-
ernment subscribers for default in
payments is being enforced. Further,
the Telephone Revenue Office relating
¢to Orissa Circle is being shifted from
Calcutta to Cuttack. This will facili-
tate collections and pursuvit of out-
standing.
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Falling of Persons from Electric Trains
at Madras

2836. Dr. P. Srinivasan: Will the
Minister of Railways be pleased to
state:

(a) how many incidents of persons
falling from electric trains were re-
ported at Madras during 1962-63 and
1963-64;

(b) how many out of them proved
fatal;

(¢) wh~ther there is any proposa! to
instal any automatic device for open-
ing and closing of doors of clectriz
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trains, as is done in London Tube

Railways; anl
(d) if so, the details thereof?

The Deputy Minister in the Minis-

try of Railways (Shri Shahnawaz
Khan): (a) 1962-63 18
1963-64 19
(b) 1962-63
1963-64 7
(c) No. It was tried once, but

proved a failure because of passengers
standing in the doorway, prcventing
the functioning of the arrangement
and thereby causing detention of
trains.

(d) Does not arise.

Stamp in honour of Netaji Subhas
Chandra Bose

2837. Shri Hari Vishnu Kamath:
Will the Minister cf Posts and  Tele-
graphs be pleased to state:

(a) whether it is a fact that there
has been an eager and insistent de-
mand from East Asian and South
East Asian countries for the stamps
issued in honour of Netaji Subhas
Chandra Bosc on  his last hirthday
anniversary;

(b) if so, from which countries;

(c) whether there is a similar de-
mand from our own people in almost
every State and Union territery;

(d) if so, whether Government pro-
pose to reprint the stamps to meet
both the demards; and

(e) the total number of stamps of
each of two denominations sold in
India, and in foreign countries, the
number for each foreign country heing
given separately?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Complet» information

. has not yet been received but the re-
ports so far at hand indicate that
there has been good demand from not

14276

only South Asian countries but also
from countries in the west.

(b) From information so far avail-
able it may be stated that demands

have been received from Malaysia,
West Germany, UK. U.S.A. South
Africa, Tanganyika, Canada, Iran,
Switzerland.

(c) Yes.

(d) No, Sir.

(e) Detailed information has  not
yet been collected and will be placed
on the Table of the Sabha when col-
lected. It may, however, be statca
that the figures so far collected show
that stamps worth Rs. 7.18,798:40 nP.
have been sold through Philatelic
Bureaux and selected Head Post
Officcs. The total value of stamps
printed was Rs. 14 lakhs. Stamps are
stil! available in the  Philatelic
Bureaux.

Tele-Communication Engineers

( Shri Buta Singh:

| Shri Gulshan:

J Shri Kapur Singh:
2838. 7 Shri Yashpal Singh:
| Shri Daljit Singh:
|_ Shri Nambiar:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether there is any proposal to
appoint highly qualified and expe-
rienced Telecommunication Engineers
to take charge of the principal Tele-
graph Offices in India situated at New
Delhi, Calcutta, Bombay and Madras
with a view to improving efficiency in
telegraph services; and

(b) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No,

(b) Does not arise.
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S.C. and S.T. Railway Employees
{Shri Buta Singh: E

| Shri Gulshan:

2839, -{ Shri Kapur Singh:
| Shri Yashpal Simgh:
| Shri Daljit Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Ministry of Home Affairs issued orders
on the 20th April, 1961 stating that
the seniority of the Scheduled Castes
and Scheduled Tribe employees will
follow the order of their confirmation;

(b) whether it is also a fact that
the Railway Ministry in its Circular
No. E(SCT)62-CM15!7, dated the 20th
July, 1962, ordered that the seniority
of the Secheduled Caste'Tribe em-
ployees be determind accordineg to
positions fixed by the selection boards
and

(c) if so, steps proposed to be taken
to rectify matters?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) The Ministry of Home
AfTairs had issued orders on 20th April,
1961 that ordinarily the order of con-
firmation should be determined by the
position occupied by a candidate in
the merit list but where a departure
is made from the normal rule and one
occupying a lower position is given
preference for confirmation, such ex-
ceptional treatment should be extend-

ed to him in the matter of seniority
also.

(b) and (c). Railway Ministry's
letter No. E(SCT)62|CM|15/7 of 20th

July, 1962 wag not a circular issued
to all Railways, It was only a letter
addressed to the Eastern Railway to
correct certain wrong  procedures
which had been in force on that Rail-
way. The Ministry of Home Affairs
have subsequently confirmeq that as
mentioned in the Railway Ministry’s
letter of 20th July, 1962, the roster is
to be applied at the time of long-term
appointment and there should be no
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fresh applica.tion of the roster at the
time of confirmation.

The Railway Ministry have since
issued a circular to all Railways re-
stating the position about application
of the rosters. As for seniority, the
rule on the Railway side has always
been that seniority will be governed
by the merit order. Confirmation is
made in the order of seniority. As no
out of turn confirmation is made on
the Railways, there are no cases of
departure from the normal rule calling
for exceptional treatment in terms of
the Ministry of Home Affairs orders
of 20th April, 1961.

Allotment of Quarters to P, & T, Staff

[ Shri Buta Singh:
| Shri Yashpal Singh:
Shri Gulshan:
2849, % Shri Daljit Singh:
| Shri Kapur Singh:
L Shri Nambiar:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) the number of P, & T. Officials
who own residences within the Cor-
poration limits and are in possession of
Government quarters as well in Delhi;

(b) the number of P. & T. Officials
still awaiting allotment of quarters
after serving the Department for over
fifteen years; and

(c) whether there is any proposal
to reallot the quarters now in posses-
sion of those who own houses to those
mentioned in part (b) above?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) 23,

(b) 919.

(c) Out of 23 houses mentioned in
part (a) above 18 are beyond six miles
of the relevant office premises, Their
allotment cannot be cancelled accord-
ing to the existing departmental rules.
Regarding remaining five cases neces-
sary investigations are going on and
the quarters vacated will be reallotted
according to rules of allotment,
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New long distance trains

2841. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
tc state:

(a) wnaether it is a fact that seven
new long distance trains are going to
be introduceq shortly in the country
to cope with the over-crowding in the
trains; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) and (b). Having regard
to the level of passenger traffic vis-a-
vis the trains available on certain sec-
tions, it has been tentatively decided
to introduce by October, 1964, the fol-
lowing trains, the rains at item (vil)
below having since been inroduced
from 1st May, 1964:

(i) A pair of daily express trains
between Lucknow and
Gauhati in replacement of the
biweekly Military Mailg bet-
ween Lucknow and Siliguri
and Lucknow and Gauhati,

(ii) A pair of passenger trains bet-
ween Tatanagar and Kharg-
pur.

(iii) A pair of Express trains bet-
ween Delhi and Barauni.

(iv) A pair of trains between Eodo
and Bangalore.

(v) An Express train between New
Delhi and Madras on five days
in a week in replacement of
the existing biweekly South-
ern Expresses.

(vi) A daily Janata Express train
between Bombay V.T, and
Madras Central from Ist
June, 1964 in replacement of
the existing triweekly Janata
train between these points, the
proposed train, however, run-
ning as an ordinary express
train between Bombay V.T.
and Cochin Harbour Terminus
in June and July 1964 on days
on which special trains for

14280

clearance of summer rush
have been already planned to
be run during these months,

(vii) A pair of passenger trains on
the Quilon-Ernakulam section
by way of extension from 1st
May, 1964 of the existing 885|
884 Kottayam-Quilon passen-
ger trains to andg from Erna-
kulam.

Arrears to Telegraphmen

2843, Shri Solanki: Will the Minis-
ter of Posts amd Telegraphs be pleas-
ed to state:

(a) whether jt is a fact that new
scales of pay of the Task Work Mes-
sengers now designated as Telegraph-
men have been made effective from 1st
July 1959 but  arrears have
not been paid from 1st July, 1959 to
1st October, 1962; and

(b) if so, the steps proposed to be
taken to pay arrears to them for the
period from 1st July, 1959 to 1st Octo-
ber, 1962?

The Deputy Minister in
partment of Posts and Telegraphs
(Shri Bhagavati): (a) and (b). The
Task Work Messengers now designated
as Telegraphmen were paid a subsis-
tence allowance plus task work earn-
ings on the basis of per message deli-
vered, The revised pay scales of all
Central Government employees were
notified on 2nd August, 1960 to take
effect from 1st July, 1959. In the
case of Telegraphmen, however, it was
stipulated that drawal of pay in the
revised scale would be subject to a
new system of additional payments
(incentive payment) related to work
output above the standard to be pres-
cribed.

the De-

The new incentive scheme for Tele-
graphmen wag introduced from 1st
October, 1962. As restropscetive effect
could not be given to the new scheme
the question of drawal of arrears or
making recoveries did not arise, Up-
to 30th September 1962 the Telegraph-
men were paid the subsistence allow-
ance plus the task work earnings,
which they had been getting earlier.
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Residential Postal Training Centres

2845, Shri Subodh Hansda: Will
the Minister of Posts and Telegraphs
be pleased to state:

(a) whether the proposal to set up
residential postal training centres in
the Eastern and Snuthern Zones has
be=;, dropped;

(b) if not, whether it has made any
progress {o push through the scheme;
and ’

(c) whether selection of sites has
becn made for these two centres?

The Deputy Minister in the Depart-
ment of Posts ang Telegraphs (Shri
Bhagavati): (a) No, $r,

(b) and (c). The question of pur-
chasing a building in Mysore and of
acquiring a site in Hazaribagh is un-
der examination,
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Rice Shortag in West Bengal

2346 { Shri Subodh Hansda:
" Skri S, C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is a shortage of
rice in West Bengal;

(b) if so, the extent of shortage at
present;

(c) whether any import of rice will
be allowed to West Bengal from the
rice producing areas; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) The State of West
Bengal is deficit in rice,

(b) In the absence of a detailed
scientific survey, it is difficult ‘o
assess the consumption requirements
and hence the deficit of rice in West
Bengal.

(c) West Bengal and Orissa are
included in the same rice zone and
the surplus rice of Orissa can move
freely to West Bengal on trade
account.

(d) Does not arise.

Radio Telephone Link

S Shri Subodl. Hansda:

247, Y suri . €. Samanta:

Will the Minisicr of Posts and Tele-
graphs be plcuscd to state:

(a) whether Calcutta has radio
telephone  connection  with North
Bengal;

(b) if not, whether it will have the
same; and

(c) with which parts it has its con-
rection in the Eastern region?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No,

~
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(b) Yes, Calcutta will be linked
with Darjeeling, Siliguri and Coosh
Behar in North Bengal by microwave
telephone links.

(c) At present Caicutta is having
H.F, radio telephone links with Agar-
‘{ala, Gauhati and Port Blair (Anda-
mans) in the Eastern region.

‘River-cum-Rail Route for Tramsport-
ing Iron Ore

2848. Shri P. Venkatasubbaiah: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the
National Mineral Development Corpo-
retion has requested the Central Gov-
ernment to estabiich a river-cum-rail
route for transpo:iting iron ore from
Baladila iron ore mines to supplement
the Kottavalasa-Baladilla rail route;
and

(b) if so, the cecision of Govern-
m.ent thereon?

The Minister of Shipping in the
Ministry of Tiansport (Shri Raj Baha-
«dur): (a) No. The National Mineral
Development Coarp-rotion Ltd, are,
however, examining the feasibility as
well ag economics of tansporting iron
ore from Baladilla to Kakinada by
rail-ium-river route.

-(b) Does not arise.

Railway line from Pancharatna
to Gauhati

2849. Shri Liladiar Kotoki: Will the
Minister of Railways be pleased to
‘state:

(a) whether any detailed survey
has been made for the construction of
a (i) broad gauge railway line from
Pancharatna to Gauhati and (ii) metre
gauge branch line from a suitable
point on the broad gauge line to
Darangiri In Garo Hills in  Assam;
and

(b) if so, when these lines are ex-
pected to be completed?

1428

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) No :urvey has been
for a broad gauge lin: from Pancha-
ratna to Gauhati. Ag regards the
construction of a metre gauge line to
Darangiri in Garo Hills, Traffic sur-
veys were carried out during 1954-55
for rail connection to Garo Hills for
the following alignments:

(i) Darangiri-Amjanga - Pandu
.—99.57 miles,

(ii) Darangiri - Dalgoma—53.068
Miles.

(iii) Darangiri - Bongaigaon—90.47
miles.

The lines werc not found commer=
cially justified,

(b) None of the proposed lines is
included in Railways’ programme of
construction of new lines during the
Third Plan period. As such there is
no possibility of these lines being taken
up for construction in this Plan.

Nowgong Post Office

2850, Shri Liladhar Kotoki: Will
the Minister of Posts and Telegraphs
be pleased to state:

() whether representations have
been received for installation of tele-
printer and stamping machines at
Nowgong Post Office in Assam; and

(b) if so, the decisions taken there-
on?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Representation has
been received regarding the installa-
tion of teleprinter at Nowgong Post
Office in Assam. No representation
has. however, been receiveq for the
installation  of stamp cancelling
machine.

(b) Teleprinter working has heen
sanctioned. The question of installing
a stamp cancclling machine will be
examined. ’
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Telephone and Telegraph Connections

2851. Shri Liladhar Kotoki: Will
the Minister of Posts and Telegraphs
be pleased to state:

(a) how many police stations and
block headquarters in Assam are still
to be connected by public telephone
call offices and/or telegraph connec-
tions; and

(b) the steps being taken to install
these connections?

The Deputy Minister in the Depar(-
ment of Posts and Tclegraphs (Shri
Bhagavati): (a) Police Stations in

, Assam P and T Circle.

31 without T.Os.

yra-

1 48 without P.C.Os.

1

w : Block Headquarters in Assam Cir-
' ¥le.

109 without T.Os.
128 without P.C.Os.

(b) Decision to provide telegraph
facilities at Block Headquarters and
Police Stations has been taken only
recently. Details regarding cost of
each work and material required are
being worked out. No concession is
however, given for providing  tele-
phone facilities at such stations.
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Alr Talks
Shri D. D. Mantri:

India—Lebanon

2852, { Shri M. Rampure:
L Shri Onkar Lal Berwa:
Will the Minister Transport be

pleased to state.

(a) whether it is a fact that discus-
sions were held between the represen-
tatives of the Governments of India
and Lebanon on air transport in
April, 1964; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) Yes, Sir.

(b) The present and future operat-
ing programmes of the respective air
lines of the two countries were dis~-
cussed and mutually satisfactory ar-
rangements were agreed to.

Damage to Railway Property

2853. Shri H. C. Soy: Will the Minis--
ter of Railways be pleased to state:

(a) whether any assessment has
been made by now recgarding the da-
mages caused to railway property on
the S.E. Railway during the recent
communal riots; and

(b) if so, the main features there-
of?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Khan):

a) Yes, Rs. 9,497 - approximately.

b) Damage to Railway Quarters i ‘Tatanagar
Damage to AS.\"I. Engineer’s office at Bondamunda
Theft of railway materials by mob at Rajkharswan

To1ar

Rs. 5.55¢ - Apprex.
Rs. 3,5007-
Rs. 550 /-

Rs. 6,400, -

2

Procurement of Rice and Paddy

2054, Shri Mohan Nayak: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the quantity of rice and paddy
procured by the Government of Oris-
8a during 1963-64; and

(b) how much of it the Government
of Orissa delivered to the Central
Government?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A. M.
Thomas): (a) During the 1963-64 sea-
son (November to October), the Gov-
ernment of Orissa had procured about
29.6 thousand tonnes of rice and 6.3
thousand tonnes of paddy up to Aprilt
14, 1964.

(b) No portion of the procured
stocks has been delivered to the Cen-—
tral Government.
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Agriculture College, Poona

2855, Shri Tan Simgh: Will the Mi-
nister of Transport be pleased to
state:

(a) whether a rescarch scheme for
the development of  instruments to
measure soil temperature is being un-
dertaken by India Meteorological De-
partment at  Agriculture Cellege,
Poona;

(b) if so. the reasons for not under-
taking this project as a regular item
of wrok by the department itself:

(¢) the extent of progress achieved
so far under this schemc at the said
college; and

(d) the ecxpenditure  incurred S0
far?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a). A research scheme for the deve-
lopment of some new instruments to
measure soil temperature has been
undertaken at the Agricultural Meteo-
rological Observatory located at the
Agricultural College Farm, Poona, by
a retired scientist of the India Me-
teorological Department. with a re-
search grant from the Council of Sci-
entific and Industrial Research.

(b) Soil moisture measurements are
being made by the Department, on a
regular basis by a different method
which is considered to be reliable by
experts in thig ficld. However, as the
present project attempts to devise other
types of instruments, necessary la-
boratory facilities have been provid-
ed to the scientist for his research.

(c) After some preliminary studies
using thermal and electrical conducti-
vity techniques, a laboratory model of
a portable instrument has been cons-
tructed and is under test.

(d) The expenditure incurred by
the C.S.ILR. from Julv. 1262. ta March.
1964, is about Rs. 12,300
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Railway Officers’ Transit Camp in
Delhi

2857. Shri Vishram Prasad: Wil] the
Minister of Railways be pleased to.
state:

(a) whether it is a fact tha¢ the
manstruction of Railway Officers’ Tran-
sit Camp was started at Lajpat Nagar.

»
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New Delhi by the Northern Railway
and after completion of godown and
filling up of foundations, the construc-
tion was stopped; ,

(b) if so, the reasons therefor; and

(c) the expenditure incurred on the
.same?

The Deputy Minister in (he Ministry
of Railways (Shri Shahnawaz Ehan):
(a) to (c). After the examination of
the foundations was commenced, the
site at Lajpat Nagar was found unsuif-
able for the Transit Camp and so the
-construction of the Transit Camp at
that site had to be stopped. An ¢xpen-
diture of approximately Rs. 2000 was
incurred. ,

Productivity Council for Agriculture

2858. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a separate productivily
Council for Agriculture is proposed to
be set up; and

(b) if so, the salient features of
the proposed Council’s constitution
and working?

The Minister of State in the Minks-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No such proposal
is at present under the consideration
of the Ministry of Food and Agricul-
ture.

(b) Does not arise.

Utility Centres

2859. Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
set up Utility Centres for Delhi vil-
lages for the benefit of the farmers;

(b) it so, the details of the scheme;
and

(¢). when the scheme is likely to be
enforced?
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The Minister of State in the Minis-

.try of Food and Agriculture (Dr. Ram

Subhag Singh): (a) Yes.

(b) The Centres will be run by Vil-
lage Panchayats or Village Coopera-
tives. Each will be provided with a po-
wer driven thresher and winnower,
sugarcane crusher, chaff cutter, flour
mill etc. at 50 per cent of the cost.
Farmers will be permitted to use the
machines on payment of reasonable
charges. The charges will cover cost
of operation depreciation, interest on
capital and g-smal) reserve. TIn addi-
tion to providing easy means to the
farmer for processing his crop, the
scheme will enable him to devote
more time for intensifying agricul-
tural operations. It will also reduce
the hazards to which a harvested
crop is exposed due to prolonged stor-
age.

(c) The scheme is being implement-
ed this year.

Postal Savings Bank Accounts

2860. Shri Tulshidas Jadhav: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact thatr the
Savings Bank Account Pass Books de-
posited with the Sub Post Office, Par-
liament House, New Delhi for renewal
or entry of interest are not returned
to the depositors even after one
month;

(b). whether it ig also a fact that
even after such long delay no cntry
of interest is made in most of the pass
books; and

(c) if so. the steps proposed to be
taken in the matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) In one case of Parlia-
ment House P.O. thcre was a delay
of more than a month due to non-re-
ceipt of interest from the Audit Office.

(b) In some cases interest could ot
be posted in pass books in the past due
to the difference in the balances of
accounts in {he Post Office and Audit
Offica
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(c), A revised accounting procedure
has been introduced under which the
Head Post Office will commence ad-
ding interest in S.B. Accounts imme-
diately after 31st March as and when
transactions take place without de-
pending on the receipt of interest from
audit. The pass books will be returned
to the depositors within a few days.

Hyderabad-Bhubneshwar-Calcutta Air-
Service

2862. Shri P. Venkatasubbaiah: Will
the Minisfer of Transport be pleased
to state:

(a) whether Government propose to
link-up Hyderabad, Bhubneshwar and
Calcutta Capitals of three States by
introducing daily air service;

(b) if so, when; and

(c), whether any of the State Gov-
ernments have made representations
to Government to this effect?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri Mo-
hiuddin): (a) No, Sir.

(b) Doces not arise.
(c) Yes, Sir.
Co-operative Acts

2863. Shri Yogendra Jha: Wili the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether there is any proposal
1o compile case laws of various Co-
operative Acts;

(b), i so, what progress has becn
made so far; and

(c) by what time such compilation
{s going to be published?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri S. D. Misra): (a)

No, Sir.
(b) and (c). Does not arise.
I.A.C. Viscount Crash Fnquiry

2864. Shrimati Savitri Nigam: Will
‘the Minister of Transport be plecased

to state the result of the Court of En-
quiry set up to investigate the cause
of the ILA.C. Viscount crash near
Agra?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): The
enquiry is still in progress.

Road Accidents in Delhi

2865. Shrimati Savitri Nigam: Will

the Minister of Transport be plcased
to state:

(a) whether the number of children
involved and killed by road accidents
hag increased during the last three
months in Delhi; and z

(b) if so, what steps have been or

are proposed io be taken in the
matter?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) The number of road

accidents in Delhi, involving childen,
during the months of January, Febru-
ary and March, 1964, wa: 135, and 16
children  were killed in them. The
corresponding figures for the months
of January, February and March,
1963, were 99 and 11 while those for
the months of October, November and
December, 1963, were 143 and 23 res-
pectively.

(b) The following measures have
been or are proposed to be taken to
minimum road accidents:

(i) Separate staff, under a Sub-
Inspector of Police, has been
posted for Road Safety Edu-
cation since December, 1962.

(ii) Lectures on road safety and
observance of traffic rules are
being given regularly in the
educational institutions Such
Jectures, illustrated by practi-
cal demonstration on the use
of roads, have becn given to
25,000 students in 6 schools,
gince December, 1962.

rnad safety were
shown in various schools.
Television showe on road
safety were also organised for

(iii) Films on
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children and others through
the All India Radio.

(iv) Pamphlets on road safety have
been distributed amongst
children.

(v) Physical Training Instructors
of a few schools have been
trained to give instructions
on road safety to students.

(vi) Cautionary sign-boards have
been fixed near almost all
schools situated on road sides
for cautioning motorists.

(vii) Pedestrian crossings have
been marked on roads near
schools at suitable places.
Boards indicating pedestrain
cross-walks have also been
fixed at such places.

(viii) Speed restrictions have been

imposed in ~areas where a
large number of schools are
situated,

(ix) A Traffic Training Park for
children has been functioning
on the Irwin Road, Ncw Delhi
since March, 1964. In the
morning hours, school children
are given training in this Park
by the traffic police, according
to a fixed programme. In the
evenings, the park is open to
all children of a.specified age
group.

Foodgrain Production

2866. Shri D. J Naik: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any targe{ of produc-
tion of foodgraing 2t the end of the
Fourth Five Year Pian has been ten-
tatively fixeq by the Planning Com-
mission; and

(b) it so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Not yet.
Proposals for the Fourth Five Year
Plan are at present in a verv oreli-
minary stage.
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Fertilisers from West Germany

2867. Shri D. J. Naik: Wil] the
Minister of Fooq anqd Agriculture be
pleased to state:

(a) whether it is a fact that the
West German Government have offer-
ed to supply fertilizers to India; and

(b) if so, on what terms?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Under
an agreement between the Government
of India anq the Government of West
Germany for carrying out an Inten-
sive Agriculture Dcvelopment Pro-
ject in Mandi District (Himachal Pra-
desh), the Government of West Ger-
many have supplied as a free gift,
83,020 Kgs. of mixed fertilisers, 5028
Kgs. of phosphatic fertilisers and
10107 Kgs of Muriate of Potash valued
at Rs. 54.740. A further offer received
is in a preliminary stage of discussion.
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Small Tractors

2870, Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to gtate:

(a) whether Government have any
proposal to carry on research on small
tractors and suitable implements for
them; and

(b) if so, whether the resuit of the
research will be published for the
benefit of small farmers?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b). Yes;
rescarch on small tractors and match-
ing implements is being conducted at
the Indian Agricultural Research In-
stitute,  its subsidiary centres and
alsg at the Tractor Training and Test-
ing Station, Budni. The results will be
published.

PAPERS LAID ON THE TABLE

12.15 hrs.
CoNsTITUTIONS OF  Fourtir  FINANCE
COMMISSION
The Minister of Finance (Shri T.

“T. Krichnamachari): 1 beg to lay on
the Table a copy of Ministry of Fin-
ance Notification No. F. 13(1)-B.64
regarding the constitution of the
Fourth Finance Commission by the
President under article 280 of the
Constitution. [Placed in Library See
‘No. LT-2850/641.

ANNUAL REPOET AND AUDITED AC-
COUNTs OF NATIONAL BUILDINGS
CONSTRUCTION (CORPORATION, LrmI-
TED.

The Minister of Works and Housing
(Shri Mehr Chang Khanna): I beg to
lay on the Table a copy each of the
‘following papers:—

(i) Annual Report of the Natio-
nal Buildings Construction Cor-
poration Limited, New Delhi, for
the year 1962-63 along with the
Audited Accounts and the com-

“vadanan 1v, 1VVV \wnnn)

Luflc vn-tine

Table
ments of the Comptroller ana
Auditor General thereon, under
subf-section (1) of section 619A
of the Companies Act, 1956,
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(ii) Review by the Government .
on the working of the above Cor-
poration. [Placed in Library. See
No. LT-2851/64].

ANNUAL REPORT OF THE INDIAN CEN-
TRAL COTTON COMMITTEE AND THE
INDIAN CENTRAL JUTE COMMITTEE.

The Minister of State in the Ministry
of Fooq and Agriculture (Shri A. M.
Thomas): On behalf of Dr. Ram Sub-
hag Singh to lay on the Table a copy
cach of the following Reports:—

(1) Annual Report of the Indian
Central Cotton Committee for the
vear 1962-63. [Placed in Library.
See No. LT-2852/64].

(ii) Annual Report of the Indian
Central Jute Committee for the
year 1962-63 [Placed in Library.
Sce No. LT-2853/64].

NOTIFICATION UNDER ESSENTIAL CoOM-
MODITIES ACT

Shri A. M. Thomas: ] beg to lay on
the Table a copy of the Sugarcane
(Control) Amendment Order, 1964
published in Notification No. G.S.R.
243 dated the 14th February, 1964,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library. See No. LT-2854/
64].

ResoLuTiON RE: CrviL AvIATION Dx-
VELOPMENT FunND BUDGETs OF AR
INDIA AND INDIAN AIRLINES COR-
PORATION.

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): I beg
to lay on the Table.

(i) a copy of Government Reso-
lution No. 6AC(13)-63 dated the
27th April, 1964, regarding setting
ur of a Civil Aviation Devclop-
ment Fund (English and Hindi)
versions. [Placed in Library.

See No. LT-2855/64].
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(ii) a copy each of the following
papers under sub-rule (5) of rule
3 of the Air Corporation Rules,
1954:—
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(a) Summary  of Budget
Estimates of Revenue and Expen-
diture of the Indian Airlines Cor-
poration for the vear 1964-65.
[Placeq in Library. See No. LT-
2856 /641].

(b) Summary of Actuals for
the year 1962-63, Budget Esti-
mates ang Revised Estimates for
the year 1963-64, and Budget Esti-
mates for the year 1964-65 under
Capital, of the Indian Airlines Cor-
poration. [Place in  Library.
See No. LT-2857/64].

(¢) Summary of Budget Esti-
mates of Revenue and Expenditure
of the Air-India Corporation for
the year 1964-65. [Placed in Libr-
ary. See No. LT-2858/64].

(d) Summary of Actuals for
the year 1962-63, Budget Estimates
and Reviseq Estimates for the
year 1963-64 and Budget Estimates
for the year 1964-65 under Capital,

of the Air-India Corporation.
[Placed in Library. See No. LT-
2859 /64].

ACTION TAKEN OR PROPOSED ON IL.O.
CONVENTIONS

Shri A. M. Thomas: On behalf of
Shri C. R. Pattabhi Raman I beg to lay
on the Table a Statement showing the
action taken or proposed to be taken
by the Government on the Conventions
anq Recommendations adopted by the
International Labour Conference at its
46th Sess‘on held at Geneva in June,
1962. [Plice in Library. See No.
LT-2860/64].
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12.16 hrs.

PARLIAMENTARY COMMITTEES

MINUTES

Sari Khadilkar (Khed:): I bez to
lay on the Table the Minutes of the
Eighth and Ninth Sittings of the Com-
mittee on Absence of Members from
the Sittings of the House held during
the current Session.

Shri Thirumala Rao (Kakinada): I
beg to lar on the Table the Minutes
of the Sittings (Ninth to Twellth) of
the Committee on Petitiong held dur-
ing the current Session.

12.16 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(1) ‘In accordance with the pro-
visions of rule 125 of thc Ruleg of
Procedure and Conduct of Business
in the Rajya Sabha. 1T am dirccted
to inform the Lok Sabha that the
Rajya Sabha, at itg sitting held on
the 30th April, 1964, agreed with-
out any amendment to the Arined
Forces: (Spe-ial Powers) Continu-
ance Bill 1964, which was passed
by the Lok Sabha at its sitting
held on the 24th April 1964’

(2) ‘In accordance with the pro-
vesions ‘of rule 125 of the Rules of
Procedure ang Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 30th April, 1964,
agreed without any amendment to
the Public Employment (Rcquire-
ment as to Residence) Amendment
Bill, 1964, which was passed by the
Gok Sabha at its sitting held on
the 24th April, 1964’

3) ‘In accordance with the pro-
visions of sub-rule (6) of rule



sion of Lok
Sabha

162 of the Rules of Procedure and
Cnnduct of Business in the Rajva
Sabha, I am directed to return
herewith the Appropriation (No.
3) Bill, 1964, which was
passed by the Lok Sabha at its
sitting held on the 27th April,
1964, and transmitted to the
Rajya Sabha for its recommenda-
tons and to state that this House
has no recommendations to make
vw the Lok Sabha in regard to the
said Bill.’

12.17 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTy-FOURTH REPORT
. Shrt Krishnamoorthy Rao (Shimo-
ga): I beg to present the Forty-Fourth
Report of the Committec on Private
Members' Bills and Resolutions.

COMMITTEE ON PETITIONS

SECOND REPORT
Shri Thirumala Rao: 1 beg to pre-
sent the Seccond Report of the Com-
mittee on Petitions.

1218 hrs.
RE: NEXT SESSION OF LOK SABHA

Shri S. M. Banerjee (Kanpur): Be-
fore you take up other business, 1 wish
to say this. The session is ending to-
morow. Today the newspapers re-
ported that we are meeting on 27ih
May, 1964. I do not know if that is
the official version. I want to know
whether it is correct and in that case
whether there will be Question Hour
ar not.

Mr. Speaker: If there is a session,
there would be question hour. In
other respects, I am as ignorant as
be himself is.

Shri S. M. Banerjee: In that case ten
days’ notice is required. The practice
has been that summons are issued

Cosmetics
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after some time. We adjourn to=-
morrow and we want to know whether
immediate orders will be issued.

Mr. Speaker: It is for the Govern-
ment to say. If there is a session cal-
led, there will be question hour.

Shri S. M. Banerjee: The other day
the other question was also raised
about the talks with Sheikh Abdulla.
Are we getting a statement?

Shri Hari Vishnu Kamath (Hos-
hangabad): We would request you to
ask the Minister of Parliamentary Af-
fairs to make a definite statement to-
morrow about all these things.

M. Speaker: I shall find out if he
is able to make a statement tomorrow.

12.19 hrs.

DRUGS AND COSMETICS (AMEND-
MENT) BILL—contd.

The Deputy Minister in the Minis-
try of Health (Dr, D. S. Raju): Mr.
Speaker, while I introduced yesterday
the Drugs and Cosmetics Bill of 1940
as approved by the Joint Committee
and as passed by the Rajya Sabha, I
made a few observations. Before 1
proceed further I would like to thank
the Members of the Joint Committee
and its chairman, Shri D. P. Karmar-
kar and express my deep gratitude for
the Members for the very good work
they have done. With infinite patien-
ce they sat several times. There were
about 13 sittings and they received
about 165 representations from various
associations, institutions and from
individual members. While formulat-
ing these proposals, the Select Com-
mittee had gone into the whole ques-
tion and kept in view the very essen-
tial factors. The main consideration
was the safety and welfare of the peo-
ple and safeguarding their health
from these injurious drugs which
might be adulterated or may be sub-
standard or misbranded. That was-
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the main consideration before the
‘Select Committee. They had also
kept in mind the interests of the trade
and the interests of the profession.
“Through all these three angles they
had discussed this problem and sug-
gested or made their recommendations
finally, and that Bill has been passed
“by the Rajya Sabha. and now I have
the honour to bring it before the Lok
‘Sabha.

The main change was the incorpora-
tion of the ayurvedic and unani drugs
-and they were brought within the
purview of the Drugs Act. Ag I have
said, the ayurvedic industry, though
in its infancy, has made very rapid
strides during the last few yecars. It
was almost a cottage industry some
ten years ago. Now it has developed
into almost a big industry, ‘he turn-
.over being about Rs. 10 crores every
year. Such being the case, it is natu-
rally very incumbent on the Govern-
ment that we should take adequate
precautions ty see that the avurvedic
drugs are.prepared in a very scienti-
fic way and are distributed and sold
in a proper way so that they are not
.injurious to the people.

The modern drugs alsp is indeed a
‘major industry; the turnover is said
‘to be Rs. 100 crores every year. In
‘the manufacture of these modern
-drugs, both in the private and the
public sectors—the turnover is about
Rs. 100 crores a year. Obviously
.several lakhs of people are involved
-or engaged in it and millions of con-
sumers are also affected by it. From
time to time, both in this House and
ithe other House and among the public
also, there was anxiety that there is a
.considerable degree of adulteration of
drugs which was causing injury to the
people’s health. So, there was a de-
‘mand that punishment should be more
deterrent and more stringent. That
fact was also taken into consideration
and in the amending Bill they have
.suggested that the minimum punish-
ment should be one year’s imprison-
.ment and the maximum punishment
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should be ten years’ imprisonment and
with fine or both. That was the re-
commendation in the original Bill.
But the Select Committee has said
that the judiciary, the courts, have
got the power to reduce the punish-
ment to the extent necessary.

The Committee have made certain
other recommendations also. Regard-
ing the question of adulteration of
drugs, for the first time, this term has
been introduced, namely, ‘“adultera-
tion” of drugs. Formerely, the terms
were “misbranded,” ‘“spurious” and
“sub-standard” drugs. For the first
time now, the name or the definition
of the term “adulteration” has been
introduced, and the maximum punish-
ment was prescribed for the adultera-
tion of drugs.

Shri Hari Vishnu Kamath (Hoshan-
gabad): That Bill has yet 1o come
in the next session.

Dr. D. S. Raju: Yes; but the term
has been introduced in this. The
most important change is in respect
of the ayurvedic industry. As I have
said, this has also become a major
industry.  Formerly, vaids and
hakims used to make their own pre-
parations for their patients. There
was not much of danger in those
days; they used to c¢xercise great care
because they were directly concerned
with their own patients. It has been
brought to our notice that so many
ayurvedic drugs are being adulterated
with modern drugs and sold as ayur-
vedic drugs, and that was the reason
why we have to take adequate pre-
cautions; also, some costly ingredients
such as gold, silver, copper and
saffron went into the preparations of
certain drugs. That is also another
reason why adequate precautions have
to be taken, This was also gone into
by the Udupa Committee. While mak-
ing these recommendations, we had to
keep in mind the interests of the trade
and of the profession of ayurveda also.
It is after all an indigenous industry
and it is essential that we should
safeguard the industry also. So, only
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a limited control hag been prescribed
for the manufacture, sale and distri-
bution of ayurvedic drugs. In the
Select Committee, opinion was ex-
pressed that there should be a separate
Act for ayurvedic drugs. Ultimately
it was agreed that for the time being,
since there is no standard pharmaco-
poeia for ayurveda and Unani, they
have recommended that a separate
chapter be written in the Drugs Act
called Chapter IVA, which has been
incorporated in this Bill. They have
recommendcd that only limited con-

trol should bLe. imposed upon the
manufacture of ayurvedic drugs. One
is minimum sanitary conditions

around the manufacturing unit. Se-
condly, they have said that the raw
materials should be properly identified
by the people employed there. Third-
ly, the bottles should bear proper
labels which indicate the contents.
These are the only three minor condi-
tions which have been imposed upon
this ayurvedic industry.

The punishment also was not very
stringent as was applied to modern
drugs. The punishment, they said,
should only be 3 months imprison-
ment or a fine of Rs. 500 or both,
which again could be reduced by the
courts.

Now it is compulsory that ayurvedic
manufacturer ghould get a licence be-
fore he starts manufacturing drugs,
whereas the dealers are not required
to get licences. They can buy drugs
only from a licensed manufacturer.
These are the provisions which have
been imposed upon ayurvedic and
unani drugs.

So far as modern drugs are con-
cerned, the punishment is much more
deterrent. The punishment has been
enhanced from 1 year to 10 years.
For sub-stantard drugs, naturally it
has been provided that the punishment
should not be so deterrent as that.
‘Sometimes the contents such as vita-
mins for instance deteriorate even
under natural conditions, even though
they are kept under proper hygienic
conditions. So, the punishment is
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low for sub-standard drugs. The
maximum punishment is only up to
three years.

Confiscation of property has also
been provided for. The same provi-
sions apply to both the public sector
undertakings as well as private con-
cerns. We have made no distinction
between Government departments and
private manufacturers. The only
difference is that in the case of Gov-
ernment departments, there is no con-
fiscation of property; obviously Gov-
ernment cannot confiscate its own pro-
perty, whereas in the case of private
concerns, property can be confiscated.
All the equipment that is used and all
the material for transport, all these
things can be confiscated. But in the
case of Government departments, only
the technical staff who are responsible
for contravening the provisions of the
Act will be taken care of.

These are some of the major chang-
es incorporated in the Drugs Act. I
hope hon. Members will consider this
Bill and give their support. If they
raise any points during the course of
the discussion, I shall answer them.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Drugs and Cosmetics Act, 1940,
ag passed by Rajya Sabha, be tak-
en into consideration.”

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I welcome this Bill.
So far as the Bills of our Government
are concerned, they are always very
noble in their intentions and they
have very desirable social objectives
in view. But the difficulty arises
when we come to the question of im-
plementation. It will have to be seen
how far the desirable objectives set
forth in this Bill are going to be put
into effect by the Government as a
result of the provisions contained in
this Bill. To that I shall come later
on. But I want to put one question.
1 am glad that ayurvedic medicines,
unani medicines, ayurvedic cosmetics
and unani cosmetics have been brought
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within the purview of this Bill. After
all, whether the Health Ministry and
the Health Ministers may say. there is
no doubt about the fact that the propor-
tion of persons who use modern medi-
cine to those who use ayurvedic medi-
cines and unani medicines is not very
very great. In fact, more persons use
indigenous systems of medicine com-
pared to the modern system of medi-
cine which is so very expensive, so
urbanised, so institutionalised and so
organised as to shut out the common
man and the average man from most
of its beneficient operations excepting,
of course, in the contributory health
scheme and the employees’ state in-
surance scheme. As time passes, the
system of modern medicine is becom-
ing more and more loaded in favour
of perons in the top income bracket
or persons who are a little lower
down. I think a time will come when
the Government will have to institute
a scheme of national health service
so that dwellers in jhuggies and
jhompris, sleepers on pavements, per-
sons who live in dark and dingy lanes
in cities, persons who dwell in slums
and persons whose income level is
very low also get the benefit of this
scheme. Therefore whatever the pre-
judices of the Health Ministry may be,
whatever the blindness—I am using
the word metaphorically—of the
Health Ministers may be to the ayur-
vedic and other indigenous systems of
medicine, it cannot be denied that the
indigenous systems of medicine are
for the millions and the modern sys-
tem of medicine is for the favoured
few. Therefore, it is but natural that
I should welcome this Bill, because I
am myself a great believer in ayur-
vedic and unani systems of medicin-
es—of course, I do take advantage of
the modern system of medicine also as
every human being does.

Now, I would request the hon.
Minister to do one thing. This Minis-
try is very fond of producing model
Bills—a model health Bill, a model
sclf-government Bill, a model Bill of
this kind and that kind. There was

MAY 5, 1964

and Losm
(Amendment) Bill

also a model municipal election Bill.
I welcome that. All that kind of
Bills have been thought of by this
Ministry—it has perhaps very little to
do so far as the health of the people
is concerned and so it embarks upon
all kinds of adventures. But I would
ask the Minister, if I may be permit-
ted to do so, to set up a model factory
for the manufacture of ayurvedic
medicines and also for the manufac-
ture of unani medicines. It should be
a pilot project. It should be a kind of
example for other people to look upto.
I do not want this Ministry to enter
into trade. I do not want this Minis-
try to enter into competition with the
private sector. But I do want that
the Ministry should set up model fac-
tories for the manufacture of these
things, so that people who are em-
ployed in the manufacture of these
medicines can take lessons from there.
In the Department of Education the
British Government set up a central
model school in Lahore. Even now
there are some model schools so that
other schools may be based on that
specimen. In the same way, I would
say, the government which 1s entering
into so many fields of commerce, trade
and manufacture should enter this
fleld also; of course, not in a way to
shut out the poor manufacturers of
ayurvedic medicines but in a way to
show them how the raw materials for
the drugs can be procured, how they
can be processed, how they can be
bottled and labelled. 1 would not
mind if, along with this model factory
which the Government of India will
set up, there were also some short-
term training courses available to
those persons who are going to engage
in that line. After all, our govern-
ment is not only a government for
law and order; it exists for augment-
ing the wealth of the country; it is an
educational government which teaches
people how to do certain things and
how not to do certain things. So, 1
think no harm will be done if the
government embarks upon an adven-
ture of that kind. ] think this will do
good to the practitioners of ayurvedic
and unani systems of medicine. Of
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course, it should be a pilot project
to begin with. I hope these words of
mine will be taken note of.

Then, one of the clauses of the Bill
refers to the constitution of a Board.
Our Government of India, unlike the
governments in some other countries,
cares more for prestigeous element of
boards than for its operative element.
It must have big names to make that
board; big persons should constitute
that board, even though they may not
be able to find time to attend the
meetings or to attend to the duties
connected with that board, because
they are already over-burdened with
work; of course, I do not believe them
when they say they are over-burdened
with work; but I am told like that.
‘Who are going to constitute the Board?
The Director-General of Health Ser-
vices, the Drug Controller, Directors
ot Central Drug Laboratories and so
on. Of course, some poor professors
are also taken. Some tenderness has
been shown to teachers also in this
Board.

I can tell you without being a pro-
phet or a foreteller or a soothsayer
that the Board, by virtue of the weight
given to prestige and official dignity
and the cumbersome designations of
those persons, is not going to be work-
able. T would have thought that they
would have a Board which would
consist of men who could give more
time to this kind of thing. Unfor-
tunately, that has not been done. I
am very sorry to say that this
Board is not going to deliver the
goods to which the hon. Minister,
a very well-meaning gentleman has
made reference in his introduc-
tory remarks. 1 therefore think
that the composition of this Board
shoulg be entirely overhauled,
entirely revolutionised radically trans-
formed so that it becomes a board
more fit for operative purposes than
for prestigeous purposes. It should
not be a show-piece; it should be a
workable board. The same thing ap-
plies to the Union Board also. Of
course, what I have said about Ayurv-
ed applies to Unanj also.

VAISAKHA 15, 1886 (SAKA)
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Another point that I want to make
is that something has got to be done
so far as these inspeciors are con-
cerned. I know that the qualifications
of inspectors will be laid down in the
rules, but I would be very jealous of
these qualificationg because on these
inspectors will depend the good qua-
lity of our medicines, Unani and Ayur-
vedic. If these inspectors are not
persons who have the requisite quali-
fications, I think, everything will go
down.

Our experience of inspectors is not
very happy. We have the food adul-
teration inspectors, inspectors who
detect adulteration in milk, sodawater
and other things. Our experience of
these persons has not been very desir-
able. It is because these persons have
not been able to bring down the inci-
dence of adulteration so far as foods-
stuffs anq other things are concerned.
What is the good of having irspectors
if the incidents goes on rising? It
reminds me of an Urdu couplet:

TF FgAT TA ST SAF IATFY |

If these inspectors are going to be
of that variety who will unknowingly
or unwittingly make the adulteration
of drugs and the substandard quaiity
of drugs and other things more com-
mon, I thing, they will not be of much
use. Therefore, I think, the qualifi-
cations of the inspectors should be
laid down veé;y carefully. I hope,
that will be done when the rules are
made and that these inspectors will
be selected with due care and, at the
same time, they will be given suffi-
cient power. Sometimes these ins-
pectors are only sightseers. They can
see what is happening but they cannot
do anything. They are the ineffectu-
al witnesses of things which they do
not want to observe. I hope, these
inspectors will have sufficient power
in order that they be able to do their
duty properly.

Now I come to clause 15. It reads:—

“A’ person, not being the manu-
facturer of a drug or cosmetic or
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his agent for the distribution

thereof, shall not be liable for a

contravention of section 18 if he
proves....".

I may tell you one thing, Mr. Speaker.
Of course, our system of justice is
based upon the British system of jus-
tice and it wants that not a single in-
nocent person will be punished, It
is a good system anq it has been
working well or ill all these years.
Here there are three exceptions given,
namely,—

“if he proves—

that he acquired the drug or
cosmetic from a duly licensed
manufacturer. distributor or
deaier thereof;

that he did not know and cculd
not, with reasonable diligence,
have ascertained that the drug or
cosmetic in any way contravened
the provisions of that section: and

that the drug or cosmetic, while
in his possession, . ..”

-These three exceptions which are given
may work to the advantage of the
dealer but they may also work to the
advantage of those persons who are
selling spurious drugs, whether Ayur-
vedic or Unani, in this country. So,
I would say that this clause shouid be
so modified that no loophole is left for
anybody to come to us and say, “I am
not to blame; I got this from that man
and now that man will have to prove”.
You know, Sir, when the big man has
to prove something against the small
man, you can take it from me that the
small man will guffer and the big man
will be let off.

Another point that I want to make
is this. A whole list of books on
Ayurveda and Unani has been given.
I have a great deal of respect for these
books. They are written by great
practitioners of the art of Unani and
Ayurveda. These arc classic. But 1
want to ask this: Do we think that the
Ayurvedic system of medicine is stag-

nant? Do we think that the Unani
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system of medicine will never pro-
gress? Do we think that new drugs
and new combinations of old elements
and compounds can, come into the
market only when we think of modern
medicine—unfortunately, combina-
tions which are neither modern nor
medicine?

Then, we have clamped the brains
of all the practitioners and others from
producing new drugs, new recipes,
new formulas and new comktinations
of things. Of course, it can be said
that they can take those combijnations
by applying for patents and all that
kind of thing; but my feeling is that a
definite clause should have been added
in this Bill to show that this Bill is ’
not going to put a brake upon the
inventive, cxperimental and research
potentialities of these Unani hakims
and Ayurvedic practitioners anq that
given the proper facilities they can be
expected to produce new sets 'of medi-
cines.

Therefore I say that this Bill is a
good Bill. Tt sanctifics the status quo.
It puts its scal of approval cn what
exists; but I would request the hon.
Minister to see to it that he opens
to the Ayurvedic practitioners and the
drug manufacturers, Ayurvedic or
Unani, new vistas and new horizons
which can alleviate the misfortune
and the ills of mankind of which we
are having new and new varieties
every day.

Dr. U. Misra (Jamshedpur): Mr.
Speaker, Sir, I support the Drugs and
Cosmetics (Amendment) Bill which
has now come after going to the
Select Committee because a lot of
lacunae that were there in the pri-
mary stage have been removeqd after
the Select Committee’s rccommenda-
tions. But all the provision that is
made here is for sub-standard and
spurious drugs. In the use of modern
medicine more than the sub-standard
and spurious drugs the misuse of
drugs is doing harm. The misuse of
drugs is doing more harm than sub-
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standard and spurious drugs sud some
sort of a provision should have been
riade for the proper use of drugs. I
mentioneq the misuse of antibiotics
and its effect on the population when
the Bill was introduced. Now, the
misuse’ of such drugs, anli-biotics,
sulpha and other drugs, is still con-
tinuing and it will continue and there
is no provision to check this. On the
other hand, drugs which are life-saving
are not available even to the general
practitioners because they are under
some excise licence. Now, what I
fear is this. My learned friend Mr.
Sharma hag given his apprehension
regarding the powers of the inspectors.
But what I fear is that instead of
making the law effective against the
manufacturers who may send their
spurious or sub-standard drugs, the
dealerg may be prosecuted because
there is this provision:

“(b) that he did not know and
could not, with reasonable dili-
gence, have ascertained that the
drug or cosmetic in any way con-
travened the provisions of that
section;”

The medicines and cosmetics are pack-
ed. The pharmacy man or the dealer
or the retailer will see only the
licence and the packing and if some-
thing inside the packing is found as
spurious or sub-standard—if with all
his diligence he could not ascertain it
—first of all he will be dragged to the
law courts and harassed and the onus
of the proof lies on him. Some sort
of a safeguard should have been made
to save these dealers. The provision
of the licence, the packing and the
registration could have been sufficient.

Regarding the storing of it, if some
sort of a standard is imposed and those
people can stock and sell medicines,
then the work of the inspectors would
have been easy. In the absence of
that, any drug shop owner is liable
to be harassed under this.

Another thing which I cannot agree
with Mr. Sharma is that the Board
should consist of the highest people.
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It is an advisory Board. It will not
look into the day-to-day work or the
analysis of the cosmetics and drugs.
So, the highest authorities should be
in the Board so that they can advise
and judge the qualities of the drugs
and for day-to-day analysis of the
drugs there are laboratories and other
methods also.

With these suggestions, I support the
Bill.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Speaker, Sir, the Drugs
and Cosmetics (Amendment) Bill, 1964
is before the House. This was refer-
red to the Select Committee and the
Select Committee after listening to not
less than 150 representations made by
different manufacturers of drugs and
cosmetics and also other wholesale
agents has prepared this Bill.

The main thing to be noticed in this
particular Bill is that some part of
section 19 in the original Act is being
deleted. This is the main thing.
When this particular Bill was intro-
duced, the hon. Minister for Health
said on the floor of the House that it
is introduceq because spurious, adul-
terated and misbranded drugs are
coming to the market and the consu-
mers are not able to get good quality
drugs and cosmetics also. This Bill is
being introduced with a view to exer-
cising or imposing certain restrictions
upon such of the sellers, such of the
manufacturers, who are inclined to
sell spurious, adulterateq and mis-
branded drugs. The first thing is that
because Ayurveda was not covered
within the purview of the Drugs and
Cosmeticg Act, 1940, in the name of
Ayurveda many spurious drug came to
the market and this was for this pur-
pose that this was introduced. In the
original Act also, there were certain
loopholes. While the drug was in the
possession of a seller, that drug became
sub-standard not due to some addition
that he made or due to any fault of
his but due to the defect in the storag:
or something of that kind for which
he could plead that he was not res-
ponsible and that he should not be
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fined for the same, Such were the loop-
holes and in order to remedy some of
these loopholes, in order to give better
quality drugs and cosmetics 1o the
consumer, this Bill was introduced.
Therefore, in the original Act, we find
section 19(3) which says:

“(3) A person, not being the
manufacturer of a drug or cos-
metic or his agent for the distri-
bution thereof, shall not be liable
for a contravention of section 18
if he proves—

(a) that he did not know
and could not with reasonabie
diligence have ascertained, that
the drug or cosmetic in any way
contravened the provisions of
that section and that the drug or
<)smetic while in this posses-
sion remained in the same state
as when he acquired it; or

\0) that he acquired the drug
or cosmetic from a person resi-
dent in India under a written
warranty........

Under these circumstances, that parti-
cular person was relieved and he was
not fined. The result was that the
consumer got sub-standard drugs.
Now, in ord.r to bring this person
under the control of this particular
Bill, this particular part of the section
is being deleted and substituted by:

“(3) A person, not being the
manufacturer of a drug or cos-
metic or his agent for the distri-
bution thereof, shall not be liable
for a contravention of section 18 if
he r-oves—

(a) that he acquired the drug
or cosmetic from a duly licens-
ed manufacturer, distributor
or dealer thereof;”

This is due to the fact that sometimes
the seller kept such drugs which he
did not get from the licensed manu-
facturer, In the name of the licensed
manufacturer or in the name that was
similar to a well-established manufac-
turer, certain drugs were being kept
by the seller and in order to put a res-
triction upon such a seller that this
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particuiar part of the section was
deleted anq this new clause is being

substituted so to bring this person
under the control of the Bill. The
drug has been defined and that is

whether it is Ayurveda or Allopathy,
whatever it may be and that the drug
is a medicine which is used either for
the external application or internally
for curing a human being. The drug,
whether it may be under Ayurveda or
Allopathy should be brought under
the purview of the Bill and the origi-
nal Act, as was introduced, never men-
tioned, so to say, in detail about the
Ayurvedic things. Bringing Ayurveda
under the control or the purview of
this particular Bill by keeping a word
or two therein may not be adequate
to serve the purpose which is meant to
be served.

13.00 hrs.

For, the way in which the Ayurvedic
drugs and cosmetics are manufactured
may be quie different. There is no
standard pharmacopoeia in Ayurveda.
Hence, the manufacturers of the Ayur-

vedic drugs will not be able to
manufacture the drugs only accord-
ing to the standard pharmacopoeia

the formulation of which has been
delaved for all these years. Further,
for want of a drug research institute
in the field of Ayurveda, the drugs
which are manufactured cannot be
tested also properly.

There is provision in this Act in
regard to the imposition of restric-
tions, the implementation of the
same and punishment for the viola-
tion of these restrictions, as far as
the allopathic drugs and cosmetics
are concerned. But there were no
such provisions in the case of the
Ayurvedic drugs. Therefore these
three things were to be attended to
when these Ayurvedic medicines
were to be brought within the pur-
view of this Act. The imposition of
the restrictions in their entirety as
in the case of allopathic drugs could
not be done in the case of the Ayur-
vedic drugs because the Ayurvedic
system  does not have a standard
pharmacopoeig yet, nor is there a
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«drug research laboratory so far, noris
there in Ayurvedic council or body
proper to investigate into all these
matters, nor do We have Ayurvedic
inspectors who are qualified to ins-
pect all these drugs, Further, the hy-
gienic conditions under which the
maufacture of {Ayurvedic \drugsis
being undertaken also differ. There-
fore taking into consideration all the-
se things, it was proposed to have same
partial restrictions on the manufacture
and sale of Ayurvedic drugs, at least

" for the time being. In course of time,
restrictions will be imposed in their
entirety upcn the manufacture and
gale of Ayurvedic drugs also, There-
fore, a new chapter is being added in
this Bill, Of course, it would have
been much better if a separate Bill
to impose restrictions on Ayurvedic
drugs could have been brought for-
ward before this House and I hope
that the hon. Minister will bring for-
ward such a bill, but, for the time
being, the new chapter IVA is being
added to provide for the imposition of
partial restrictions as far as the hygi-
nic conditions are concerned, as far
as the exhibition of the contents of
the medicine on the label put on the
bottle or package is concerned. There
are certain restrictions in this regard,
whatever may be the standard book
according to which the Ayurvedic
drug might have been manufactured.

For the information of the House,
I might point out that there is )
schedule also attached to this  Bill
which contains a number of standard
books, as far ag the Ayurvedic (in-
cluding Siddha) system is concerned,
because these systems are in practice
in certain parts of India; similarly,
the standard books with reference to
the Unani system also have been men-
tioned therein. Of course, there is
scope for adding to the list of stand-
dard books :inentioned in the Sche-
dule. Whether the drug is prepared
according to Chyavana or according
to Sharangadhara or according to any
of the books mentioned under the
Siddha system, the contents are to
be written clearly upon the bottle or
the package in which the manufac-
tured Ayurvedic drugs are placed.
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Now, I come to the question of im-
plementation of the imposition of these
have been enforced in the case of
vedic drug manufacturing industry,
the hygienic conditions could not be
so far well enforced as they could
have been enforced in the case of
the allopathic drug manufacturing in-
dustry, because in the case of the
Ayurvedic drugs, indigenous things
are also utilised, So, it has been pro-
posed to make parts of Schedule M
attached to the Drugs and cosmetics
Rules applicable to the Ayurvedic
drugs, so far as the hygienic condi-
tions which are to be observed in
the case of their manufacture are
concerned.

14316

The sole intention of imposing these
partial restrictions at least on the
manufacture and sale of these Ayur-
vedic drugs and bringing quality
drugs and medicines to the market is
that the consumer should get better
quality drugs and cosmetics.

The hon, Minister was kind enough
to say that not less than Rs, 10 crores
were being invested in the Ayurvedic
drug manufacturing industry. Even
then, as compared to the allopathic
drug manufacturing industry which
has developed to a great extent, we
find that the Ayurvedic drug manu-
facturing industry is still in its ini-
tial stages. Therefore, the restrictions
and the punishment for the violation
of the restrictions imposed upon the
manufacture and sale of these Ayur-
vedic drugs are also comparatively
much less ag compared with those that
obtain in regard to the manufacture
and sale of adulterated, spurious or
misbranded drugs in allopathy.

Quite a commendable work has
been done by the Joint Committee
which has taken great paing to listen
to so many representations and  then
make the necessary amendments in
the original Bill. For instance, in the
proposed section 17B, the details with
regard to the adulterated and misbran-
ded drugs have been laid down. Simi-
larly, section 9B is being added after
section 9A wherein the adulterated
drugg are being described along with
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the misbranded ones. The slight
distinction between all these things has
been clearly brought out. The sole
intention is that the manufacturer or
seller or any agent of g seller should
not go unpunished either under the
one clause or the othrer if he sells
spurious, adulterated or misbranded
drugs. We have seen various exampl-
es of these kinds of spurious, adul-
terated or misbranded drugs. We have
seen people who deal in such drugs
and who exploit the ignorance of the
illiterate folk in the country, in the
urban as well as in the rural areas.
Many cases have gone to the court
also, but even the courts have found
it difficult in certain cases to inter-
pret some of these provisions on
account of the loopholes existing in
the original Act ag a result of which
they have been obliged to release the
culprit unpunished.

This Bill seeks to plug those loop-
holes and to ensure that good quality
drugs and cosmetics are made avail-
able to the people, I welcome the
changes that have been introduced. I
would specially mention the change
made in section 19 of the original Act
and also the change made in sectien
27 dealing with punishment and also
the addition of the special chapter
namely chapter IVA, which, I think,
will be welcomed by the whole coun-
try.

Shri Mohsin (Dharwar South): This
i{s a very welcome measure, which
will go a long way in improving the
health of the country. Many a time
we have heard of instances of adulter-
ation of drugs, and many g time in the
Parliament also we have heard of
instances of adulteration in milk and
other foodstuffs; there were instances
where flies were found in the milk
bottles or butterflies, rats and such
other creatures were found in food
materials. Besides, there was an
interesting instance of a fly Dbeing
found in an injection tube also. That
gave a rude shock to the whole coun-
try because the people had some belief
in allopathic medicines and especially

" MAY 5, 1964 ¢

and Cosmetics
(Amendment) Bill

14318

in injection tubes. The bringing for-
ward of this measure itselfs shows
how many spurious drugs have come
into the market and what role they
are playing in injuring the health of
the country. From that point of view,
I would submit that this Bill has been
brought forward with a good inten-
tion, namely of checking the manu-
facture and sale of such  spurieus
drugs.

Of course, nowadays, people are
hankering for the allopathic medi-
cines in preference to the Ayurvedic
or Unani drugs, The educated people
prefer to be treated by allopathic
doctors rather than by the Ayurvedic
or Unani doctors. But the present
dearth of allopathic doctors is a diffi-
culty in meeting the demands of the
public, So, a major proportion of the
population, nearly 80 per cent, have
to depend upon the Ayurvedic or
Unani doctors, So far there have
been no restrictionsg on the prepara-
tion or sale of these Ayurvedic or
Unani drugs, but this Bill contem-
plates to put some restrictions in that
regard.

Coming to the constitution of the-
board referred to in the proposed sec-
tion 5, I find that there are so many
officials and non-offiicialg represented
on this board, but quite suprisingly,
there is no representative from the
All India Institute of Medical Sciences.
It is a very big institute conferring
degrees and diplomag and it is an
institution of an all-India character,
but it is very surprising that that is
not represented at all on this board.

[DRr. SAROJINI MaHISHI in the Chair)

Whereas there is one person from
the Indian Medical Association and
one person from the Indian Pharma-
ceutical Association, I do not know
why no one from the All India Insti-
tute of Medical Sciences has been re-
presented on this board.

Then I come to Clause 8 which deals
with adulteration of drugs. Many a
time we see that drugs are manu-
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factured in sanitary conditions and
they are also transported in a- good
manner. But sometimes they are not
stored in a proper and sanitary man-
ner; the pharmacies which are licens-
ed do not, in many of the States, con-
form to all the requirements of law
ag at present. But Clause 8 makes it
penel even for a man who stores such
drugs which are injurious and which
are spurious. But in the explanation
to the clause, there is a loophole. It
8ays:

“For the purpose of clause (a),
a drug shall not be deemed to
consist, in whole or in part, of
and decomposed substance only by
reason of the fact that such de-
composed substance is the result
of any natural decomposition of
the drug within the period, if
any, specified on the label of the
drug within which the drug is to
be used.” :

When it is found to be decomposed,
naturally the man who has stored it
will say that it is natural decomposi‘ion
and may escape the penalty. Thus
the purpose of the clause would be
rendered futilee I would have pre-
ferred some restrictions in connection
with decomposition to get over this
difficulty.

Now I come to Clause 18. It is
very strange to see that normal
legal jurisprudence or natural justice
is denied. The clause say:

“For section 27 of the principal
Act, the following section shall be
substituted, namely: —

‘Whoever himself or by any
person on his behalf manufactures
for sale, sells, stocks or exhibits
for sale or distributes—

(a) any drug—

(i) deemed to be misbranded
under clause (a), clause (b),
clause (c), clause (d), clause
() or clause (g) of section 17
or adulterated under section
17B; or
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(ii) without a valid licence as re-
quired under clause (c) of
section 18,

shall be punishable with impri-
sonment for a term which shall
not be less than one year but
which may extend to ten years
and shall also be liable to fine.”

I have no quarrel with the maxi-
mum sentence of ten years because
these drugs may prove to be very
injurious and may take away so many
lives. But I have definitely got
objection to the minimum punishment
prescribed. The minimum punish-
ment enjoined upon the courts is not
less than one year. I have not seen
any law where the minimum punish-
ment to be awarded is laid down. It
is always left to the court to judge
what punishment has to be given.
This is the only Bill or one of the few
Bills where I have seen the provision,
stating that the minimum punishment
shall be such and such. It appears
to be a curtailment of the right of the
judiciary, It limits their right to
decide what shall be the minimum
punishment. I do not think it is a
very healthy convention in the demo-
cratic set-up we are having,

Shri Sonavane (Pandharpur): Such
Provisions are contained in other Bills
also,

Shri Mehsin: It should be left to

the courts to decide the mini-
mum punishment, one year, two
years or even ten wyears. Maxi-

mum’ punishments are mentioned but
the minimum punishment should
never be incorporated in any Bill.

Shri Bade (Khargone): That shows
they have no confidence in the courts.

Shri Mohsin: It comes to that. It
means that the legislature has no con-
fidence in the court awarding the re-
quisite punishment. But in such
matters, the courts should have
greater liberty in awarding punish-
ment. There may be less serious
offences.
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Dr. D. S. Raju: The courts can re-
duce the punishment.

Shri Mohsin: But they will have to
give some reasons. That is another
aspersion on the courts. That means
the courts are not awarding punish-
ments with reasons. The courts al-
ways award punishments with rea-
sons. So why should they give spe-
.cial reasons for awarding a sentence
of less than one year? 1 cannot
.understand it.

Dr. D. S. Raju: Parliament is sove-
reign and supreme.

Shri Mohsin: The proviso says:

“Provided that the court may,
for any special reasons to be re-
corded in writing, impose a sen-
tence of imprisonment of less
than one year”.

That means that the courts ma;-rﬁ
consider about the reasons if they
award a sentence of more than one
year. Somehow or other I do not
think this is a healthy convention to
put any kind of restriction on the
courts in this matter.

Then I have something to say about
unani and ayurveda. These syst2ms
of medicine need some encourage-
ment. They cater for 80 per ~ent of
our population, if I am not mistaken.
We are now going to put some res-
trictions on these systems. May be
that the whole Drugs Act is not made
applicable to these systems. I do
concede that, though in the original
Bill it was intended to be applied.
According to the Report of the Com-
mittee, a separate Bill is now intend-
ded to be brought forward. But in
this Bill there is a separate chapter—
chapter TVA—which proposes some
kind of restrictions. These restric-
tions are not heaithy for the advance-
ment of elther unani or ayurveda.
They are contained in the proposed
Sec. 33-D:

‘From such date as may be fix-
ed by the State Government by
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notification in the official gazette
in this behalf, no person shall
himself or by any other person
on his behalf manufacture for sale
any ayurvedic (including Siddha)
or unani, drug,

(a) except under prescribed hygi-
enic conditions”—To this I have no
objection.

“(b) except under the supervi-
sion of a person having the pres-
cribed qualifications”.

This is bound to affect adversely
some of the medicinal preparations
because we have got some hereditary
ayurvedic and wunani experts who
have learnt through their ancestors
since centuries past. If some such
qualification is prescribed for them, I
think many of the ayurvedic and
unani preparationg will have to be
stopped.

Again:

“except under and in accord-
ance with the conditions of a
licence issued for such purpose
under this chapter.”

So the Government take all the
powers of putting the conditions for
giving licence. This may also dis-
courage the development of ayurveda
and unani. Then there are items (d),
(e) and (£). I do not think they
will be congenial to the development
of unani and ayurveda.

There is a loophole again. Suppose
we want to put all these restrictions
very honestly. The second proviso
says:

“Provided further that nothing
in clauses (a), (b) and (c) shall
apply to the manufacture, sub-
ject to prescribed conditions, of
small quantities of any such
drug for the purpose of examina-
tion, test or analysis.”

If a manufacturcr is caught, he will
say that he prepared them only for



14323 Drugs
7~ 1 AT

examination, test or analysis. What
is a small quantity is a big question
which is very difficult to determine.
If any, unani or ayurvedic drug is
manufactured in a spurious way and
if you want to put some restrictions
on that and want to implement that
restriction, how will you get over this
loophole? I do not understand.

Then about the appointment of ins-
pectors under clause 33G.

“(3) No person who has any
financial interest in the manufac-
ture or sale of any drug shall be
appointed to be an Inspector
under this section.”

The person may not have financial
interest, but some other kind of in-
terest. Some relative of his, son or
nephew or son-in-law, may be manu-
facturing such a drug, and he may be
appointed as Inspector. So, it would
have been better if the word “finan-
cial” had been deleted from the
clause, so that any man who has any
interest in any selling or manu-
facturing firm should be debarred
from being appointed as Inspector,
The new section 33-I says:

“Whoever contravenes the pro-
visions of section 33D or section
33E or scction 24 as applied by
section 33H or any rule made
under this Chapter -shall be
punishable with imprisonment for -
a term which may cxtend to three
months, or with fine which may
extend to five hundred rupees, or
with both.”

1 do realise that compared to Allo-
pathy, it is a very lenient punishment,
but is such a punishment warranted
in today’s circumstances where the
Government has not provided any

laboratories for them, where there
are no institution to train these
Ayurveda or Unanji people? There 1s

no standard pharmacopoeia for these
systems. Government is not giving
any encouragement. Research insti-
tutions are not opened anywhere, in
spite of the fact that many States
have asked for such laboratories. So,
after you have made all these
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arrangements, you can put restrictions
on the manufacture or sale of such
Ayurvedic or Unani medicines penal.
Otherwise I think it will be a dis-
couragement to the Unani and Ayur-
vedic systems of medicine. First
you have to provide all the necessary
facilities. We do not have research
institutions, we do not have good ana-
lysis also. So, how will you say
that a preparation is not a standard
medicine? You do not have the
machinery to test the standard; and
et you want to have a penal clause.

I think such a clause will not be
conducive to the development of
these two systems of medicine. No
doubt some kind of restriction is
necessary, but that should come
after we open the necessary institu-
tions.

Y Y TR T (FARLT ) : I-
LAATZ TR AT €T 21 & &g I
T F1E O w2 fad ag wifaw
# FA g fr wwgd g &Y Fg, @
ag <y 5 wng # 7@ A fr e
# T T AT T FT ISTAT AN G
@ f 7T AT & g7 § RAGAT
o agr # o

WITT TR T /T qrhra aeardt
I gl IF @ TE #oq9gm ¥
fm wawt wiaT qany §, afwa /@
# qg #xar g f5 3@ @ § o
AT F FE A" T4 93 faw
TRAT ¥ | FIAFAT T TOT AT AT
@ 2, A 3§ R FA & fag ot 77w
Iz ST & § ATFTHR AN &, =
IAY WAZAT 3T BW & AN 9T oY
agdr ST Er & |

FEt F RGP F OAEET o
werey 2, g4 7€ qagr ad fF o
q% fagaw gEr «TEu aEifs &
I TAEN § AALGET eIy § afFA
wH &1 59 A1q I q2E & 5 9@ §ia0T
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fas3 T T qo a§ §F q© g W
AT any & qe Fg o qeeA
F O T FgHAET WA ARG A
g, 39 wiwfagt & mwEEr g T
¥ Foard) foer gvdt & T AT AR
wEar g fF St aw @ ewrat &Y
wE F AR 3, fmy 97 e
FT TgQ WY 2, v few wra
FET A FE T q FEA AT AT
¥ ¥ fag T Fw F {5 A9 T
T W § an fEar e, faed
FIFIT &1 Tg AFT W& &7 F ag
T q=rat & AT AT OFL T

g ¥

s, AT 3 7= ¥ TIT T
ar 7z & fa gF o @y O ) e
g T A o) gmEvw awE
TG F1 99 @reen fgay g« s w0
7@ d o a9 A oqer Az} fw
@ ql Al ST AgAfeR @
A At AR SHE e F oA
@Rt 7 FT AT T T E, AT
fr 37 78 2y oY 777 8, o) g
ach ! frafam & a1 off A
@R T AT Gaa fag o
@ g7 =T R s & co Wiy
W AR e §1 #F FTOw wgdfeE
o) gardr wgfy & TR Fva §
a9 g W § A FW AE AT
FT FAw g AT 5 TS & zA
qgfaat &1 ToEs ¥ | 9T AT 9
&1 § A1 g7 @i ¥ AT FAS
& AN wavas A 7z a1 fF SEF feo
Iy rawar A s, AfaT g TWA
¢ fa wadl & fou ot ogaeqr &
It} omd wEAmw § T gghal
® faq ot saear & A § I
¢ geraen A fpar o wwT o
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1ot 9t qg g fagas Jufe
farry o @ A AT # q@ W §
TN 1 AT Agafas WY AT
qafagi % sfwmw & fag IF 991X
#Y sraeqn ATEA Wi Hra AG FWET
S fr GaNadY % forg F=dt &, W7 f6T
37 wgfral 1 wefrg & & AT
T A 7 F & e A I O
fraamr wgq & faq @ @t @
az A Aa awe ¥ FY uey | Ay
5% gW S AN U - EF qgE 9T 8
fF myaz 7R g S A A -
faut wmorg & AR AW A owEw =T
FUg § | F A F A g
T A ey var | 9% A AT
T A U9 FEw A Y T g
AT feafa ¥ ag gl oF afea g fa
9% I fraaw frgT s | 9T SE
F A 99 & @y ¥ 5 WRIT F
w2 IIT T |

# g a1 @ a7 g R
fo siafer 7 o =T § way
23 wg vt oifed | oo Star &4
ol faqed faar Y TR AT
® gdfes W g ogfwi €@
U T WrETEd 3 Ffeg | '
w1 g% g @ gfaag  afew o
TR FT A § g7 Awfagt & a0
w1 o Far &Y wfwerr faar s ife]
Ja1 e oagfar swfust & fao fear
sram § | AW ELFIR T gEIT AT
fagamr &7 sFdY § |

¥ zod g ¥ g f& N dwfaar
g odt s gk fag o A
foremiT gf S " & g
W OF e 7 aer fF ag ar afefm
T Fge fwar o ev & fF oag ww
¥ T T @A & g wEAw & X
@ wgar g fr g oft 79 9w 1 ae
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o FE qAZ WAty aar § foaw
o fedy 1 S| Fd JEr g, qr
Iaa o afy 71 A7 21T qemEr Sy
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qg §H9%eT @3 & ST §IY WPTF
g AT § WA S gwgar d@n
§ ar wefaa TG gYor 1 Ty g e
IR I ARt Gew Iy qv o
far A 98¢ & wrETeTT W Wy
F T3 GF1aF g oy & 1 7
% ga fagas § o qrar § 1 g@dne
¥ a¥ ¥ w7 vaar § Fr #ar SrAwY
37 ggTF ) fA9 T a3 79 wh-
faat #'r g 3|s @y & & 9T wr
w1 wifaga 7t faar g &

R g Fg & fr 3@ faa &7 arg
gim O3 wrrafed (wAsAT) fawr &)
A9 g awa § Al wvar 5 gud a9
Farafesg F1 wee Al agry w1 WK
Frgafeag weT ag@ F MA@
TR HuaT A &1 AT oY 98 frg
s 93 g7 gt & ? wrdfaae @
T g@ET ofeamr |y & 7 savera}
T £ 5 g9 aw 1 9 aifF
Frgifer gy & Tg argd @A
F faq & 3a%r waw fam ¥ 5
aft gar g 1 zafac & gg faggm
& 5 3q qrad fagas &1 aF
M7 gg Frgafedq w3 F1 a7 FI I
F¥ fgeet SgrEY 1 WY & 1 @y A
9T T T F7 qa19 g Frar a1 @
g fr ot smafuai srqafes ar gAY
FY 97 37HT 3@ 17 5 T8 0 39
faar g | & g9 arad ¥ AT fw
T ZEY THFIL A I faa w197 @ F7
arg g1 I § @t agad | gfaamd it
et 71T gFat &1 o9t Irq § dar
fir &% arvit fraed frar g ag adr
g&qr | vl # g AT FW@
§ 3g¥ g ANg 9T ITER! wHAL
gy | & gad fadra & adr g 1 Frdaror
waw grar arfgg o=y a7
ag < qO gfaurd Mfs 7g qandfas
ggfa &t ¥ £, 98 ~wra afarg
argdfas AT garar At & fad )
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Iy TFTT FY FIIT(E AW AR
qargaY & 9w Fr oswFeqr gr oo
IqF 1T afz 1T 39 TFT FT H2A
356 fF ag gz wefuat a7 g8 ar
sqier IfEa g

Shri Chandrabhan Singh (Bilas-
pur): Mr. Deputy-Speaker, 1 have
been astounded by the boldness of the
Health Ministry in bringing out an
amendment which includes ayurvedic
drugs and unani drugs. It is very
nice as far as allopathic drugs—
cosmetics and chemicals are concern-
ed but the moment you think about
the ayurvedic medicines and unani
drugs, the problem becomeg tremend-
ous. The problem becomes tremend-
ous for one important reason, that so
far you have not got a standard
pharmacopoeia either for ayurveda or
unani or for sidha or Tibb. In the
complete absence of a standard phar-
macopoeia which can deal with the
various drugs, it becomes difficult for
us to check. How will it be possible
for us to check the drugs or select
inspectors and send them for exami-
nation. That is why I feel that it
has been a very bold step. A time
may probably come when this must
be done. But let us do first things
first. Today we are putting the cart
before the horse. In the absence of
a standard pharmacopoeia, it becomes
a very difficult problem. The work can
be done as far as cosmetics and allo-
pathic drugs are concerned as their
chemicals, biochemical, physical and
biophysical qualities are very well
defined.

The Bill in its provisions mentions
the names of two world renowned,
standard bodies on page 20 for serum
and toxin etc. The first is the Inter-
national Laboratory for Biological
Standards Stantans Serum Institute,
Copenhagen and for future, lays
down such further standards of
strength, quality and purity as may
be prescribed. For vitamins, hor-
mones and analagous products, it
refers to the standards maintained at
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the International Laboratory for Bio-
logical Standards, National Institute
for Medical Research, London and,
for future, such other standards of
strength, quality "and purity as may
be prescribed. But when it comes
ayurved, sidha and unani, the sche-
dule says: ‘Such standards as may be
prescribed’. Thereby it has bzen
proved beyond doubt that there is no
such standard and in the absence of
any such standard, how will the work
be done?

Then, on pages 17—19, there are
quite a number of books included in
the list. Some of the books are
ancient; some of them not so ancient;

some of them not so modern
and some of them, modern. Mark
the words: ancient, not so ancient,

not so modern and modern. Al] cate-
gories of books are included in tnis.
It also shows that the framers of this
legislation were not so sure about
the standards. 1 have seen some ot
these books and feel that the books
are very good. If you go through
them, they are wonderful reading
and after reading each one vou {eel
as if you can prepare all these drugs
yourself. What is the trouble? Most
of them differ in their prescriptions.
They give the same name but the
prescriptions differ, quantities differ
and qualities differ. That is the
crux of the problem. Put in this
context, ancient, not so ancient,
not so modern and modern, how
will the inspector or the labora-
tory go about trying to check these
drugs. 1 will give you one instance.
As an executive member of the Cen-
tral Drug Research Institute at Luck-
now, I know that when Dr. B. Muker-
jee, a well-known physician and
scientist was a director, we assigned
the work of analysing Makaradhwaja,
a very well-known and noted and’
potent drug, a cardio-vascular stimu-
lant of ayurveda. It is a sort
of a combination of mercury and gold,
Shri Ramnath Chopra, the noted re-
search worker, on Indian herbs and
medicine declared it to be an inert
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substance to the consternation of all
of us. Dr. Mukerjee’s first difficulty
was to select a sample for analysis.
To his surprise, he found that samples
received from various noted firmg and
institutions varied in their qualities.
Although his work alsp in the begin-
ning confirmed the findings of Shri
Ramnath Chopra, later on he reported
some nascent qualities which may be
responsible for its potency as a cardio-
vascular tonic. I am quoting this ex-
ample because I want to invite the at-
tention of this august House to the
magnitude of the problem

The remark mentioned in respect of
Makaradhwaj holdgs goods for many
other drugs also. Then, there is the
question of samples and analysis. Who
will analyse all these things? The
Schedule isays: “such standard as
may be prescribed”. That means, so
far, they have got no standard pres-
cribed. By these deficiencies, short-
comings angd gaps, you will let loose
the inspectors to go about doing their
jobs among the factories. This is an
important point. In the absence of
the prescribed standard, you have got
Inspectors who will go about. What
will the inspectors do? When you
think about them I am reminded of
the inspectors of excise; sanitary ins-

pectors; revcnue inspectors; boiler
inspectors; factory inspectors food
inspectors; chimney inspectors and
what not. And then you have got

the Drug Inspector. I will not men-
tion the police inspector. I omit it
deliberately.

WNow, this is a very important point,
and coming to the laboratories to test
the samples. Where are the labora-
tories and who will test the samples?
I can speak about a few dozen labo-
ratories that I have known and seen.
With this paraphernalia, how is the
Government going to effectively per-
form the work of tésting and screen-
ing? That remaing 5 great problem.

I will give one example. As an
administrator of the medical depart-
ment, ] was asked to have the potency
of a so-called ‘Tonic tablet’—desi
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one—manufactured by a big ayurvedic
firm, tested. The tablets were sent
to the CDRI, Lucknow, and after three
months, the report came to the effect
that “no report can be given about
the organic component of the tablet”.
This is the report of the CDRI, which
is the top-most and the best institu-
tion of its kind in the country. No
laboratory in this country is so wel:
equipped &s the CDRI, Lucknow. It
is entirely meant—for Research, analy-
sis, discovery—animal experiment and
for testing drugs. Their report was
“No report can be given about the
organic domponent of the tablet.”’
They said that agbout the inorganic
component, ‘“‘there were traces of
iron and arsenic in the tablet”. That
was the report which was received
from the CDRI. When this is the con-
dition of testing by a world-renowned
laboratory, where will the Govern-
ment send the samples which they
will collect from the various firms for
examination and investigation? It is
a very imporiant problem. I am very
serious about it. It is a very good
thing, and it must be done, but who"
will do it?
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I feel one thing. It is going to
be like the prohibition policy in the
country. 1 know people are allergic
to this word “prohibition”. But I am
saying only a little and leaving a
great deal more for the hon. Members
to understand and find out. In this
connection, I should like to make some
suggestions, to make the scheme easy.
Divide the main ayurvedic and siddha
and tibb drugs into various tlassifica-
tions like (1) metal—precious, heavy
and light, (2) herbs (3) ras and (4)
miscellaneous. Then assign the work
of testing them throughout the coun-
try in the nationa] laboratories, the
Central Drug Research Institute,
Lucknow. the Indian Council of Medi-
cal Research Delhi, the All India Ins-
titute of Medica] Sciences, Delhi and
various departments of pharmacology
in the medical colleges of the country.
Assign certain categories to each of
these institutions. This is very im-
portant point, which I am making. I
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request the hon. Minister to select
these drugs and select them in respect
.of each of these departments and have
them tested. It js a difficult problem.
but it can be done well if the work
is so divided, so that it may become
possible to compile a scientific data
and incorporate them in the so-called
Indian pharmacopoeia, giving the de-
tails. If these drugs are found to
be cheaper and more effective, they
can be used by all the dispensaries,
davakhanas and shafakhanas. ....

Members of Parliament are them-
selves using these things and I
would like the hon. Minister to think
sbout these things which are very
fmportant. What is our duty? 1t is
= very important thing. We have got
to devise measures and enactments
which will be practicable and which
will do good to the country and which
will not be used as a sort of cloak
for our deficiencies. It is a vast prob-
lem. I am gall for its implementation,
and I wish the hon. Minister all luck
in this great task.

Witl these few words, I support the
amendment to the Act which this Bill
has brought forward. but those drugs
for which there is no standard pres-

. cribed should be excluded. Otherwise,
there will be great difficulties, and
tremendous difficulties at tha*.

Here, I am reminded of the famous
Japanese temple., In the Japanese
temple, there are three monkeys; One
of them with closed eyes and the cap-
tion “sces no evil~ Another cne with
closed ears and the waption “hears no
evil”; the third one with closed mouth
and the caption “speak no evil”. I
find that we are more or 'ess like that
and the shephered leading us no
where when such Billg are b. “ight in,
we are all asked to support ‘hese
Bills and say ditto. It is not g correct
thing as far as I am concerned. I
feel that there must be a proper sche-
dule which brings in all the systems
and then and then alone the Bill could
be perfect, and hon. Members could
put their seal on it. I request that
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the suggestions that I have made
should be implemented, and then and
then alone the ayurvedic and unani
systems could be brought within the
schedule. I thank you very much for
the time you have given me to speak
on this Bill.

Shri A. T. Sarma (Chatrapur): Mr.
Deputy-Speaker, Sir, I am one of those
who support the Bill, and I request
the hon. Minister to see that so far as
the ayurvedic system ig concarned, a
separate Bill is brought forward at
an early date.

In this connection, I want to bring
to the notice of the hon. House that
first of all this Bill was originally
introduced with three thingg in view;
one, to have control over the ayur-
vedic medicines, secondly, to bring
the adulterated medicines within the
purview of the existing Act and third-
ly, to enhance the punishment. So,
far, as the control over ayurvedic me-
dicines is concerned, there is no dif-
ference of opinion about it. Al]l the
Members agree that there should be
control over the ayurvedic and unani
medicines. How to control 1is very
difficult, because there is a vast dif-
ference between the allopathic and
the ayurvedic physician. All the doc-
tors practising in allopathic medicine
rely on the medicines prepared by the
firms, but here the case is quite dif-
ferent. The ayurvedic and uniai phy-
siciang prepare the medicines them-
selves and they never depend on the
firms for their medicines.

Shri Chandrabham Singh: And they
all differ.

Shri A, T. Sarma: In case this Bill
is enacted into law, a1l the physicians
pretising medicine would coma under
the purview of thig Act, That means,
they are the manufacturers ot medi-
cines. There is no question of ayur-
vedic or unani there.

Dr. D. S. Raju: They can prepare
for their own patients.
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Shri A. T. Sarma: I am coming to
that point I am not leaving anything.
Thig is the difference. The ayurvedic
and unani practitioners prepare their
medicines themselves. That ig why
they come under the purview of this
Bill. In case the original Bill had
been adopted, all the existing ayurve-
dic and unani practitioners mignt have
gone to jail. There wag n7 doubt
about it. That is why the Members
of the Select Committee. ...

Dr. D. S. Raju: The credit goes to
them.

Shri A. T. Sarma: The Committee
were not agreeable to the original
Bill They unanimously were of the
opinion that there should be a sepa-
rate Act for controlling ayurvedic and
unani medicines. In the Bill, it has
been suggested in Chapter IVA that
for the time being some mcasures
should be taken for the purpose; a
Board has been formed and sore pu-
nishments have been suggested, and
some sanitary conditions have been
prescribed. Had this been satisfactory,
I have nothing to say, but I am not sa-
tisfied with these temporary arrange-
ments also. Because, first of all, the
formation of the Technical Advisory
Board is not genuine. It is cal'ed the
Ayurvedic and Unani Technical Ad-
visory Board. But, if we go to the
depth of the composition of the Board,
we see there is no proper representa-
tion of ayurvedists and unaniste at
all. The Board consists of 15 mem-
bers out of whom nine are non-Ayur-
vedists. The Director General of
Health Services, the Drugs Cnntroller,
India, the Adviser in indigenous sys-
tems of Medicines, Ministry of Health;
the Director of the Central Drugs La-
boratory—all these are ex-officio mem-
bers. Then, one person holding the
sppointment of Government analyst
under section 33 F to be nominated
by the Central Government; onc Phar-
macognocist to be nominated by the
Central Government; one Phyto-che-
mist to be nominated by the Central
Government. All are nominated. There
is no one elected in this bnard. The
board itself is a nominated board.
There is no representation for any
prominent firmg or associatiuns. Then,
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there are two persong to be nominated
by the Central Government from
among members of the Central Coun-
cil of Ayurvedic Research. It sounds
well. They say this Council 1s Ayur-
vedic Research has been formed for
the improvement of ayurveda.
But the composition of this Research
Council is also defective. It is
not an ayurvedic council at all. It
ccnsists of 13 members, 8ix of whom
tre neither doctors nor ayvurvedists.
Out of the remaining 7, onlv 3 are
tepresenting the so-called ayurvedists
and the other three are MD:. In the
same of ayurveda, huge amouats have
been spent for reasons best kncwn to
them. From that Council, two mem-
bers have been taken as members of
this board. Whether doctors will be
taken or non doctors will be taken,
nobody knows. Government will ncmi-
r.ate two of them. There are two pro-
minent organisations called the Al-
India Ayurvedic Congress aa¢  the
All-India Tibbia Congress. Not even a
single man has been taken from those
organisations. But in formiag the
Technical Advisory Board for allj-
pathy, all representations hav. been
made there. Here no representation
has been made.

Then, there will be one tcacher in
Drayaguna and Bhaishajya Kalpana,
to be nominated by the Central Gov=-
ernment; one teacher in Il mul-advia
and taklis wa-dawasazi to be nomi-
nated by the Central Government; two
persons, one each to repres:nt the
Ayurvedic (including Siddha) and
Unani drug industry, to be nominated
by the Central Government. Here also
a true ayurvedist may not be nomi-
nated at all, because the Government
has full faith in the so-called ayur-
vedists, and have no faith at all in true
ayurvedists. Then two persons—one
so-called ayurvedic practitioner and
one so-calleq unani practitioner will
be nominated by the Central Govern-
ment. So, I have no faith in this tech-
nical Advisory Board at all. It is cal-
led Ayurvedic and Unani Drugs Tech-
nica] Advisory Board. But where is
the technical advice, when there Iis
no ayurvedist? It sounds well, but it
is not expected to do any satisfactory
work. Thac is why I oppose this.
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Shri Bade: It may be called ayur-
vedic vanishing board,

Shri A. T. Sarma: You may call it
by whatever name you like.

Then, there is a concession granted
to the physicians. It says:

“Provided that nothing in this
section shall apply to Vaidyas and
Hakims who manufacture such
drugs for the use of their own
patients.”

Our Minister and Deputy Minister
think that they have saved the Vai-
dyas, but it is only lip sympathy. Not
even a single vaidya can be saved
by this wording. A vaidya never pre-
pares medicines for his own patients
only. Sometimes he sells also medi-
cine to others. In case he sells a me-
dicine even worth four annas, he will
be caught hold of and sent to jail.
He cannot prove that it was for his
own patient. So, there is no conces-
sion granted to them. If the inspectors
are particular to book all the vaidyas,
they can easily do so in spite of this
proviso. All the vaidyas would be
sent to jail and they have to undergo
.punnshment for 3 to 6 years.

The sub-committee instructed that a
separate chapter should 'be there
dealing with the ayurvedic and unani
systems. But instead of bringing a
separate chapter, they tried their best
to apply the existing sections as far
as possible. They were instructed
not to apply any of the existing so
rules so far as ayurvedic and unani
systemg are concerned. But in this
Chapter IVA, sections 22 to 25 have
been made applicable to ayurveda and
unani also. These are the most dan-
gerous sections. They talk about
sanitary conditions. That sounds
well, but so far as ayurvedic medi-
cines are concerned, it is most harm-
ful to them. First of all, the medi-
cine must be prepared in an air-
conditioned hall. None of the vaidyas
have air-conditioned halls for manu-
facturing medicines.

Dr. D. S. Raju: We have not soid
that there must be an air-conditioned
hall.
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Shri A. T. Sarma: In the existing
rules, that is one of the conditions. It
is our intention that special rules must
be framed for ayurvedists and unan-
ists. If you are prepared to do that,
I have nothing to say. That is my
humble request. Please do something
sincerely for the improvement of ayur-
veda and unani and I will be satisfied.
In the name of sanitary condition, if
you book all the vaidyas and send
them to jail, that will be very harm-
ful to them. We have thisy Act for im-
provement of our science end not for
destroying it. That must be horne in
mind.
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In the case of import of medicines
also, the existing sections have been
made applicable to ayurvedic and
unani medicines.

Shri Bade: The hon. Member him-
self is a vaidya; The Minister will nos
haul him up.

Shri A. T. Sarma: 1 would request
the Deputy Minister to brnig a special
Bill for controlling ayurvedic and
unani medicines.

With these words I support the Bill,
st AT (FEA)

gfafaar T wtwga: aq

qieg e gaqd faw:

3qTsaE, wEIed, 5@ fagas 4 F
T &9 ¥ a1 @ a3 g fr st
am & dwt & fawg fasdy arfed
¥ gy wEwvaar & s 6 ga fadas
1 W F T@r WY A TR gy
qgS T@T AT AIfE AT ) 9= 42
T a7 § FF 41T R T g3
#1 fawg wafeai fasr @7, fFa
g & w1y fdaer =3 WY 4 e
& gra Y faygar w1 wF 0

14.00 hrs. ;
w17 a7 fgan g7 X § | 39 faqa
faerar =gy | JfFw 9@ R wgP
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7 ATy qFT UE G AT\ wq qE
mA WY F 99 @ fAET S A g
& 0 F A9 7 3T ST a9 9% 39
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sif@? w11 F fF7 & gra fager
FUAT § 1 SRR F GO | W T
g 5 ood gedwT fraw S
TIMeaaf@ggaaT AN q@ ST @
78 § 1 fom St 7 mEAT 59 T
T § I TR & AT gy ot qrw
g S &, W S T AT § w g 9w
F1 favg g@ o & 1 Y feafa g
frgam # griy 1 safed AT frgew
& fr s owme 7 2w A g Feqd
et & @ fwear & afvmd sifad
S qF forer & g | § faraer
g WA qq IF WA FH A
qq FHA |

T A SE FAAT § ) IFW A
9T AR qgT & WIE & | 9T qrE
MT X ST @ IT K F AR ¥ AR
w0 ¢ e 1 wfaw o7 @
fazame & | T 6T 9gfT & T4 §
It uE FTosufEw W9 ¥ ogEl far §
F480 o1 97 & wrafeaa § 1T S Y
v &Y fagEm #3909 A agt
AT § AR AT WIEACF g@fT F
fad 15 g o7 2 & a1 w9 @ are
T AT 9T g AW AT F7 T 79 &
for & s ) g9 woAT 9° 9 AW
I F Sfay € F g9 9ned |
TTFT FT G ¢ 1F WY qAG 9%
qgfa & AT F1 aF T AR <TH
w1 F3 &4t 9T | g9 &7 qaew a1 a8
¢ fF mo mway & fa oY o waen
93 e gigsasisea § @) 7 |
o9 F WA A K oaw A7 3@ §
5 T gt =Y AT F1 9T T 9/
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T 3 N F faegw wwm 74§
W FAT A W9 #7 afg ¥ A%
T JIT F IR F A TS qOy
qT AT AT TG AT GF AT BT AT FT
ST F A9 F7 Wya1s g8 AT §
e TG 1 F M & frae s fF
MY 37 1€ F e It F7 7@ | T
N qa F fod @ foar § -

“agfmEl:  faaogsa  wafq,
HTHRFTAA, mfmmnaa
FAGFTAA  FagAIaw T |7

ST 17 A fart awer gt @ 1 uF Ay
eI § SH T, {67 99N & TR
wFE § 45 7w T, 56 6T
G 7 qAT FTAT AT JAHT AT
TN F XA erg & F7 & fewr 217,
wqa gra & fag oAy, W% fag #9 &
AT 99 97 qT9er [T L K w9
9T =gt § fF | omw gme ey
1€ e 3 R &1 oy fafeae e
f& 38 W7 & 47 w9 7 gW W H
AT o e | A WY W 3 ¥ T
T &7 FAet S wemg e Savst 1 T
AW A FY, AR AR @ fagg
@Y g § | IR gRT QR W 1 AN
ggEar g |

S & YEar g dai & Sy wa &
SHFIT FEREAT F7 AT ged T
&7 T I & 9T H AR AT FT AE Y
A A e smar | g &
oF W57 far a1 fv 497 F1 a9 Fr
AT &7 qq9 W1 feqr s 1 av
@Re gy STo Faitew MAT A F@T
fF T ot @rd qr aga fmET v € )
a7 wfos 48 @9 FX 7 IF FT IF
ST 9T T A1 F7 A7 fawan afed |
Tg F7% aTa g3 | Fafwy § 9 & a5
mreat g f% "ot T s1ae i #7 g
T S w9 WY TRl & f¥
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faqy dar @« F7a § 99 F FOET
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T {1 HGA HT | qF H/9 et
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A T F FOE faed) § 1 An
I AT FT T & IR & | s
/YT 791 FT ITH AT F N G INEAT
g STaT & 1 F@r &7 qamdl § qiwaEr
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FH Y T TET | qg wF A 2,
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Shri Balakrishnan (Koilpatti): Mr.
Deputy-Speaker, Sir, I rise to sup-
port the Bill to amend the Drugs and
Cosmetics Act and would like to say
a few words while supporting the
Bill.

Indian medicine—Ayurvedic, Unani
and Sidha—have got a great tradition
because these medicines were dis-
covered by our great sages, like
Dhanwantri, Bogar and Pulippani.
But, unfortunately, after the British
regime came into existence the popu-
larity of Indian medicine was dis-
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couraged and our people were made
to believe that allopathic medicines
only were miraculous. Now it has
become the habit of the people to go
in for that. Even for the slightest
headache people are going in for that.
For anything, whether it is headache,
stomach pain or anything else, people
are accustomed to having it. If at all
the people are going in for injections,
it is not because that Indian medi-
cines are not good; Indian medicines
are the best medicines, but our Gov-
ernment is not encouraging Indian
medicines. They are giving encou-
ragement to allopathy and they are not
giving encouragement to Indian medi-
cines. Also, Government is not taking
keen interest to control the manufac-
ture of Indian medicines. Everybody
has become a vaidya.

Tamilnad is very famous for the
Sidha system and ] come from a
place which is very famous for the
Sidha system, that is, Palani. You
know, Sir, in newspapers advertise-
ments come from Palani. There are
a large number of Sidha wvaidyas who
are doing business. Of course, there
are some good Sidha wvaidyas whose
medicines are the best and are
miraculous, but many people are
practising Sidha’ system of medicine
on a commercial basis.

I want to cite a few pathetic
instances here which took place in
my village. Some years back a young
man approached a native doctor.
That doctor gave him some pills.
That poor young fellow took that
medicine and as soon as he took that
medicine he had a lot of motions.
He became unconscious and finally he
died.

I want to refer to another instance.
A harijan lady had some eye disease;
so, she approached a native doctor,
That native doctor put some medi-
cine in her eye and put a bandage.
The bandage was not removed for
three days. After three days not
only was the bandage removed but
her eyesight was also removed. The
poor lady became blind.

I 2
(Amendment) 435
Bill
1 saw a news only two days ago
in a famous Tamil daily newspaper
in our Parliament Library it was said
that a poor young fellow, Mohan, by
name, went to a native doctor com-
plaining of stomach pain. The doctor
gave some pills and soon after he
took the pills that young fellow
vomited like anything. He became
unconscious. Fortunately, he was
taken immediately to the General
Hospital.

These are things which happen
because there is not proper control
on Indian medicine, but I can say
that if it is properly controlled and
if it is put to the laboratory test, our
Indian medicines are second to none
in the world. But there is not proper
control. So, I am glad that accord-
ing to this Bill Government is going
to test them in the laboratory.

Regarding the Board, the President
of the All-India Ayurvedic Associa-
tion, hon. Member, Shri Sarma, said
that {here are mainly three categories
of medicines, namely, Ayurvedic,
Unani and Sidha but only two repre-
sentatives are there. A Sidha drug
manufacturer does not know any-
thing about Ayurveda; similarly, the
Ayurvedic medicine manufacturer
does not know anything about Sidha.
So, I request that for every category
of medicine representation should be
given. Unless you give representa-
tion for each category separately, it
is no use giving them representation.
So, it is my request that at least one
representative of the Sidha system,
another of Unan{ and a third of Ayur-
vedic system should be there.

Regarding the appointment of
inspectors, I am glad, that a technical
man is going to be appointed. But
too much power should not be given
to that inspector to harass unneces-
sarily the innocent people. Also,
unless the medicines are tested by
laboratories, licences should not be
granted for manufacturing a parti-
cular medicine.

Regarding advertisements, I have
not seen any provision about adver-
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tisements in the Bill. There are
many bogus advertisements. Some-
times we see advertisements saying
that a man has come down from the
roof of the Himalayas with the bles-

sings of gods and goddesses to
remove human sufferings. Such
advertisements which are coming

shouid be checked. Otherwise poor
people can be cheated.

Regarding homoeopathy—] am also
a student of homoeopathy—unfortu-
nately homoeopathy has not been
brought under the purview of this
Bill. At least a separate amend-
ment with regard to homoeopathy
should be brought to the Drugs Act.
Because, homoeopathy is a poor
man’s medicine. It is cheap, in fact
the cheapest. But even in homoeo-
pathy bogus medicines are coming.
I know of instances where people
‘who do not know even the rudiments

/o homoeopathy also practise it. So
I request that homoeopathy may also
be brought under the purview of this
measure.

I am glad to know that in Madras
the Health Minister of Madras pro-
poses to start a homoeopathic college
in the near future. I would like to
suggest that some homoeopathic
colleges under the Central Govern-
ment should also be started.

Rich people go for treatment even
to Switzerland and other foreign
countries. As regards the poor people,
homoeopathy would be more useful
to them. There are so many health
centres in which doctors are not
posted even for one or two years.
Homoeopathy will be helpful in such
places. 1 therefore submit that
homoeopathy should also be brought
under the purview of this Bill.

Shri Sonavame: I rise to support
this amending Bill and I congratu-
late the Joint Committee on having
made some good amendments and
making the provisions of this Bill
more strict and beneficial to the
general public. But in my opinion
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the Committee should have consider-
ed the feasibility of including,
homoeopathy so that, as my friend
Shri Balakrishnan was saying just
now, homoeopathic medicines might
also be covered by this amending
Bill.

As is well known, these three or
four systems of medicine, namely,
allopathy, ayurveda, unani and
homoeopathy, are practised in the
country very widely. Recently, for
the last one or two years I have been
myself a beneficiary of the good
effects of these homoeopathic medi-
cines, and I thought the Joint Com-
mittee should have taken good care
to include this, one of the systems
of medicine which is common in the
country. Many people are taking
advantage of it. Homoeopathic doctors
are also practising here, and there
are stockists of these medicines.
Therefore it should have been
thought proper by the Government a%
the initial stage itself to have includ-
ed this system of medicine in the
amending Bill. The Government did
not do it, '

But the Joint Committee should
have considered this system of medi-
cine, because many defects and ma'-
practices prevail in the sale, manu-
facture, and even prescribing and
dispensing of these medicines also.
These medicines are so cheap, and a
doctor charges hardly about twelve
annas for a prescription. The cura-
tive effects of these medicines are
very good, they are very effective.
So I thought that the Joint Com-
mittee would have taken good care
to include this also within the scope
of this amending Bill. But as they
have not done so, I felt that the Joint
Committee has erred and has over-
looked this system of medicine, that

is the homoeopathic system of
medicine.
Now, Sir, speaking generally of

these medicines and prevention of
adulteration and all these things, the
machinery that has been provided im
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the Bill is that of inspectors. As you
know, inspectors are there to inspect,
check and bring to book the defaul-
ters or wrong-doers. But there are
inspectors and inspectors. And what-
ever good law or whatever good
measure is passed, it fails on the rock
of implementation. Therefore I feel
that to check all these evils, the
heavier punishments like increasing
it from five years to ten years or
from two yearsg to five years, would
all be futile if these inspectors, human
nature being what it is, do not carry
on their duties properly and honestly,
keeping in view the interests of the
society as a whole. Then all those
provisions which make the law
stricter or prescribe heavier punish-
ments become a nullity. And then,
after having picked up a case by an
honest inspector, and taken it to the
court, there also a clever lawyer has
all those extenuating circumstances
placed before the magistrate trying
the case....

= WiFT W= d@r (FEr)
IqTEqR AENET, GIIF F FH A |

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
The hon, Member may continue,.

Shri Sonavane: Sir, I was refer-
ring to the appointment of inspec-
tors and their discharging of their du-
ties honestly. The appointment of such
inspectors, even with the requisite
qualifications as to the knowledge of
the subject is good, but at the same
time it depends on the temperament
of the inspector that he should see
to the interests of the society and
should carry out his duties honestly.
Of course, that type of measurement
cannot be had, but this fact should
be taken into consideration when
these appointments are to be made.
This factor is very very important,
because it is only when the inspector
does his duty with the best of his
ability and in an honest manner that
the good provisions of this Bill would
be carried out.

14356
(Amendment)
Bill

Then, my friend over there was
saying that one of the provisions
included in the proposed new section
27 does tie down the magistrate or
judge trying a case or awarding a
punishment, because the provision
says “shall not be less than one year”.
It has been said that the hands of
the judiciary are bound and that no
discretion has been left to the magis-
trate. I am sorry to say that the
Member has not realised that so
many cases have gone with paltry
sentences and that the cost of appoint-
ing inspectors, taking the cases to the
courts and doing investigation and
analysis in the laboratories, all those
things, go to waste. The society ir
held at ransom by such unsocial ele-
ments. If the courts give a paltry
penalty, then I think the whole objec*
is lost. Therefore, I am happy that
the Joint Select Committee has fixed
this minimum sentence and I think
the Committee should have done so
in all such cases as we know that the
good medicines and the pure medi-
cines are rarely to be found. I con-
gratulate the Joint Select Committee
and request the Minister that in
future the one important system of
medicine, that is, homoeopathy which
has not been included would also be
brought under control.

Dr. D. S, Raju: Mr. Deputy-Speaker,
Sir, T would like to thank all the
hon. Members who have participated
in this discussion and contributed in
such a large measure. Although they
have expressed some doubts on
certain provisions generally, I gather
that they have given their support
to the passing of this Bill. So,
I think, the credit goes to the Joint
Select Committee Members who have
done such a good job and such a
thorough job of the work.

Now, I would like to make a few
observations on the comments mads»
by some of the hon. Members. Shri
D. C. Sharma has raised a good point.
He said that the Government should
also take up Ayurvedic industry in
the public sector as a pilot project.
Of course, we are doing it. Under the
moaern system of medicine, there are
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a few projects coming up very rapidly
in some of these areas with Russian
collaboration and independently also
we are trying to develop some of the
drugs in the public sector. So, that
1s a point worth considering, the point
raised by Shri D. C. Sharma that the
Government should take up a pilot
project for the development of Ayur-
vedic drugs.

There are certain provisions in the
Bill. In section 15, protection has
been given to some of these people,
traders and dealers, who are honest
and who can prove that they got their
goods from licensed manufacturers
and that they stored the goods under
proper conditions when they bought
them. So, if they can prove to the
satisfaction of the inspector these
conditions, they are exempted. That
means to say that the idea is not to
inflict punishment upon innocent and
honest dealers. The whole problem
rests’ upon the drug inspectors. That
is a very important aspect of the
implementation of this Act. We know
the difficulties, the shortcomings, in
the implementation of this Act. We
are now trying to improve the condi-
tions of the drug inspectors. There
are at present 150 drug inspectors
in the country as against 122 last year.
‘We are trying to improve their quality
and efficiency. We are also giving
them some training in the field of
inspection. Last year, in Baroda,
about 25 inspectors were given special
training and we are also urging upon
the State Governments to improve
their scales of pay and their emolu-
ments so that their efficiency also
might be improved. Some of the
States Governments have conceded to
our request and they are improving
the conditions of these drug inspectors.

One or two Members raised the
question of laboratory facilities. It is
true that the laboratory facilities are
also not adequate. We have two
national laboratories, one at Calcutta
and the other at Lucknow. They
are very big national laboratories
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and there are also 11 State laborato-
ries where they are doing adequate-
work. But even then this number is
not adequate. Recently, the States of
Madras, Mysore and West Bengal are
also currently building up their own
analytical laboratories. ‘Whenever
a State requires our assistance, the
facilities of the two national insti-
tutes are at their disposal. Some of
the hon, Members have said that it
is very difficult to analyse Ayurvedic
drugs. It is not so bad. Some of the
Ayurvedic drugs which contain some
of these preparations, like, mercury,
arsenic, copper and musgk could be
very easily analysed in the modern
analytica]l laboratories. So, we are
not so bad in respect of analysis.
But we would like to improve the
facilities for analysis in the labora-
tories.

A few Members have commented
upon the utility of the Drugs Techni-
cal Advisory Board particularly with
reference to Ayurvedic section. I
would like to mention that this Board
as constituted is the best we could
do under the circumstances. It con-
tains some of the experts on resecarch
and some representatives from the
Ayurvedic trade and industry and
alsp from the profession. But by ex-
perience if any changes are necessary,
they might be effected later. But
under the circumstances that is the
best Board which we could eonstitute.
It is supposed to be a technical
advisory board in all such matters
connected with the Ayurvedic drugs.

One or two Members have said about
the restrictions imposed upon the judi-
ciary. Perhaps, the hon. Member does
not know that the Parliament is
sovereign. In fact, the minimum
punishment has already been provid-
ed under certain Acts, as the Railways
Act and the Petroleum and Pipelines
Act, etc. The minimum punishments
have already been prescribed. Apart
from this, they can reduce the punish-
ment. The courts can reduce the
punishment and reduce il to even one
day if they want to but they are only
requested to give reasons in writing.
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One hon. Member said about
homoeopathy. We are proposing to
bring forward a separate Bill to cover
this system also. A notification has
already been issued in March last.

Sir, whatever has been done has
been done with a very careful consi-
deration and understanding and sym-
pathy. Of course, the primary con-
cern is the health of the people.

While that is the primary conside-
ration, of course, we have got to take
care of the industry also. If the in-
dustry ig strangled or destroyed, then
also people will suffer. Then, the
profession has also to be taken care
of. All these measures have been
taken with this object namely that
all these agencies should be support-
ed, because the one depends upon the
other, and they are all integrated. If
e drugs arec adulterated, it is not
only the patients who suffer but the
prcfession itself suffers, because the
prolession gets a bad name and peo-
ple begin to condemn the system. If
the loctors are bad, if the diagnosis
is bad, if the medicines are bad, the
whole system gets a bad name. We
hop. that these measures which we
ha.e proposed will definitely enhance
tie status of Ayurveda, the Ayurvedic

‘ndustry and the Ayurvedic profes-
sion. There is no doubt about it. We
are absolutely certain about it.

1 am at one with the hon. Member
who has suggesteq that Ayurveda is a
great science. We agree. There is
no dispute about it. It was there some
thousands of years ago. But, unfor-
tunately, just as we went down politi-
cally and otherwise the system also
went under debris. It is our sacred
duty now to renovate it and to remove
that debris and bring it up to the
level of our expectations.

Of course, the modern system of
medicine has got the advantage of
being practised all over the world. If
there is any research, if there is any
new drug or new method or new line
of approach, it ig broadcast all over
the world. In a few days’ time, its
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value is assessed in thousands of
laboratories and thousands of hospi-
tals all over the country. So, the
modern system has got that advant-
age. We could not help it. So, if we
accept Ayurveda to compete with the
modern system, it will be a very diffi-
cult thing. That will take some time.
But there is no doubt that there is
some inherent worth and some inher-
ent truth in Ayurveda. Otherwise, it
would not have survived for all these
thousands of years.

Shri Mohsin: What about the Unani
system?

Dr. D, S. Raju: Whatever I have
said about Ayurveda applies to the
Unani system also. Unless there is
some inherent worth and some inher-
ent {ruth in a system it will die out
automatically. So, the very fact of
its survival is proof that there js in-
herent good in the Ayurvedic and
Unani systems.

As regards the punishment, there
has been a general demand all over
the country and in both Houses of
Parliament that the punishment
should be enhanced. While I have
brought forward this Bill, I hope hon.
Members do not get the impression
that everything is very bad in this
country.

Shri Bade: The minimum punish-
ment has been prescribed. That
means that the magistrate’s hands are
tied down.

Shri Sonavane: The hon. Minister
has already replied to that point,

Dr. D. 8. Raju: There are about
1750 licensed manufacturing concerns
in the modern system of medicine and
about 250 to 300 ayurvedic and Unani
manufacturing concerns. Not all of
them are bad. Many of them are very
good, very nice and very up-to-date.
They are improving. But one bad
medicine is like one drop of poison
in a pot of milk which spoils the whole
pot of milk. Similarly, one or two bad
agencies here and there will bring a
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bad name to the whole system. Out
of these 1750 licensed manufacturers,
about 500 are concerns which have
got loan licences and which are ope-
rating the firms on 3 loan basis. The
rest are all licensed and most of them
are very nice and are technically very
sound and efficient. But we made a
recent survey lately in a few districts,
taking one district from each State,
and we found that there were spurious
drugs manufactured by about 30 un-
licensed concerns. It is very difficult
to trace these unlicensed manufactu-
rers because they do not exist; they
get the labels of some other well
known firm and stick them on their
own medicines. That is our difficul-
ty. However long it may take and
however difficult it may be, we must
root out this evil. Otherwise, we
cannot safeguard the health of the
people.

1 hope that these provisions which
I have brought forwarq in this amend-
ing Bill will go a long way in coming
to our rescue and in satisfying the
requirements which we have today.

With these words, I move,

Shri Mohsin: Many a time when
instances of adulteration in drugs were
raised in this House, the hon. Mini-
ster of Health had said that the Centre
had no control over the drug control-
lers and inspectors. So do the Cen-
tral Government contemplate to bring
the drug controllers and drug inspec-
tors under the control of the Central
Government so that this Act can be
implemented effectively? Otherwise,
again, they woulq only be expressing
their inability that the adulteration
cannot be stopped, as they have no
direct contro],

Dr. D. 8. Raju; Actually, the Act has
got to be implemented by the State
Governments, at the moment. But we
have also authority to employ some of
our own inspectors from the Central
agency. They can simultaneously go
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and inspect in the States, along with
the agencies in the States.

Shrimati Renuka Barkataki (Bar-
peta): May I know when Govern-
ment are proposing to bring forward
a Bill for homoeopathy?

Dr. D. S. Raju: Very shortly; we
shall try to bring it forward as early
as possible.

Shrimati Renuka Barkataki: During
the special session this month?

Dr. D, S. Raju: I cannot indicate the
time, but we would like to bring it
forward as early as possible.

With these words, I move.
Mr. Deputy-Speaker: The questior.
is:

“That the Bill further to ame .nd
the Drugs and Consmetics Z,ct,
1940, as passed by Rajya Satd,ha,
be taken into consideration."i;‘

The motion was adopte,'d,

Mr. Deputy-Speaker: We shan' now
take up the clauses. There are no
amendments to the clauses.

The question is:

“That clauses 2 to 32 stand part
of the Bill"”,

The motion was adopted.

Clauses 2 to 32 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Dr. D. S. Raju: I beg to move:-

“That the Bill be passed”.
Mr, Deputy-Speaker: The question

is:
‘“That the Bill be passed”.
The motion was adopted.
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The Deputy Minister jn the Minis-
try of Railways (Shri S. V. Rama-
swamy): I beg to move;

“That the Bill further to amend
the Indian Railways Act 1890, as
passed by Rajya Sabha, be taken
into consideration.”.

In moving this Bill, T would like to
make certain preliminary observa-
tions.

The main object of bringing for-
ward this legislation is to check the
blackmarketing in tickets, particu-
larly, in those on which reservations
have been made. There have been
several complaints in big cities that
rail tickets are purchased and seats or
berths are reserved by persons other
than bona fide passengers, and such
tickets and reservations are subse-
quently tranferred to others for ille-
gal consideration. Such malpractices,
apart from causing great hardship and
inconvenience to genuine passengers
have subjected the railways to severe
criticism. The tendency to purchase
tickets by other than bona fide
passengers is particularly noticeable
during the period of the summer
exodus and other rush periods when
intending passengers desiring to
reserve berths, seats, etc., experience
difficulty in view of the fact that the
demand for reservation is far greater
than the available accommodation.

15.00 hrs.

During such rush periods particularly,
unsocial elements taking advantage of
the situation, take up positions in the
qQueues, secure tickets and reserva-
tions and then trade on these tickets
and reservations inside and then out-
side the railway premises in a cland-
estine manner,

A number of steps have been taken
by the railway administration to check
such corrupt practices and to prevent
the activities of unsocial elements.
In some cases of blackmarketing in/
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tickets which have come to the notice
of the administration, persons have
been prosecuted under Sec. 120A of
the Indian Railways Act, dealing with
unauthorised canvassing or hawking
on railways, and have been sentenced
to fines. But the penalty has not been
as deterrent as one would like it to
be. At present, there is no provision
in the Indian Railways Act under
which the sale or transfer of a single
journey ticket or reservation is prohi-
bited. This is a lacuna. Sec. 70 of the
Indian Railways Act makes only a
return ticket or a season ticket non-
transferable. Sec. 114 of the Act pres-
cribes a penalty for the sale or
attempted sale or purchase of a season
ticket or half of a return ticket.
There is no such penal provision in
respect of a single journey ficket.
The question of including the single
journey ticket within the provisions
of Sec. 70 and Sec. 114 of the Indian
Railways Act was considered in 1949,
but wag dropped on the recommenda-
tions of the Select Committee. While
making the single journey ticket
non-transferable might cause hard-
ship, it is felt that a single journey
ticket on which a reservation has
been made has to be made non-
transferable sp that blackmarketing in
tickets and unauthorised transfer of
reservations may be stopped.

14364

The present Bill has, therefore,
been introduced to amend the Indian
Railways Act to a limited extent to
prohibit the transfer of tickets on
which reservations have been made.
Under the existlng law, the railway
administration virtually is unable to
take any legal action against a person
selling or purchasing a single journey
ticket to or from another person at
a place other than the railway station
or authorised booking window. To
deal effectively with such cases, it has
been provided in the Bill that no per-
son other than a railway servant or an
authorised agent shall sell or attempt
to sell any ticket or any half of a
return ticket. Similarly, a ticket
shall not be purchased from any per-
son other than a railway servant or
an authorised agent.
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These are broadly the provisions of
the Bill. They are substantially
non-controversial., ] trust the House
will have very little difficulty in
accepting the Bill. I move.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration”.

Shri Nambiar (Tiruchirapalli): The
purpose of the Bill as enunciated by
the hon. Deputy Minister now is
agreeable and acceptable. But the
question is : by penalising certaln
transactions of transfer of tickets, are
we going to solve the problem or even
a fringe of it? It is true that black-
marketing is In vogue in railway
tickets. What is the reason for it?
The Minister stated that particularly
in summer vacation and other seasons
when there is an exodus of persons
from one part of the country to
another, these things happen. It is
not so. Of course, during those gea-
sons, more passengers travel. But
the normal situation in the country
today is that travelling by long-
distance trains in third class and even
in first class is becoming a near
impossibility.

This question was geriously canvass-
ed during the railway budget debate.
The hon. Minister had agreed that
over-crowding is a problem which can
be solved only after several years by
expanding railway capacity. Unless
and until the main problem is solved,
this is not going to be tackled at all.
You can pick one or two here and
there in certain stations and prosecute
them for blackmarketing in tickets.
But that will only give a very very
small relief.

For instance, I know there are per-
sons who do blakmarketing in tic-
kets. But by dealing with those per-
sons, the problem cannot be solved.
Normally, leave alone the summer
vacation, travel between Delhi-Mad-
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ras, Delhi-Bombay, Bombay-Howrah,
Bombay-Madras and so on—all these
distant places—after purchasing third
class sleeper tickets with reservation
is an impossibility. If the Deputy
Minister or Minister would kindly go
to the Delhi Main Station or Howrah
or Victoria Terminus or any other
terminus or Central Station and see
things incognito. he will see what is
happening. There will be long
queues standing for days and nights,
for hours together. Then he will
understand the problem.

Is the Railway Ministry in a posi-
tion to tackle this issue? We have
suggested during the railway budget
debate that more sleeper coaches
should be added to the existing ones.
The Minister promised that during
the next one year he is going to have
constructed about 140 coaches or so.
That means they will be available
only after one year. What are you
going to do in the meanwhile?

With regard to first class travel
also, the present first class was the
previous second #«lass. The charges
also have been reduced to the previ-
ous second. It is cheaper in that way.

Shri U. M. Trivedi
More than the second.

(Mandsaur):

Shri Nambiar: It is cheaper. People
are standing for tickets ten and
twenty days ahead of the date of tra-
vel. Persons who want to travel at
short notice for some business or
change of business find it impossible
to secure tickets. When tickets used
to be available through travel agen-
cies, there used to be some bencfit,
that at the last moment tickets could
be available. Now that is practically
impossible. One will have to wait in
the queue. If one’s turn does not
come, one has to change one's pro-
gramme. That is to suit the railway’s
convenience. You cannot travel as
and when you require, but when the
railway can carry you. That has
been the order of the day.
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“Therefore, this is a very serious Shri Nambiar: The method, which
problem. It has to be tackled basi- I have suggested anq which I repeat,

cally. The Ministry trying to get out
of it by blaming some persons for
blackmarketing in tickets and pena-
lising them will not be giving any
relief. Of course, to that extent, those
persons who traffic in these tickets
and who have to be curbed, will find
it diﬂ‘icultf to operate.

What is stated in the amendment is
that tickets shall be issued by a rail-
way servant. It ‘is always so. But
after it is issued, it passes from one
ha.ad to another. There is no autho-
rity to say that it has been passed
-on. Suppose the reservation is in the
name of Ramaswamy. There are a
‘hundred Ramaswamys.

Shri § . V. Ramaswamy: Full add-
Tess has got to be given.

Shri Nambiar: That can be done.
‘The tickets can be in the name of

Nambiar.
Shri S. V. Ramaswamy: Which
Nambiar?
Shri Nambiar: In North Malabar,

there are millions of Nambiars.

Shri S. V. Ramaswamy:
only one Anandan Nambiar.

There is

Shri Nambiar: Or they may be in
the name of Iyer—Iyer and party or
Nayar and company or Ramaswamy
and brothers.

Shri U. M. Trivedi:
Nambiar.

Ramaswamy &

Shri Nambiar: These things can be
done. I am not attempting to ridicule
the attempt to penalise those who
‘blackmarket in tickets. But the pro-
blem of over-crowding cannot be
-solved by this. If people are punish-
wed for this, they will find out another
‘method of cheating.

Shri S. V. Ramaswamy: Will he
suggest a method?

604 (Ai) LSD—S&.

is that you should increase the num-
ber of through coaches in all long-
distance trains. I know the Deputy
Minister will immediately be ready
with the answer. I know the answer.
And that is, we have not got the
capacity: because more goods trains
are running, the available capacity
is used up, so we have no capacity.
This answer he can give even after

25 years. Then, how are you going
to solve the problem? We have
planned development, industrial

growth, commercial growth, agricul-
tural improvement etc. in this coun-
try, which we cherish and want
When these things happen, you must
also provide for quick and better
transport. They must go simultane-
ously with each other. Otherwise,
this cannot be solved. That is exact-
ly what the Railway Ministry has
failed to do, that is my point. Unless
the problem is squarely met, solu-
tion is not possible. These are all
palliatives by which you can divert
the attention of the public, saying that
black market is responsible for the
trouble. It is because of the trouble
that black market comes in, black
market is not responsible for the
trouble. Therefore, to the extent
he attempts to do something like this,
I must congratulate him on taking
care of the poor passengers Jleft in
the Jurch in the present day condi-
tions, but I am most dissatisflied with
the improvement and travel facili-
ties that are being given to the pass-
engers.

One more word. ] do not know
what the other hon. Members are
going to say about it, but I think in
this unnecessarily the railway em-
ployees are dragged in. The poor
booking clerk or the ticket collector
who issues the ticket is being dragg-
ed, in, saying that he is a party to
this blackmarketing. I may agree
that one or two here and there may
be like that, but by and large the
employees at the booking counter or
the ticket examiners on trains are

-~
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doing their duty efficiently, carefully Shri K, L. More (Hatakanangle):

and well. And they should not be
punished for no fault of theirs.

For instance, today in the Question
Hour, the reply came that railway
employees removed under rule 148 or
149 will have no relief; it will be
restricted by the provisions of the
Limitation Act, and only persons
who have been removed during the
last six years can claim reinstate-
ment, and they also can claim only
three years arrears of salary. That
is what the hon. Deputy Minister
said this morning. If this is the treat-
ment you give to the employees, what
ig the confidence that the employees
have in gerving in very difficult con
ditions like these. The railway em-
ployee who has been wrongly re-
moved under rule 148 or 149, must
have the guarantee, when the Sup-
reme Court has said so, that he will
come back to duty and get his arrears
of pay, so that he will have confidence
in discharging his duties, without
the fear that something may happen

to him from the public or persons
who are aggrieved.
Suppose a booking clerk, getting

Rs. 150, refuses to give a ticket or a
reservation to a high official, who
may be of the ICS cadre, or a big
‘person, for the simple reason that he
does not have accommodation, that
gentleman gets angry with the clerk
and makes a hell of a complaint, and
I know cases where this poor fellow
had to unnecessarily suffer for no
fault of his. The railway administra-
tion does not go to his rescuc. to
help him, even if it is proved that
he is wrongly dismissed, as was seen
from today’s answer. I would re-
quest the hon. Minister to be sym-
pathetic to the staff, and see that the
maximum that can be done is done,
and that all persons removed under
these rules are taken back to duty.
1t is also a part of creating confidence
and mutual co-ordination between
the staff and the railway administra-
tion.

This measure is quite welcome and
acceptable as mentioned by the pre-
vious speaker.

I have tabled certain amendments,
and I will come to them when clause
by clause consideration is taken up.

This measure seeks tc Al up a
lacuna by placing the single journey
tickets on a par with season and re-
turn tickets. That is a good thing,
but T do not agree with certain pur-
poses mentioned in the Statement of
Objects and Reasons.

Firstly, it is very difficult to make
out who is a bona fide passenger and
who is not, because  there is no
agency for that, or if there is an
agency it is not so effective as to find
out who indulge in malpractices,

Moreover, the Railway Minister has
not convinced us that the railway ad-
ministration have exhausted all the
remedies in order to remove these mal-
practices. As we know, this sugges-
tion was made long before, but it was
rejected by the Select Committee. So,
I think there is no justification for
bringing forward this measure withoug
cxhausting other remedies.

The measure seeks to give authority
for selling tickets to the railway ser-
vant and also persons authorised by the
railway administration. I do not agree
with the latter part, because persons
authorised by the railway administra-
tion has got no meaning, and this will
again bring in so many malprac'ices.
There are so many agencies, and it
this work is assigned to agencies other
than the railway department, it will
again bring in certain undesirable
things.

Further, this will entail trouble on so
many innocent persons. There are so
many ignorant persons, agricultural
classes, who do not generally know the
rules and regulations, and who are not
so careful. So, this may entail hardship
on them. The real culprits will excape.
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and these innocent persons will be
caught. So, there should be a proviso
to clause 3, as under:

“Provided further that nothing
herein shall prevent mutual trans-
fer of seats or berths reserved
against proper tickets by passen-
gers belonging to a marriage party,
or a party of students belonging
to an educational institution or a
party consisting of Lhe members
of the same party.”

1 have brought another amendment
that the transfer of sucn tickets
should be allowed among such cate-
gories of persons. That is why I have
moved the second amendment. If these
amendments are accepted, the Bill
may seek to achieve certain objectives
that are envisaged by this Bill. With
these observations, I end.

Shri C. K. Bhattacharyya (Raiganj):
Sir, the hon. Minister has in a way
indicated that the mora] standards in
the country had suffered. The origi-
nal Bill contemplated deviation from
the proper conduct oniy on the part
of season ticket holders and return
ticket holders; it did not contemplate
that the single journey ticket holders
will also resort to the practices against
which the law was framed. The Rail-
way Act was passed in 1890 and we
are today in 1964. I do not know
whether our condition after these
years should be that we have suffer-
ed in moral conduct to such an extent
that the Minister has got to come to-
day to the House to say that the ordi-
nary ticket holders are to be included
here. What he suggests as a lacuna in
the Act is in a way a confession that
the society has begun to lack in the
moral standards. Otherwise, this
lacuna should not have come to the
notice of the Government as it was
not necessary when the Act was fram-
ed; it was not noticed so long after
the Act was framed. In any case
having come up to this stage, the
lacuna has got to be rectified and it is
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In dealing with the purchase of
tickets, I believe that the way the
tickets are issued should also be taken
into consideration. Our friend Mr.
Namb.ar paid high compliments to
railway employees; 1 join with him in
paying the same high compliments
but uat times they conduct themselves
in a way which confounds me and I
believe it is because of that
that loopholes are found which the
hon. Minister wants to rectify, I will
give vou an example. On the 28th of
last month, that evening, I telephoned
the Delhi Railway station for a third
class ticket in the two-tier sleeping
coach. I was told that all the seats
upto 9th of May were reserved.
told them that I was a Member of
Parliament but in spite of that the re-
ply I got was: all seats upto 0th May
are booked. The next day I came to
Parliament railway booking office and
got a ticket.

Shri Nambiar: There is the
system; that is from our quota.

quota

Shri C. K. Bhattacharyya: I quite
follow what Mr. Nambiar says. I
haq disclosed my identity to the man;
he knew I was a Member cf Parlia-
ment; in spite of that he says that upto
9th all the tickets are booked.

I will give another example which
will be more convincing. This was in
pre-Independence period when I had
to go along with a Reporter of mine
to attend a provincia] conference at
Jalpaiguri. This lacuna has been dis-
covered after Independence but it
happeneq when this lacuna had not
been discovered. We had asked but
were told that there was no accom-
modation available for reservation.
But on the date of our journey, some-
body advised us to go to Sealdah sta-
tion; we stood by the particular com-
partment in which we wanted to go
to see whether there would be any
last minute cancellations. In that com-
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partment, there was only cne passen-
ger; all the other berths were vacant
though we were told earlier that there
was no berth available. Even till the
last moment, I was being told that
there was no vacancy. The gentleman
who was going by that compart-
ment was a businessman who knew
how to deal with such situations. He
advised me to buy third class tickets;
and I did so ang got into the first class
compartment with third class tickets.
When the train halted at Naihati, the
next stoppage, I called the ticket-col-
lector or the conductor-guard and had
the tickets changed into first clas>. It
is thus that I got reservation both for
me and the reporter. But till the last
moment, the persons in charge of
things would not tell us that there
were vacant berths.

I am not drawing any conclusions.
All that I say is that it was confound-
ing to me that such things continue to
happen. That is why 1 suggest that
the hon. Minister might take up with
the departments also and ask why
such things happen. It happened once
more. Some months back, I telephon-
ed New Delhi station for a ticket in
the vestibule and I sent 2 man also.
That was the evening time when the
issue of tickets for the vestibule was
commencing. But at the same moment,
they said that all tickets were sold. I
do not know whether there are such
active and enthusiastic persons who
go and wait at the railway station and
buy all the tickets for the vestibule
train the moment hooking is opened.
That is something strange. The matter
has to be tackled at the issue office
itself. My suggestion to the hon. Min-
ister is that he should not rest con-
tent with the amendment of the Act
but he should check up matters with
the department ang with the sections
from which tickets are issued so that
if there is any loophole anywhere f{t
may be checked.

Shri U. M. Trivedi: Mr. Deputy-
Speaker, 1 feel that the Congress and
the Communist Members have - vied

with each other in trying to praise
the railway employees and win cheap
publicity for themselves. They have
now narrated facts which would
belie their own statements but would
support what the hon. Minister was
pleased to say. We cannot shut our
eyes to the fact that dishunesty does
exist, that corruption exists. At what
level it exists is a different thing. It
exists at the lowest level, at higher
levels, at the highest levels also. It is
true that we have not been able to
solve this difficulty about reservations
of tickets. The amendment that is
now moved is not going to solve it. Be-
cause the lacuna has been kept there.
The very lacuna ‘that has been felt by
the Minister is not being removed.
Go to the Bombay station. Mr. Batata
is available for you, to purchase any
ticket and give you any reservation.
He is a very small man; he is known
as Batata—a Marathi or a Gujarathi
word. Mr. Batata will make arrange-
ments for you: one ticket, two tickets.
three tickets or even 10 tickets. Can
you check that Batata? You cannot
check that Batata. Mr. Batata is al-
ways there to supply you any num-
ber of tickets.

15.31 hrs.

[SHrRr THIRUMALA RaAo in the Chair)

Shri S. V. Ramaswamy: [s that his
name?

Shri U. M. Trivedi: Everybody
knows him as potato. He is known as
Batata. I do not know what hiz name
is.

Mr. Chairman: Is he still there?

Shri U. M. Trivedi: Yes; in Bombay
Central.

Shri 8. V. Ramaswamy: s he fairly
round like a potato?

Shri U. M. Trivedi: Yes; round. He
is always available. You go there and
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he is available. Then there are other
outsiders who are known as khalis.
They are not regular coolies, but they
are khalis. What they do is, they
spreag their own mattress or dharrie
or carpets; for only Rs. 5—no regular

reservation is necessary—one whole
berth is available for you.
Shri Nambiar: That is in an un-

reserved carriage.

Shri U. M. Trivedi: In an unreserved
carriage.

Shri S. V. Ramaswamy: Shri Nam-
biar knows.

Shri U. M. Trivedi: He knows, but
he will not disclose it. The whole
difficulty is he is soft for these people.
Why? I know Shri Nambiar knows
more about the railways than any one
of us here, but he must come out and
help the country also. Can you re-
medy it? You cannot, and not by this
law. There is another difficulty with
the railway administration, and it is
this. The bureaucrats sitting there are
more or less ignorant of what powers
they possess under the law. I re-
member instances and I have simply
laughed. Even when you have got
those vendorsg to whom you have let
off some particular cubicie for selling
anything, the vendor thinks that he
has a right; a right is created and he
goes into litigation, and litigation goes
right up to the Supreme Court and
the man is sitting on your nose and
does not allow you to do anything and
he cheats you. Why are you not
able to check it? Because your law-
yers do not know the law and the net
result is that the Government suffers
in revenue and suffers ignominy. This
is what happeng by keeping the ignor-
ant man at the helm of affairs.

The same is the condition here. You
say that “he shall not sell or attempt
to sell any ticket”,—-“if a person, not
being a railway servant or an agent
authorised by the railway administra-
tion in this behalf” and so on. Why
should I sell? I can give my ticket to
Shri Nambiar. What proof is there
that I have sold it? Nothing. I ex-
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change another ticket from him; it is
not selling. The word ‘“‘exchange” as
defined in the Contracts Act is dif-
ferent. He gives me a ticket for some
other place. I give him some ticket
for another place; and [ still escape.
Will they not do it? So, the lacuna has
been kept there. It has not been
studied, and it will perpetuate this
illegal thing that is going on.

14376

What happens with the
tions? I know how reservations are
made. I know; I have met some Reser-
vation Officers, extremely honest,
honest to the core. But then, that
honesty is only at the static level.
But at the dynamic level, dishonesty
begins. Anybody can come in, You
have let loose the whole process of
dishonesty and corruption by
having these two-tier compartments.
What happens in the two-tier com-
partments? A lower berth is availa-
ble four annas a seat, for anybody
who wants to come. For the upper
berth, you are charging Rs. 8 or so
for whosoever comes. The poor fel-
low ig hanging there, looking for his
luggage down; he must be careful to
watch his own luggage and he must
be careful enough to see who enters
that place or not. And then what
happens? In every case, if a ticket is
issued, there would be some control.
But nobody cares for four annas, The
railway guard, if he is travelling, or
if his children are travelling or any-
body known to him ig travelling,
says: “Oh, I will sit. All right.” “Oh,
you are a railway man, all right.
Come on.” Another man comes in, “Oh,
a railway man, come on” A third
man comes, and the guard says, “All
right, come on” One day, it so hap-
pened that I found four persons just
brought in by a Deputy Superinten-
dent of Police—Railway Police—and
they had no tickets. It was very un-
lucky for them, for, they came in the
same cubicle which I occupied. I found
a railway constable carrying his
luggage. T was wondering. A constable
will never carry anybody's luggage.
He must be a police officer. I sent
for the head TTE and asked him to

reserva-
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check that man. To my surprise, it
was found that he was lacking four
tickets: not one, not two not three,
but four. Can I call that TTE cor-
rupt? No. The poor fellow was
funky. He had not the courage to
ask for four tickets. Only when I
stood by him, he said:

T qFF AT 33 §, fere gt |

All that he would say is, “I want to
see your ticket.” Because I am angry,
he wants that ticket to be seen! The
Deputy Superintendent got down,
and after travelling another 50 miles
asked the guard, “issue a certificate
to me that I am travelling without
tickets with four persons from Bharat-
pur.” The guard came running to me
and said:

FIXAT AW FZd T/ Iaq 7 |

I said, “What bothers you, and why
should you bother about me? Can
you think it to be legal?” He said,
“you travel once in a way. But I have
to do this job every day. If I do not
satisfy that fellow and be firm, I
will be handcuffed ang put in jail.”

* I ask very pertinently of the hon.
Minister of Railways, has it not
come to his notice that every rail-
way employee, any TTE, poor fellow,
is afraid of the Government Railway
Police, and every time that the Gov-
ernment Railway Police interferes,
has the hon. Minister stood up to
shut down those scoundrels who are
doing us in the cye? Even in
respect of the railway police officers
“who are trying to swindle us, we
have not been able to do anything.
The whole lot of the railway emp-
loyees, all of them—Class III emp-
loyees—are kept on litters every
time they are afraid of the Govern.
ment Railway Police.

Very recently there was an occa-
sion when eight fellows were travel-
ling without tickets and were caught
at Phulera. What happened? Im-
mediately, four constables came and
said:

“gara gt "
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“These are my cocks. You cannot

charge them.” It was merely the
Divisional TTEs who were checking.
They said: “We are going to charge
you”.

TS A FIW, ot aqFrA g qr-
T FI
The sub-inspector came and said,
‘“Chalo, handcuff; come on.”

Shri S. V. Ramaswamy: Handcuff
whom?

Shri U. M. Trivedi: Handcuff the
poor TTEs—all six of them. I fortu-
nately reached the place by three
up on that day. As soon as I reached,
those people shouted for me there,
because they knew me and they had
their headquarters at my place.

‘g3, FowETagE AT NG & 1
They recognised me. Then 1 found
that the sub-inspectors had run
away.

This is going on. Can you check it
with this provision? It is these peo-
ple who are affording them protec-
tion. Everytime it has been brought
to the notice that this protection is
being granted by them. And if any
railway officer of Class III takes it
into his head to do something against
these, the poor fellow is doomed;
he loses his job; he is caught; he is
handcuffed; he is carried from one
station to another and he is insulted.
How many of them can withstand
this? They cannot., I can narrate
instances after instarces: the station
master of Marwar Junction, the sta-
tion master at Gudia, the station
master at Beawar—each one of them
has suffered because they had the

guts of standing up against the
police officer. Have you put in any
provision to see that these things

will be stopped? Why have a host
of TTEs, such a huge lot, and recover-

ing less and spending more? Why
not have more ticket collectors at
the stations? Why do you keep

checking stations at long distances?
Formerly, a checking station was
provideq at every Jjunction. Now
trains halt for three hours resulting
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in waste of money, waste of energy,
waste of steam and waste of time.
Everywhere this is going on. The
railway administration come down
upon us and say, “we are not earning
much and we are losing”. How will
you not lose? If you allow the
engine to be kept on steam waiting
for three hours, you will definitely
lose. Time-tables are deliberately
arranged in this manner, so that these
things go on.

If you want the railway adminis-
tration to improve to the advantage
of the nation, these lethargies and
inefficiencies must be shunted off.
One suggestion was made by Shri
Nambiar, which I would recommend
very strongly. Do not believe your
administration when it tells you that
we have reached the saturation point
about the traffic on a particular line.

There is no saturation point. The
hon. Deputy Minister has lived in
England and I have lived there.

Many of us have been living in
Bombay and we know that 342 trains
run to time in Bombay. Thousand
trains at Piccadilly Circus go on

running, smoothly and without
trouble. The saturation point Is
there only in the mind of the rail-

way officer.

It is necessary to increase the
number of trains. Just travel on this
metre-gauge train leaving in the
morning at 9.30 from Delhi Junction.
You will find it overcrowded imme-
diately after Delhi Cantonment is
passed. It becomes so overcrowded
that every man who tries to get into
it has got to travel on the footboard.
Can you not add an additional train
on this line? But you will not do it
Everytime you will be told that the
saturation point has been reached.
In 1954, we had sanctioned the doub-
ling of the Rewari-Delhi line. But
have you doubled it? The track up-
to one single station from Rewari was
doubled and after that there is no
irace of doubling at all. 30 miles
of track is still undoubled.

Mr. Chairman: He should conclude
now.
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Shri U. M. Trivedi; All these things
are going on. I know the Railway
Minister cannot have time to look
into these smal] things. But in the
overall picture of the railway admi-
nistration these are big. In 1800 the
Indian Railways Act was passed. 74
years later we are now waking up to
this problem. Why? Because cor-
ruption has gone so high up and ras-
sengers find it difficult. That is not
the fault of the ordinary reservation
clerk, ‘It is due to a big conspiracy.
There are some people who have risen
to the post of supervisors who will
act like this; just for the sake of Rs.
50 or Rs. 100, they will take up the
phone and send messages saying, sell
this ticket, sell so much, this and
that, with the result that as Mr.
Bhattacharyya said, they will say,
“everything is full”. Onmnce I caught
hold of an order in writing sent by a
supervisor and sent a copy of it to the
Minister. But they wanted to twist
something, because each officer has
got something to get out of it.

14380

Mr. Chairman: He should deal with
the relevant provisions in the Bill.
There is no use in making rambling
remarks.

Shri U, M. Trivedi: I think they
are relevant, Sir. I am offering criti-
cism about the corruption that is
rampant, It is not rambling remark.

Mr. Chairman: I do not mean any
disrespect, but I would like him to
confine himself to the contents of the
Bill.

Shri U. M. Trivedi: It becomes very
difficult for a Member of Parllamex®
to confine himself strictly like that.
This is not a law court where I have
to argue a point and point out the
relevancy or irrelevancy of it.
Sometimes it so happens....

Mr, Chairman: There is no use
arguing about it. Will he conclude in
two minutes?

Shri U. M. Trivedi: Yes, Sir. 1
would submit to the Minister that it
is for him an extremely difficult prob-
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lem, there is no doubt about it. But
the root cause is not merely the poor
TTE or the man who arranges it. It
goes right up to the top. That is why
I submit that if you have to trace it,
you will have to go up and up till you
catch hold of the real culprit in this
matter.

8hri M. P. Swamy (Tenkasi): Sir,
this Bil] has become necessary to pre-
vent the illegal act of selling iickets
to the public by persons who have
purchased the tickets previously and
who are making money out of it. In-
deed it is a necessary legislation for
preventing such evils which we can-
not tolerate in our society. Rather,
such blackmarketing in tickets is a
reflection on our character also. But
the underlying factor which leads to
such practices must be carefully look-
ed into by the railway administra-
tion.

What are the reasons for people
earning such profits? First of all, we
have a system of travel agents. Whe-
ther they get bonafide passengers or
not, these agents purchase the tickets
previously ‘and keep it with them.
Whenever a person approaches the
railway administration, they are told
that the tickets have already been
booked. But if we go to the agents,
they sell the tickets and charge extra
amount. Even some people from the
public have contact with the booking
office. Such people also purchase
tickets and sell them to the public at
exorbitant rates.

The question is whether this legis-
lation would go to such an extent as
to prevent such things. I do not know
how it is possible to identifyl the bona
fide passengers. This matter has to
be looked into. There is provision
for a fine of Rs, 250 and imprison-
ment for 3 months. To prevent such
evils, this fine is necessary.

This practice of getting tickets pre-
viously and selling them to the pub-
lc at exorbitant rate is not confined
‘wnly to the railway administration.
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Even in cinema houses, people who

cannot get tickets in the cinema
houseg are able to get them outside
by paying higher rates. In such cases,
they have put up a board saying that
tickets purchased outside the cinema
house are invalid. Have the Railway
Administration put a board like that?

I think the time has come, for put-
ting up such boards in railway stations
that such tickets purchased by the
public from these people will be in-
valid. Of course, the law is there,
but everybody is not well-versed with
all the laws of the land. Not know-
ing the law is not an excuse. There-
fore, this system of putting a sign-
board saying “all tickets purchased
from outside and from these people
trofficing in tickets are invalid”
should be adopted.

As T said earlier, the main cause
is, we are not able to get tickets be-
cause of non-availability of accom-
modation. People from Delhi who
want to go to Madars have to go to
the station early in the morning or
even sleep there the previous night so
that they can stand in the queue at
the time the window window opens
and purchase tickets. They have to
go and buy the tickets 10 to 15 days
earlier. There is so much traffic. In
summer seasong when there is an exo-
dus we have to provide more passen-
ger trains and more coaches should
be attached to the trains. I was
happy to find from the papers that
Shri Dasappa said at some meeting
that they have provided as much as
Rs. 4 crores, the highest ever provid-
ed, for passenger amenities. I sug-
gest that more coaches should be at-
tached to trains connecting big cities
like Bombay-Delhi, Bombay-Madras,
Madrag-Calcutta etc. I am told that
in these cities some people earn huge
profits by dealing in such illegal
things of blackmarketing in tickets.

It is proper that the public should
appreciate the intention of the Rail-
ways to prevent these malpractices.
At the same time, the railway staff
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also should co-operate with the pub-
lic. It is not at all correct to put the
entire blame on the staff. What I
mean to say is, they must also co-
operate with the public. Only with
their co-operation we can maintain
any peaceful and efficient adminis-
tration and keep up the well-earned
mame of the Railway Administration.

With these words, Sir, I support the
Bill that is before the House.

Mr. Chairman: This Bill must be
concluded by five o’clock. What time
will the hon. Minister take?

Shri S. V. Ramaswamy: About 20
minutes.

Shri Mohsin; Time may be increas-
ed, Sir. There are quite a number
of Members who want to participate.

Shri Nambiar: The session ends
tomorrow.

Shri Mohsin: Tomorrow we are sitt-
ing.

Mr. Chairman: We will
Mohsin.

see—Shri

Shri Mohsin: Sir, this is no doubt a
well-intentioned measure, but I am
doubtful whether we will achieve the
degired object. As has already been
said, this measure has been brought
just to stop the transfer of tickets for
illegal considerations. This measure
was once thought of by the Consti-
tuent Assembly in 1949. Then they
wanted to bring the single-journey
ticket holders also under the purview
of sections 70 and 114 of the Railway
Act. Later, that idea was dropped. I
do not know why the Railway Minis-
ter has again thought it necessary to
bring this measure in 1964.

Even here, in this Bill, he does not
altogether prohibit the transfer of
ticket of a  single-journey ticket
tholder. He only prohibits transfer of
tickets against which reservations of
seats have been made. Therefore, this
provision does not bar the transfer ot
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a single-journey ticket. It is qualified
here with the words: “A ticket against
which reservation of a seat or berth
has been made, or a return ticket or
season ticket....” In the case 2f a
return ticket or season ticket it is
not necessary that reservation should
have been made. Reservation is com-
pulsory in the case of a single-jour-.
ney ticket holder and not in the case
of a return ticket holder or a season
ticket holder to bring it within the
perview of this clause. I do not know
why this distinction has becn made.
Even in the case of a passenger hold-
ing a ticket for a single journey, .
though he has not made any reserva-
tion, the transfer of ticket for illegal
considerations ought to have been.
banned. !

14384

Then there is a proviso to this.
which says:

“Provided that ' nothing herein.
shal] prevent mutual transfer of"
seats or berths reserved against
proper tickets by passengers travel-.
ling by the same train.”

This is conceivable, because some -
friends might mutually agree to in-
ter-change their berths or members
of the same family might inter-
change their seats or berths. It is:
only to facilitate such persons that:
this proviso has been added.

In clause 4 there is no such dis-
tinction of a single-journey ticket
holder, whether there is reservation
or not. This proviso which is there -
in clause 3 ought to have been insert-
ed in clause 4 also. Otherwise, it
might create some complications.
Whereas there is a proviso to section
70, there is no similar provision in
section 114. It ought to have been
provided in section 114 also.

Sir, blackmarketing is going on
mainly' in big cities like Bombay,
Delhi, Calcutta and Madras on a
large © scale. Some strict vigi-
lance on the part of the railway
department would have stopped this
Instead of bringing this Bill, some:
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.strict vigilance on their part would
have checked this. Many a time we
see that seats are reserved on fictitious
.names—in the name of Members of
Parliament, railway officials and so
on—and the chart shows that all the
seats are reserved. But while we
.actually travel we see sO many seats
vacant. This is not the work only of
unsocial elements who are .noving
near about the railway stations. It is
done with the active co-operation of
the people in the railway department,
especially) the people who are in
charge of booking. I have heard of
the experience of many of my friends
who could buy tickets and get re-
gervation also even though the chart
showed that all the seats were re-
served. For this the blame is not
-only to be put on the unsocial ele-
ments moving about the railway
stations and selling tickets. The
people reserving the seats are also to
be blamed. They reserve seats in
fictitious names. Therefore it is
actually’ done with the co-operation
of the railway staff. This will have
to be stopped.

Whether we can stop that with this
measure is the question. As one of
.my, friends pointed out, there are
general names like “Mr. Iyer”, “Mr.
Ramaswamy” and so on. There may
be so many “Iyers” and so .nany
“Ramaswamys”. If I travel in the
.name of “Mr. Iyer” who is going to
identifyr me? The ticket does not
bear anybody’s photograph or signa-
ture. If a seat has been reserved in
the name of “Mr. Iyer” anybody can
travel calling himself ‘“Mr. Iyer” {till
the end of the journey. Nobody can
catch him. No inspector or official
can go and challenge his identity,
-his name. He will travel till the end
of his journey as “Mr. Iyer”. I do
not know how the Railway Adminis-
tration can stop this unless there 1is
some identifying sign on the ticket,
either a signature—or some such
things, of course a photo cannot be
attached to every ticket. Some such
device will have to be found eut
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16.00 brs.

Then, as many previous speakers
have pointed out, we are only think-
ing of stopping the illegal transfer of
tickets. We have to find out the rea-
son why this business is going on,
why people are buying tickets in the
blackmarket at a higher prices, why
people are engaged in buying and
selling tickets in the blackmarket. As
Shri Nambiar and Shri Trivedi have
pointed out, it is mainly due to over-
crowding of trains. Every year dur-
ing the budget debate the Railway
Minister comes forward and says that
the railways have carried so many
millions of passengers that year, as
compared to a lesser number the
previous year, the goods traffic has
nearly doubled and so on, Naturally,
one is very happy to hear all these
things. Every time I hear it I begin
to think how much more difficult it
would be for the passengers to travel
because neither the number of trains
nor the number of bogies increases;
only, the number eof passengers in-
creases every year which brings in
profits to the railways. Since the
railways are making good profits I
do not see why they should not in-
crease the number of trains. Whe-
ther you go to the Southern Railway,
Central Railway or the Northern
Railway everywhere there are com-
plaints of overcrowding in trains.

We cannot blame the passenger who
purchases a ticket at a higher rate
for doing that. :He has some urgent
work to do in a particular place and
he has no other mode of transport.
So, he has to find out some way to
get accommodation in the train. We
cannot blame him if he purshases
ticket in the blackmarket.

But, in this measure, we are punish-
ing the passenger, because the pur-
chase of a ticket at a higher rate is
also a penal offence. Under this oro-
vision, he can be imprisoned for a
period of three months or fined Rs. 250
or 50, epart from the forfeiture of the
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ticket. The seller gets only a lesser
punishment than the purchaser. The
geller gets the money for selling the
ticket. Further, it is very difficult to
catch him. There is nothing in writ-
ing, no document no identity to
bring him to book for selling the
ticket. But the poor goul, the pur-
chaser, the real passenger, who has
got an urgent piece of work at a
particular place, who hag 1o cther go
except to travel by that train, if he
has helplessly purchased a ticket at a

higher rate, he is caught and the
ticket is forfeited, because he is in
possession of the ticket. He is also

imprisoned or fined.

I would say it is an injustice on the

passengers. The railways are neg-
secting their duty of providing in-
creased transport facilities by in-

creasing the number of trains to meet
the increased traffic so that people
will not bother to purchase tickets in
the blackmarket. If only they do
that, they can eliminate this evil of
blackmarketing in tickets. Unless
they do that, no measure of this type
will solve the problem. So, the only
choice for the Railway Ministry is to
increase the number of trains.

Mr. Chairman: The discussion will
have to conclude today. The Minister
wants to reply. Further, there are
amendments and they will take some
time. So, I would request hon. Mem-
bers not to take mores time.

Shri S. M. Banerjee (Kanpur): Are
we going to conclude discussion on
this by 5 O’Clock? 1Is the other Bill
going to be taken up today after this
Bill?

Mr. Chairman: The discussion on
this Bill will be concluded by 3
O'Clock.

Shri Muthu Gounder (Tiruppattur):
Mr. Chairman, I will finish soon
because I have not much to say. So
far as the first provision is concerned,
I have nothing to comment and I have
no grievance about it, because it 1s
about the misuse of ticket, Whether
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it is done by X or by Y, he will have
to face the consequences. ,

But my grievance is that the rail-
ways are not able to provide enough
coaches or trains. While the passen-
gers are increasing by about 25 per
cent per year, government is able to
provide only 5 per cent more of seats
either by providing more coaches or
by running new trains. As long as
there is need for travel and as long
as the railways are not in a position
to meet the demand by providing
more facilities for travel, black-
marketing in tickets will continue to
be there; not only in railways, but 1
other aspects of life. So long as the
railwayg are not seriously considering
ways and means to provide facilities
at least for the third class passengers
by increasing the number of coaches
or by running additional {trains, no
amount of rules and regulations and
Bills of this nature will gtop black-
marketing in tickets.

Today we find third clasg passen-
gers dumped like cattle in trains.
Here we are not concerned about
first class or second class passengers.
It is really regrettable that fifteen
years after independence the condi-
tion of the facilities provided to the
third class passengers today is worse
than what it was before.

Here I can say with authority that
in some railway oflices, some petly
officers are selling tickets at black-
market rates. Many people have
narrated to me their exjperience.
Many of us who had to come here
from Madras had on many occasions
to pay Rs. 10 per ticket extra to get
a seat. If we ask for a ticket at the
counter the usual reply is “No ticket,
Sir” irrespective of the class for
which you ask. At the same time,
some people there direct us to a rail-
way ticket issuing officer who s
sitting a little away. If we go there
tickets are available and we can
purchase them provided we pay
Rs. 10 extra per ticket. It happened
in Varanasi junction last year.
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Now I will narrate what happened
to me personally. That will give an
idea as to how tickets are being
misused. We generally go from
Delhi to Madras direct. Some months
ago, when I was taking my family to
Madras ] wanted to get into the train
from Agra though the tickets were
purchased from Delhi to Madras. The
railway authorities said that though
it is a direct ticket it is not possible
for them to keep the coach vacant
till Agra. I was convinced of it
after seeing the biggest railway offi-
cer in Baroda House. I came back
empty-handed after getting this
reply. 1 thought that perhaps under
the rules even if I purchase a ticket
from Delhi to Madras it is not pos-
sible for me to enter the train at
Agra. But when I came out of that
office, a small petty official came to
me and told me that everything could
be arranged for a small sum of
Rs. 5. He said that he can make
arrangements for me to get into the
train at Agra and the seat will be
vacant till then. 1 was rather stun-
ned. The thing was done and I was
able to get into the train.

An hon. Member: Did you _ pay
Rs. 87 I 150

Shri Muthu Gounder: It was done.
I can give you the date as also the
ticket number. This was done at
that time. I was able to get into the
train at Agra. Perhaps it may be
irregular. But what I want to point
out is, a thing which it was not poc-
sible to be done by the biggest officer
of the railways because it was mnot
allowed under the railway rules, was
done by a petty railway official for
a consideration of Rs. 5. It has not
happencd anywhere in the motussil
but in Delhi, the capital of India, in
New Delhi Railway station. Not
only that. In every city there is @
rajilway ticket inspectors’ group.
People from Madras who have come
here and settled in thousands, when-
ever they want to go to the South,
they directly approach that inspee-
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tors’ group and they are able to get
their tickets by paying only Rs. 3
extra. It is more or less open market
business. Therefore, in my opinion,
railway department is the headquar-
ters of corruption. Because the de-
mand is more for various reasons,
more people want to travel in trains.
People want to see the country or
they have got some money. But the
use of past tickets, or the misuse of
tickets and everything is coming only
on account of this. Therefore I want
to say that the remedy lies not in
passing such little Bills or in punish-
ing anyone, but the remedy lies only
in increasing the number of coaches
and trains by running new and more
traing wherever it 1s necessary.

Shri S. M. Banerjee: Mr. Chairman,
Sir, I rise to support the Bill. It is
actually aimed at bringing some im-
provement in the matter of reserva-
tions. Reservation by the railway
staff to me is not as scandalous as has
been painted by some of the Members
of this hon. House. Sometimes we,
the Members of Parliament, do not
cancel our reservations. We are the
privileged people and we can safely
reserve from the reservation office in
Parliament House, but at times when
we are not going, we do not cancel
our reservations, So, when some pas- .
sengers reach there just when ‘the
train is about to start, naturally, in
haste the railway employees, the
conductor guards, have to appoint
somebody. Sometimes they have not
got even the waiting list, with the re-
sult that there are charges against the
poor conductor guards that they are
allotting seats after taking wmoney.
Two or three years ago, I know, there
were black-market reservation rates,
that is, Rs. 10/- for the upper berth;
but now I do not think it is as bad
as has been painted here.

But the whole question is not only
of bringing forward legislation but
of giving them proper training.



13391 TmMgun

Dr. M. S. Aney
ning of what?

Shri S. M. Bareriee:
ning, tha. 13, how to
and so on.

(Nagpur): Trai-

Traffic train-
control traffic

This is just a fraction of the prob-
iem; the magnitude of the problem is
much more than what has been pain-
ted here in this House. In this con-
nection I may submit that a good
training centre was existing in Seal-
dah, known as the Traffic Training

school, where hundreds of young
boys, science graduates and even
matriculates in some cases, were

being trained.  Suddenly the ex-
Railway Minister took a decision
that this training institution should
be shifted to Dhanbad. 1 do not
know what was the reason behind it.
Not only I but so many hon. Mem-
bers of Parliament were surprised to
know that at this hour when we want
to conserve our resources for other
priority works in the Railways an-
other building was being constructed
in Dhanbad at a cost of nearly Rs. 40
lakhs just to shift this particular
training institution from Sealdah. I
represented and I have got a letter
from the hon. Minister, Shri Dasappa,
for whom I have the greatest re-
gard—it is not that I have no regard
for the Deputy Minister; I have equal
regard for him also—justifying this
transfer. When I read the contents
of that letter, I was surprised to find
that there was no justification but it
was sought to be justified because
some decision had been taken to
shift it from West Bengal to Bihar. If
that was done purely from a parochial
point of view, it is a diiferent matter.
I am a Bengali born in Punjab and
brought up in UP. I am a citizen of
this country first.

Shrimati Vimla Devl (Eluru):
Adopted by Andhra.

Shri S. M. Banerjee: I do not
mind going to Andhra it I am

invited.

..Mr. Chairman: Living mostly in
Delhi.
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Shri S. M. Banerjee: But 1 am

saying this that this is being shifted
to Dhanbad.

For the information of this House
and for your information, Mr, Chair-
man, I woulq read out the recommen-
dation of the Report of the Railway
Technical Training Schools Commit-
tee of 1961 when it said:—

“The Traffic School of the
Eastern Railway at Sealdah
should be transferred elsewhere
and for this, Kalyani may be a
likely site,”.

Kalyani js only 35 miles from
Calcutta. It was a new township
growing under the wise guidance of
the late, lamented Dr. B. C. Roy.
Because they wanted to remove the
congestion from Calcutta, they re-
commendeq this place, Kalyani and
said: —

“Kalyani may pe a likely site,
in vicw of the proximity to the
Technical Schoo] in the Kanch-
rapara Workshop and the new
University at Kalyani., The East-
ern Railway Accounts School at
Bandel may also be trnsferred
there.”

It is not that this Commitiee recom-
mended the transfer of this parti-
cular institute only from Sealdah to
Kalyani but they also suggested that
the Accounts School at Bande] should
also be transferred to Kalyani. I
woulq request the hon. Minister not
to play with the lives of those
apprentices who are getting proper
training in Sealdah. If Sealdah is
more congested, another site can be
had. The cooperative society of that
particular place can be utilised for
the purpose. I have a suggestion in
this regard. This is not the only
problem. We have to control the
terrific traffic in this country that is
increasing day by day. People are
interested in sight-seeing. Some people
are unemployeq and they move in
the trains also. They have no place
to stay. There are certain difficulties
that are confronting this country and
more travelling will be necessary for
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completition of our Plans, etc.
Naturally, all this cannot be avoided.
So, we want proper trained per-
sonnel to guide the iraffic. It is not
only the reservation clerk or the
booking clerk. It cannot be done un-
less we have got trained personne] to
guide the traffic. I have a suggestion
to make in this regard. Regarding the
shortage of accommodation and inade-
quate facilities, the recommendation
of the Railway Technical School Com-
mittee vide para 191 and 131 was made
in 1961 when things were quite differ-
ernt as compared to the present cir-
cumstances obtaining. Additonal space
has been acquireq in the shape of
released assets of rooms housing the
Senior Cooperative Credit Society as
wel]l as the old Control Office build-
ing. Thus, at present, the space under
jurisdiction of the school is quite
adequate for building 3 big school. I
am sure the Railway Ministry will
consider this. I have an earnest
request to make to the hon. Deputy
Railway Minister and through him to
the Members of the Railway Board to
revise their decision. I am not saying
that this Institute should not be
transferred because it is in West
Bengal and pecause it is in Sealdah.
This additional expenditure of Rs 40
lakhs or Rs. 42 lakhs can be utilised
in the best interest of the Railway
administration elsewhere. This parti-
cular institute should not be shifted.
That is my request. I support this
Bill and I request the hon. Deputy
Railway Minister to kindly give a
second thought to this matter. 1 do
not want a definite reply, ‘Yes' or
‘No’, immediately at the spur of the
moment. He may say that “once it has
been communicated to the Member of
Parliament that this is going to be
done, so my reply is the negative”
That is not the correct way to reply
to the debate. T would only request
him to give a second thought to it
and to appnint a technical commit-
tee or g reviewing committee and
see that the decislon is changed and
that this Institute remains in Sealdah
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and then expansion programme can
take place. The additional expendi-
ture to expand the present Institute
at Sealdah will be hardly Rs. 10 to
12 lakhs whereas if you want to shift
it to Dhanbad, it will be Rs. 42 lakhs.

With these words, I support the
Bill.
16.19 hrs.
(Mr. DEPUTY-SPEAKER in the Chair}
Shri S. V. Ramaswamy: Mr.

Deputy-Speaker, Sir, quite a large
number of hon. Members have parti-
cipated in this debate. It is gratifying
to know that al] of them welcomed
the Bill and said that this Bill is
acceptable. But they said, ‘Please do
not be content with this. This is not
all. The evil of dealing with these
reserved tickets, the evil of over-
crowding and al] that will not be
solved by merely legislating this.”
Sir, we do not claim that all the
difficulties of the 3rd Class passengers
or the 1st class passengers wil] be
solved by this amendment alone. This
has got a limiteq purpose. Mr.
Nambiar said, “You are escaping from
reality. The real thing to do is to
increase the number of trains, put
more coaches, run them faster and all
that.” There is no difference of opinion
on that. That is agreed. But the ques-
tion is of want of resources and the
line capacity and so on. It is not that
we are not willing to put more trains
on the rails it is not that we are not
Willing to strengthen the trains; it is
not that we are not willing to run
them faster, but there are cer-
tain inherent difficulties in the
situation, Every hon. Member
has sugested the same thing,
namelv that we should run more
trains. we should run them at greater
speed and we should strengthen them.
In recent years, we have added &
number of tralns. We have streng-
thenad almost every train. and we
have speeded up the trains subject
tn the line capacity. line works, track
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works and 8o on. During the exodus
season as we are having today, we
run a number of special trains. Last
year, I think we ran 15 of them from
Delhi to Madras, 26 trains from
Bombay to Cochin, 66 trains from
Bombay to Ahmedabad and Viram-
gaon, 6 trains from Bombay to Vara-
nasj and another 2 or so Lucknow and
SO on.

Shri Nambiar: That shows that
there is capacity, without capacity
how would it have been possible to
run them?

Shri S. V. Ramaswamy: My hon.
friend is so clever that he imme-
diately jumps at this point and says
that there is line capacity. But I may
tell him that we are doing it at a
great pich; we are sacrificing the
goods traffic in order to gccommodate
the pasenger traffic and see that they
are carried to their places of destina-
tion; this cannot be tlie normal feature,

Shri S. M. Banerjee; Why should
you not run mixed trains, half goods
and half passenger trains?

Shri S. V. Ramaswamy: Mixed
trains will pe slower than passenger
trains because they must pick up the
goods also all along the route. My
hon. friend wants fast trains, and at
the same time, he asks far mixed
trains. I do not know how that is
possible.

Shri S. M. Banerjee: We are having
mixeq economy We can have mixed
trains also.

Shrimati Vimla Devi: Why not have
double-decker trains?

Shri S. V. Ramaswamy: Probably,
my hon. friend has recently returned
from Bombay where she must have
seen double-decker buses, I suppose.
Then, what will happen to the bridges,
tunnels etc.?

Shrimati Renuka Barkataki (Bar-

peta). When they come to power,
they will introduce it.

done all that is possible, and we are
still doing it.

Now, I want to be clear about
three points. Shri Mohsin raised this
point as to why we were not penal-
lising the transfer of unreserved
single jurney tickets. There are very
valied reasons for it. I have looked
into the earlier debate. In the Report
of the Select Committee which went
into this matter in the Constituent
Assembly (Legislative), there is only
a very brief reference. They have not
given the reasons. But they have
stated:

“Some of us feel that the exist-
ing law has deliberately refrained
from including an ordinary ticket
under section 70 which prohibits
the transfer of return and
season tickets and that no change
in the law is called for. On a
vote being taken, they were
equally divided in their opinion
with the result that this clause
had to be Adcleted and the
status quo maintained.”

This is all that I find in the Select
Committee’s report of 1949, But the
valid reasons are these. Supposing
Shri Mohsin wants to go and he buys
a ticket, but for some reasons or the
other, he is not able to go but he
wants to send his son. Should that
ticket be or not be transferable? I
think that there should be no objec-
tion to transferring that ticket pro-
vided there is no reservation.
The obligation to provide accommoda--
tion arises only when the reservation
is obtained. Till then, there is no obli-
gation cast on the railways to provide
accommodation.

Shri Nambiar: They have only to
sell the ticket and get the money and
not be obliged to provile a seat?

Shri S. V. Ramaswamy: My hon
fridend may ask me what the remedy
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is, when a person purchases only a
single journey ticket There are three
ways open to him. Firstly, within three
hours of the departure of the train, he
can claim a refund. Secondly, if go
he must, he can go in a lower class
and then claim the difference between
the fares for the higher class and the
lower class in which he is actually
travelling, and thirdly he can go as

e likes, squeeze himself in and get
along as best as he can, These are
the three alternatives. We have
thought over this matter, and this
has been deliberately omitted, or, if
we include unreserved single journey
tickets, also then there may be a lot
of difficulties. [Sir, we have confined
ourselves to the limited purpose of
punishing trading in single journey
tickets for which reservation has been
obtained.

The second point that I would like
to clarify in this connection is this,
and that is in regard to section 67.
Section 67 provides for the case in
which tickets have been issued for
trains not having room availab'e for
-additional passengers.

Sub-section (1) of section 67 says:

‘Fares shall be deemed to be
accepted and tickets to be issued
subject to the condition of there
being room available in the train
for which the tickets are issued”.

It is very clearly stated that there is
no obligation cast on the railways to
provide accommodation, even though
the ticket has been sold. Sub-section
(2) says:

“A person to whom a ticket has
‘been issued and for whom there is
no room available in the train for
which the ticket was issued shall
.on returning the ticket within
‘three hours after the departure of
‘the train be entitlad tohave hig

fare at once refunded”
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Sub-section (3);

“A person for whom there is no
room available in the class of
carriage for which he has purchas-
ed a ticket and who is obliged to
travel in g carriage of a lower
class shall be entitled on deliver-
ing up his ticket to a refund of
the difference between the fare
paid by him and the fare payable
for the class of carriage in whict
he travelled”.

These are the remedies.

There is also a misapprehension
about the position of the travel agents.
I find a number of amendment here to
the effect that that clause should be
deleted, It should not be deleted be-
cause we are having travel agents
for certain specific purposes. There
are three different types of agents—
travel agents, out agents and city
agents. Each one of them has got a

different  function. The agents
who are authorise to  issue tickets
other than railway servants
are city boking agents, . re-

cognised travel agents and out-agents.
At present, no quotas have been allot-
ted to travel agents, Separate quotas
which they were having before have
since been cancelled.

The procedure for the booking of
reserved accommodation by travel
agents based on the recommendations
of the Commercial Committee in June
1959 is reproduced below:

“The system of allotment of
quotas to travel agents for reser-
vation that exists be discontinued
and that reservation on tickets
issued by travel agents be allowed
in the normal way at the railway
reservation counter subject to the
following conditions:

(1) reservation by telephone
will be allowed only after the first
three hourg of opening of the re-
servation offices. It will be open to
the administration to vary this
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period according to local condi-
tions. Such g telephonic reserva-
tion should be confirmed by a
proper requisition to be sent
according to the stipulated pro-
cedure.

(2) There is no objection to
travel agents sending their repre-
sentatives to stand in the queues
from the opening time, but one
representative wili ha allowed to
reserve at a time accommodation
in one train for one destination
only for either (a) one family or
(b) one party not exceeding four
in number, ‘party’ being defined
as persons intending to travel
together such as delegates to a
conference.

(3) The number of berths to
be reserved by travel agents by a
particular train or trains may be
restricted to a fixed nuwmber at
the discretion of the Chief Com-
mercial Superintendent of the
Railway concerned”.

Based on these, no quotas are allot-
ted to travel agents. On the other
hand, a ceiling has been fixed on the
berths that can be booked by the
travel agents along with the general
public by certain trains by which the
demand for reserved accommodation
is generally heavy—the Frontier Mail,
Gujarat Mail, Saurashtra Mail etc.
ex-Bombay.

Next come out agents who function
practically as a regular railway sta-
tion at a place far away from rail
hands They are allotted quotas in a
few  cases—Shillong, Kalimpong,
Ranchi Town, Nainital, Kodaikanal etc.
The quotas have been fixed by the
individual railway administration
depending on the demand and avail-
ability of reserved accommodation.

Then I come to the third category.
At present, city booking agents in big
cities are given certain quotas of
third class sleepers and sitting accom-
modation. These quotas are also fixed
by the railway administrations keep-
604 (Ai) LSD-—T7.
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ing in view the demand and availabi-
lity of such accommodation, If the
quota allotted to the city  booking
agent is not utilised upto five days
belore the day departure of the train,
such unusced quota reverts to the rail-
way for the use of the general public.
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Therefore, it is wrong lo think thai
these travel agents are misusing any
quota that has been allotted. As I
mentioned, no quota has been allotted
to them, and they have got to stand
there through their representative in
the queue just as anybody else.

The other points Shri Trivedi was
raising were not quite relevant. It is
interesting to note that there are some
conflicts in certain places between the
travelling ticket examiners and the
GRP. Iu is very unfortunate, it should
not be so, because we of the railways,
the T, TEs. and others, have no powers
of investigation or prosecution. If
there js an oftence committed, we have
got to depend on the GRP. They are
to register the case, they are to in-
vestigate, and they are to prosecute.
Accordingly to the law, they are the
persons authorised to do all these
things. 1f the GRP, who are under
the State Government, fail to co-
operate with the railway authorities,
it is a very unfortunate situation.
We should certainly, on further infor-
mation, take it up with the State Gov-
ernments concerned to see that there
is better co-operation between the
GRP and the railway staff.

Qur friend Shri Bhattacharya and
many others said that oftentimes it
is said that there are no vacancies,
that the reservations are full, but
when we actually go to the station we
find berths going vacant. This is an
unfortunate experience. Recently we
made a survey of the reservations
which were not cancelled. One hon.
Member mentioned about M.Ps. not
cancelling their ieservations. I will
not mention about it now, but there
are other pass holders who have not
cared to cancel the reservations.
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Shrimati Vimla Devi: Punish
them,
Shri S. V. Ramaswamy: In New

Delhi Station wz {nok ihe statisucs.
In March, I believe about 6,000 pass
holders other than M.Ps.—their count
is different—asked for reservation. Of
these 58 canceiied th2ir reservatons,
527 did not turn up ot the station at
all. This is a very serious situation. It
is very revealing. It js because of
this that we are going to take strin-
gent measures, because Members of
Parliament have complained that it is
the railway employee pass holders and
other pass holders who get reserva-
vation for nothing, and abuse their
privilege; they do not care to cancel
the reservation and make that reser-
vation available for others who are
in need.

Shri S. M. Banerje.: Ghost pass-
engers,
Shri S. V. Ramaswamy: They arc

They sometimes reserve
I will come to the

not ghosts.
and do not go.
ghosts later.

We are now tak:ii « selioas attitude
towards these pass holders. We are
now thinking why we should not
place them on a par with the ordinary
citizen of the land. If the ordinary
citizen reserves and does not cancel
it, he has got to pay a penalty. Why
should not such a penalty be imposed
upon g pass holder also? He has got
the privilege of a pass. Should he, in
addition, have the privilege also to
abuse that privilege? Should he not
care to inform the railway administra-
tion that he is not going. We are
thinking on these lines, and we will
take very serious steps to see that
if passholders make these reserva-
tions, they are equally careful to see
that they are cancelled if they are
not going. The one way to see that
they conform to this attitude of cor-
rectness and sense of duty is to im-
pose a monetary penalty for not
cancelling it. This, I think, will be
a corrective.

Shri Fatehsinhrao
it include M.cs?

(Baroda): Will

9,
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Shri S. V. Ramaswamy: I will not
touch upon it now, because it is a
delicate matter. We will think
about it. If hon Members
come to know that a number of re-
servations made on their behalf has
also not been cancelled, though they
are not so much as other pass holders,
I am sure the hon. Members will
rise to the occasion; when they are
told that so many reservations have
not been cancelled, those people did
not turn up. I am sure hon. Mem-
bers will hereafter sce to it that they
are as eager to cancel the reserva-
tions made by them as they are eager
to get them.

. ... ——
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Shri Nambiar: Very good.

Shri 8. V. Ramaswamy: My irienc
Shri Nambiar raised a point that
reservations were made in the name
of Krishnaswami and Party or family
and all that. It is not possible here-
after. They have got to give names
and the correct address. Unless the
names are there, we will not issue
a sort of a blank cheque saying so
and so and party; names will have to
be given; these names will be check-
ed. My friends ask: what i1s your
means or method or machinery
for identification? That is the real
question. I do not fancy that every-
body will jump into the train and go
in the name of somebody else in the
berth reserved for somcbody else.
There may-be some cases but they
could be found out if persons who
travel in the compartment and who
may be knowing these things co-
operate with the railway authorities;
we should be able to know whether
that person is the real person or whe-
ther it is a case of impersonation. If
we are able to find it out, we shall
be able to check that evil also.

My hon. friend Shri Nambjar men-
tioned about the Supreme Court
Judgment which is not really rele-
vant but since it came up, I would
like to clarify this point. We are as
solicitous to the railway employees as
my hon. friends on the other side.
He is a labour leader no doubt. We
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in the Railway Administration are also
ag much interested in the welfare of
the Railway employees as anybody
else and we would like to keep them as
contented as possible. We would like
to see that justice is done. In this
particular matter there has been no
victimisation. These cases have been
examined, re-examined and re-re-ex-
amined: there have been so many ex-
aminations and there is nothing
wrong. If all of them who have been
removed under section 148 are not
restored, it is because there is such a
thing as the law of limitation. Things
cannot be done unless it is within the
particular period. 1f the directives
that we have given is not according
to the law, the remedy is slill open to
them but according to the advice given
to us by the Law Minisiry, the law
of limitation, section 120 will apply
in this case and np person after six
years can apply for reinstatement.

Shri Nambiar: That will lead to

more litigations.

Shri S. V. Ramaswamy: We are a
Government: we cannot hold oursclves
liable to further action by other part-
ies. There is the financial liability also.
There is the Auditor General and
there are so many checks and balances
and unless we respect lhe law of the
land with regard to the law of limi-
tation, the administration itself will
be questioned as to the propriety.

Shri S. M. Banerjee: 1f they do not
claim the arrears of pay and allow-
ances but only want their seniority
with retrospective effect

Mr. Deputy-Speaker: But that has
nothing to do with the present Bill.

Shri S. V. Ramaswamy: Yes, Sir;
that has nothing to do with the pre-
sent Bill.... (Interruptions.)

Shri S. M. Banerjee: Refer the mat-
ey to the Attorney General

VAISAKHA 18, 1886 (SAKA)
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Shri S. V. Ramaswamy: There are
one or two amendments.
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Mr. Deputy-Speaker: He is not here;
icy may not be moved. We may take
it up when we take up clauses.

Shri S. V. Ramaswamy:' I think [
have fairly covereq all the points.

Shri Nambiar: The fact remains
that there is no capacity for travelling.
That is all.

Shri S. V. Ramaswamy: That fact
remains. Now, Shri Mohsin raised
another point of view and said that
the seller of the ticket is not at such
a great advantage as the buyer. True
enough. The law can only place them
on a par with each other. A; in the
case of corruption, where the giver
is as much liable as a taker, here also,
we want to punish the seller as well
ag the buyer.

Shri Mohsin:
more.

The punishment is

Shri S. V. Ramaswamy: I am ans-
wering that. The seller sells a ticket
and he goes away. He will disown
having sold it. But the question is,
“why did you buy”- I am going to
punish the buyer so that if the buyer
does not buy, where is the seller?
My hon. friend is a lawyer. He knows
that we have incorporateq the well
known maxim of the Roman law into
our law of contracts: caveat emptor—
purchaser beware. Let every purcha-
ser beware, whether he is purchasing
the right thing, and if he know. that
he is going to be punished—not merely
by surrendering the ticket but also by
paying a fine and undergoing imprison-
ment—nobody will dare to buy a
ticket that way. Therefore, the trade
of the seller will also go down. The
sellers will disappear. My hon. friend
suggested that a notice boards should
be put up to the effect that the buyer
will have to surrender the ticket,
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losing so much, and he will be liable
to punishment. 1 think it is not really
necessary because the paper will be
publicising what the contents of tais
Bill are. There is no need to put up a
board at all. It may be perhaps broad-
cast also. Therefore, the people will
come to know that any purchnse of
tickets outside the booking office,
from others from unauthorised agents
is invalid, and not merely invalid but
he will be liable to prosecution and
punishment. If people come to know
this, this evil will go down. But it is
not that by this amendment all the
problems of the railways are solved;
not all the problems and deficiencies
of the railways are solved; riot all the
sufferings of the third-class passengers
or the passengers generally are solved.
The difficulties are still there. So far
as this matter, this one item is con-
cerned, we are trying to plug this
loophole and see that it docs not lead
to misuse. That is the reason why we
have brought this Bill.

Shri Mohsin: One point has to be
nlarified about thig matter. Though
it came up for discussion in the Con-
stituent Assembly in 1949 ~ want to
know why it was dropped, and what
are the special reasons for bringing
it now?

Shri S. V. Ramaswamy: | read to
the House the relevant paragraphs
from the Sclect Committee report in
respect of the Constituent Assembly.
Possibly, they must have thought that
a single return ticket should not also
be included in this. It would not be
possible to transfer it to the son, or
the nephew or the uncle, in case of
urgency, in the case where the per-
son who purchased the ticket could
not go. They must have thought t:hat
the obligation of the railways anse‘s
only if there is reservation, and if
there is no reservation the passenger
has got to shift for himself as best &<
he can.

Mr. Deputy-Speaker: The questior
is:

MAY 35, 1964

Railways (Amend-
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“That the Bill further to amend
the Indian Railways Act, 1800, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.
Clause 2.— (Amendment of
66)

Mr. Deputy-Speaker: Does Shri
K. L. More want o move his amend-
ment?

Shri K. L. More: No, Sir.

Mr. Deputy-Speaker: The
is:

section

question

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—  (Substitution of mnew
section for section 70 Prohibition
against transfer of certain tickets).
Shri K. L. More: I move.

Page 1, after line 18, insert—

“Provide further that nothing
herein shall prevent mutual trans-
fer of seats of berths reserved
against proper ‘ickets by pas-
sengers belonging to a marriage
party, or a party of students be-
longing to an educational institu-
tion or a party consisting of the
members of the same party.”

Mr. Deputy-Speaker:
ready spoken about it.

He has al-

Shri S. V. Ramaswamy: The reply
to it is this. In this amendment, my
hon. friend wants the exchange of
tickets and the reservation for mar-
riage parties, students and so on. This
is very restrictive. In this amend-
ment he does not say whether it is
by the same train and also whether
it shoulq be on the same day. Suppose
he travels by train No. 1 for today
and some party hag reservation in
train No. 2 the mext day. Can these
be exchanged? The proviso covers
what he has got in his mind. The pro-
visg says:
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“Provided that nothing Lerein
shall prevent mutual transfer of
seats or berths reserved against
proper tickety by passengers
travelling by the same train”

This is wide in scope and covers what
he hag got in his mind. Suppose there
is a party of 10 third class passengers.
Suppose there is another party of 10
who have bought tickets for second
class. We have no objection to the 10
thirq class passengers exchanging their
seats with the 10 secong class pas-
sengers. We have no objection to that
provided they adjust among them-
selves, anq it is in the same train on
the same day. So, the proviso covers
it and there is no need for the amend-
ment.

Mr. Deputy-Speaker: I shall now
put Shri K. L. More’s amendment {o
the vote of the House.

The amendment was put and negatived.

Mr. Deputy-Speaker: The question

is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 wags added to the Bill.

Mr. Deputy-Speaker: Is he moving
his amendments to clause 4?

Shri K. L. More: No. Sir.

Mr. Deputy-Speaker:
is:

The question

“That clause 4 stand part of
the Bill”
The motion was adopted.
Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri S. V. Ramaswamy:

move:

“That the Bill be passed”,

I beg to

Saheb (Amend-
ment) Bill

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed
The motion was adopted.

16.48 hrs.

DURGAH KHAWAJA SAHEB
(AMENDMENT) BILL

The Minister of Petroleum ang Che-
micals (Shri Humayun Kabir): Sir,
1 beg to move:

“That the Bill to amend the
Durgah Khawaja Saheb Act, 1955,
as passed by Rajya Sabha, be
taken into consideration.”

This is a very simple Bill and I do
not therefore propose to make any
long speech on this Bill. This Bill
is only necessary in order to flll a
lacuna. Under the Act which was
passed, there is a clause which pro-
vides that:

“It shall be lawful for the
Nazim or any person authorised by
him in thig behalf to solicit and
receive on behalf of the Durgah
any nazars or offerings from any
person; notwithstanding anything
containeq in any rule of law or
decision to the countrary, no per-
son other than the Nazim or any
person authoriseq by him in this
behalf shall receive or be entitled
{o receive the nazars or offerings
on behalf of the Durgah.”

When this Bill was passed on the
recommendation of the Ghulam Hasan
Committee, the committee had also
made another recommendation that,
while the Nazim ijg authorised in this
way to make the collections for the
maintenance of the Durgah, which is
one of the most respected shrines in
India and where literally tens of
thousands of people from 21l over the
country and belonging to all faiths
come and pay their tributes of res-
pect and regard, excepting the sutho-
rised persons, others should not make
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any collections. Further ary collec-
tions made in the precincts should be
regarded as collections for the Durgah
itself and not for anybody’s private
or personal wuse. Unfortunately. in
spite of these clear rules, someumes
there have been violations. Conse-
quently, we are incorporating into law
another recommendation which was
made by that committee at that time
that any such collection should be
made a penal offence. That is the
amendment which is proposed to be
made through this amending Bill. The
amendment says:

‘“Whoever solicits or receives
any nazars or offerings in contra-
vention of the provisions of sub-
section (1) shall be punishable
with fine which may exteng to
one thousand rupees.”

This will certainly stop any kind of
unfair or unjust exactions.

At the same time, to protect the
officers and to ensure that they are
not in any way put to any difficully,
there is a further sub-clause that those
who operate within the limits of law
and on behalf of the Durgah shall be
deemed to be public servants within
the meaning of section 21 of the Indian
Pena] Code.

Thig Bill, Sir, is a very simple Bill],
and it received the unanimous sup-
port of the other House. T am sure
that this House will also extend the
same support to this Bill.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the
Durgah Khawaja Saheb Act, 1955,
as passed by Rajya Sabha, be
taken into consideration.”

sft @o Wo &AW (F1AYT)  IU-
g aztea, & sua T g fr 3w faqay
Favr & F% 71 o7 FarfE qrad 7 70w
i w37 wEA H AL g ) gAY

MAY b5, 1884 Khawaja Saheb (Amend-
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wRigg A s vAa § F gawe adis
¥ oW & ww Avar A1 ae of rq g
& ¥ z@r g o ag wF O Sg ], wIAT
% & @ fana s g, st A
af) 77ME & aw feeg-gEem sfwEE
RuFfama g & & i fegman
SIS ZAY W7 HH AT F FRd &7
T WY giar °r, I §) ag fae
QT TTFTT1FN A g7, TF T agF
¥ fau ag avmg ¥ WF @ F7 g9
AR F A7 A€ TT1EA FA g {7 5T
TIFT TG § WSH W, TE g
FERIMA TR A A ¥ KT g
fEgm< mna S fa TmRT A A
. HT FE ferg wg 0 WA avedi
Fod 1 gL AT AT T TG AN &
A 7% s omfr s M FvE oo
i & wmat g fr 0w s A
MT AT 5F AR T AV WY M F
T ATACTOH F; WIEHT 21 AT AT ATE
Tz wfewtq Z1 a1 awgr g ar F2E o
TAVTA A4 T SATE Zi IT i (RO
FAT TH ATFIT FT KA F

fomr a<ie & f% 33 fa 7 a1 o
g f&  wfey Af amhew
ST IF OXT ITAT FAA § WA
TH A AT H OwE gy war § —

“Whoever solicits or receives
any nazarg or offerings in contra-
vention of the provisions of sub-
section (1) shall be punishable

with fine which may extend to
one thousand rupees.”

a7 FA-FA 7% 0F g mEaw
Zar fF el om g frgmfam &
A FTF HOWR FE R S0 T
#1 T7AE & forr fw 9% oy Tl &7
A, T YL qUET AT FFAT G TG
T AT FEY qQ A TR E IR A IT B
7 forgr At v w gw faw & gt
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&} T A i 8 SYEY TG AAT AT
IF AT F AT AT AAT FEY AT A
qeT A A4 A |

zafry & 7 Fwar 7 B T fom
1 IR A it CABN G
LER DAL SR el e R L
rar fr g7 2R ® 94 froaaRe
qi® F TWE X FenT WA B
qE 97 g3 i faq9 f0 gm? T oA
¥ weg Fed § o1 fEeA 0 WA
qTer & 7% agi 70 a1 § wg amfEgd
M A g1 AT qred A AT AT gL
FoATH Z1qA A BT WA AL TEEA
)\ % 781 TE ¢ g3 AR WA
TAME A A3 iy FEATed W7 A A
FATE AT & AT OF TE vH W AE
¥ & Ag AT 787 77 Fqw AN
g #7370 2 #T AT S5 FT
AT i, wWT o FET AT A AT
Fifty w7 WA 2 | 3AMT AT FEAT
¢ 7 3w A o Aas germe
Tl 9v A Zi @if¥ fwag a9 a9,
AF & Wy y feaw §0 9
FHIY T H FH A AW ST E 1 wEA
qAETEi & 1% FF ¥ wEd ferad tan
T T ITF. fvaa ¥ Avom w7
ITFi 4Z FFr A0 fF gH AL & O
AT FT A5 AT AT gH{AG PR T
A% a§T 9% A1 &g fveay A8 & AT |
afem 3T gAvT T 93 v T Az F7
IR Fi i fRAT, AL F T fzan
AR IT 4 F@v T AE wd WA wa;
ra 7§ Pr & ¥ e varg v
W gH AT omAT A A e gz
HOTA | FA(7 GY F7 TT B WA 57
% fQ 97 gorea A vrowT 3 w9
afrd At fregr g A E A Ay P
7 frd) TR AL ¥ o 3 agd A F
freaa 3= #7411 gafag iwn Fe
§ f&F W wA T A oy ¥ Y
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& e g fF faaw W 7g TvmE W
gea s QO AOR & fewm &1 sna
TR W aw T A4 AGEG "9
TqE & TF TT AW FT AT FI
e gm¥ weF fergrma § Agafn
F1 HET FFIT TR0 & W7 z@lad aEt aT
woF aafvs sy agaw feg @
wgmA gi, faam gr, i g, va
aaqf & man @i F0 90 ATE Efew A
%1 s | & wHe g fF aw7 S £
AAT T am w0 TR A nfFraa #
ApwEifadar & maw 97, w7 uq
& MY AT FI FETAETFT T A/
e T fay o7 <@ &, 78 1F @R
TR A & HE T ZA I T8 EHT
s T %8 3€ fogrma ) WEl 97
terg, gIema, frvam g imiwa
qIRHA F TE awy F

T F gEar oA gEer g9 L@
At@i & WA § a7 7% A ¢ fF faaa
Wi wmE TF ACw & fegema w2
A AN F @G E A | WA T T
# S 19 AT AT, IF & TOA FAFA
F T A A FGTNE & vHH A
mMAT T WA AGIEEd 9% WT g
AT IA K AT I Fi & frwm w0
47 1 5T qHIE Al R0 wT WTEdl
N TWAT ¥ a7 7 quwA a.fF
fwma g fr gmdu w0
g gr AN E frogw vw ov mnAw
F "W IW ogmEA F A
77g & fgeem 7 7% 1 ¥ 7w Fen
tfr sz oW am AY TS SEr oW
& § oY sew o ey agE
a1 ST W AT W H Y ovfermy Sy
dar 3o, dwax dar 30, ¥ Fwmer
gfrgadan s gaAmdan § +w
T Towa g1 Wfgd S fF zsen
gW Ty o a7 mfy qat wy & &
TR AWM F FAT, TR oa
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grdarge @ = 39§ w4 fgg,
AEAATT £ FAA g TG AT q7
¥ gugarg fx sgqar srTEnma g 717
& avgar § fr 37 omgw ¥ 43 v A0
TqET F3 77 98 I AT HOIIHET
g%, qfeT7 sfagr w1 ox gafemr
FT AT & ug WY gramr g fE
QT HFTH AR T AE B e
F AT

IIEF WEIA, AT FgAr fag
T T g BF T a9R T ®T AU
AAF § TEAAT 7 PRaT 17| AR FH -
Y, I I ATAN T § AT
Fgg AT fF w9 w9 T g
TR A § AT AWT FF T AT R
IW OF wger & ey vy @
Y fF 39 %7 4T F1éaw ¥ qQ A7
F fagr s | &fs 7 e AT
¥ 39 FATT AF TE AT | gafen
& sygm g % 1 fsorva gifaer w5
& fau ar fqars g@ifss 7v7 § fag
TATEAME W ATT & AT FR & F9 3q7e9
FY g w1 AVEFT 4R w7 et W
SgE A ITE TR9 EF foram wrg
ATART T AFTAE ZIA 1 7 A w
2 fF AT & FLT I 79 T4
€ oY W T F Yo AR WL ;7
B2 BT agT TRAMT 3T Tg; ) 5 ifa
IFFT AT F TRST 9T AF7 197
AT F TFCET AT T TG1I7 TG T
Fg e & fe37 adY | QT IF F9 G
7 agl grav Tifgq | gWR AW F 7%
F #rE 9% A8 W & W7 F anvgan
g fr g7 21l &Y fgwrad #37 & fag -
qfeaw  gfugiz 93w

¥ 17 agd I TAATE | W A7
N fgg, AEAAT FT AAA  FEFT
I AT F7A§ A AT H AT g

ment) Bill

g AW X gumar g f& 9 o3 go A
TH A9 &1 qGH ATAY g -

“aRy A fem@r maw ¥ 47 v@A,
fe= & gn ag7 &, ferwai gmivg 1
AT EH 38 TS F7 I F FT G370
A9 AT A Ay ag ferg, qEEIA
FTHATT 5 §ATE FIRF AGT HIEM |
&9 IH WART WEY FT g N7 HIA
qHT A

A e wWdw (g Aur
meAT ) Fagii ag Fgy ar 7€ fageam
HoarET Sy oy )

ot Wo Ao @AW : 1T § TT UF
wfa q o7 98 agi & =¥ Wy HfE
AT ! S fag gd ag A5
A5 W ERIT ATHA TH, TEH A9R
71 gufom 7oy wg ag & froms zA
T fgHwE 47 ) g, e
w7 nfEEE § 78 alw b oagr w0
Eg afkd s fewmiwn wfewnm B
LA ST (R A AR I o RS
nF wud AT & wIfow a7
IRATHAA0TE FIEFATE T4 g0 wuT
T9 ®T A WS-SR aifaF  geqrt
#ii fgwmom @7 F 79 4 @5 fgig-qhern
sfagiz #1 191 § mfs gmiv & ®
agafvswa amaar gam F fog a7aa77
TE ogE |

3T WK & w1y H 37 fRgud 41
ARG F7F g7 AA T AGrEA ¥ T A
Fen & &% § ¥9 9 T@1 o7 fr 9=
#1 g8 qvg & fgeroa g & agenT
aigmEfrend faosfaafeagag
foF ag o F1 T MA@ ¢ AfFEG
o g7 e gear S g7 fReTo g
2

st wqu few (Afuzrar) : Fe=a
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ot @wo wYe weft : ot wyx fay
WA FT B e & 99
®1 aaTn AEw g fFoag g §
fF quEz & 9 qF Tang & 39 A
ot qg @ fewom A w3
# ofy P Fag A @A Y Fgm v 3T 9
agh¥ fog qraa faae: § faaea At grn
&, AT I nd A fEFFT A
ar ag forefy g% defritaw & agi 9 &%
@z T & fir & ot 7 W@ g v g

A AT AT A W Nfw
WA F g §, T A g A
T AANTF F7 Jfeew ¥ §T w9 0@
AR qrwt § IY A qut wiEh & e
fr gt 7T qaIamAT F1 w1 EET g
ag agt ¥ "fe FA F A IFAX
AT #Y T G FO [Tt IR
qearaf Y wATAY  9EAR U @
T 7% Xar 5 fra a4 & 999 &Y
Wy WRAferT W A
T qT FAT AATHAAT HY For2 A7

GMGIPND—LS 11604 (A
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W ¥ gd # @ I @ e
TG X qEAwT fFw ag § qud g
T QAT FX R § | TE gHER A
AT HY T AT AT Aegl F fgwro
FT aF &, a1 6 fggeam & ad Y
AT qrAt & fag ag e gt Srar g
f& 3 mat wfessi AR gEe ofem
Al Fr fgwrad F9 |

ft waweTE s s fedt
w7 Avgw, & g9 faw @ @ few @
aidE T Z 1 A e AT W
Agafin v, aa«l qew, A dfe
far &, & 3 FY HY AR F@TFN

Mr. Deputy-Speaker: He may con-
tinue tomorrow.

17.01 hrs,

The Lok Sabha then wdjourned till
Eleven of the Clock on Wednesday,
the 6th May, 10864/Vaisakha 16,
1886 (Saka).

LSD— 21-5-64—980.
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